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MOTION RE. INTERIM REPORT ON
INDUSTRIAL PLANNING AND
LICENSING POLICY—dontd.

MR. CHAIRMAN: Now we go back to the
discussion on the motion regarding the
Interim Report on Industrial Planning and
Licensing Policy and Shri Dahyabhai Patel
will speak. Shri Dahyabhai Patel.

[THE DEPUTY CHAIRMAN in the Chair]
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T 7 1 want to know.

THE DEPUTY CHAIRMAN: That is ail
right. | want to say that | have got 35 names
from' the Congress Party. You will all have to
sit until you are called but even then all will
not get a ohance.

SHRI DAHYABHAI V. PATEL (Gujarat):
Madam, we have been discussing what is called
the Interim Report to the planning Commission
on Industrial Planning and Licensing Policy.
We have been no admirers of the Government
planning policy. In fact, my party has been
criticising the . manner in which planning and
licensing has been carried on by the Gov-
ernment. But yet | am rather surprised at the
manner in which this question was sought to be
brought before 635 'RSD—4.
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the House. Madam, we had a Report not very
long ago, the Monopolies Commission Report,
on which, | do not know how much attention
our Government has paid but | believe that
document has given enough material for
thought to the Government before another
Keport was called for. | do not know how and
why this new Report has sudden'y come upon
us | do not know whether the study as it is
called by Dr. Hazari was entrusted to him by
the Planning Commission or by the new
Minister for Planning. Does it indicate a new
policy, a departure from the old policy, as |
seem to think from the trend of the debate that
| listened to all day long yesterday? We have
understood in this House, whether we like it or
not, that this Government, according to its
avowed policy, has recognised that two
sectors are going to be developed. ' Of course,
I have added my own rejoinder to it but for the
present | will not refer to it. We have
recognised the rol, °t the public sector as well
as the private sector and the Govern-! ment
has the avowed object of allowing the private
sector to develop with a view to developing
industries in  thig country to avoid
unemployment and to raise the standard of
living of our people.

SHRI P. N. SAPRU (Uttar Pradesh): But
the dominant role is that of the public sector.

SHRI DAHYABHAI V. PATEL: | do not
say dominant or otherwise. What s
dominant? | will presently come to what is
dominating the mind of the hon. Member. |
will presently come to it and | hopo it will
dominate the minds of people who have a
rational mind and it will make them exercise
their brain, their intelligence, a little more
than they have been doing so far. The
Monopolies Commission Report was before
us Only two years ago. The Monopolies
Commission on page 136 and 137 of their
Report have said:

‘We have already indicated
the view that the concentration
of economic power has helped the econo-
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mic betterment of the country. Even
today our industrial development is far
behind that in th, western world or in
Japan. But what little development
there is owes much to the adventure
and skill of a few men who have in the
process succeeded also in becoming
"big business" thus concentrating in
their hands a great portion of the
economic power controlling and
directing  the  production and
distribution of national wealth and
income. It is fair also to state that after
concentrating power in their hands
these men have gone on often to push
forward development of further
industries, which has been to the
advantage of the country. It is also
generally agreed that concentrated
economic power has been responsible
for the greater part of the not very high
Capital formation in the country. Huge
profits were often earned so that even
after the distribution of high rates of
dividends good surpluses wer, left.
Those were utilised to add to the
industrial capita', whether by way of
issue of bonus shares or in the shape of
reserye; or by investment in fresh
ventures.

It is important to note that big
business has been able to attract and
obtain foreign collaboration and
such collaboration has helped . the
starting of many industries specially
by supplying the essential machinery
and technical know-how. As we
have already stated when discussing
the factors responsible for
concentration of economic power,
foreign business concerns are  not
likely to extend similar collaboration
to small units."

There is much more in this Report. I do
not know why it has escaped the
attention of the Government. Besides,
some investigation of cocen-' tration of
wealth and income has already been
made by the Mahalano-
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bis Committee and we do not think. that
with the limited time at our disposal we
will be able to make any-further addition
ty the results of their labours. It was
spread over four years. The terms of
reference read in their entirety also
appeared to us to exclude any study of
concentration in the hands °f big trade
unions and the power of labour over the
process of production. How very relevant
this study would be in the present context
of gheraos undertaken by some of the
labour unions? Is this helping pro-
duction?

Madam, ,s regards this Report itself, |
do not know how it came before thi,
House. I was surprised. When on the last
occasion a calling attention motion was
moved I felt that a document like this
which was in the consideration of the
Planning Commission and which was not
complete in itself should have been
studied fully and come to us in that
manner. I also tried to point out that the
calling attention motion was not the
correct method °f bringing this matter
before this House. My objection was
overruled but, Madam, what was the
reason urged in the Chairman's room? I
do not know whether you were present or
not. One reason urged very strongly was,
it is this Birla who has helped the Op-
position; he has defeated us in Rajasthan
and therefore this matter must be brought
up. If this is the driving force behind all
this

SHRI AKBAR ALI KHAN: (Andhra
Pradesh): Who said it?

SHRI DAHYABHAI V.
Mr. Chandra Shekhar said it.

PATEL:

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): It is totally wrong, false and a
total lie. I repudiate this charge. I never
said this and 1 am not accustomed to say
things and e« then say I have not said.
Whatever 1 say, 1 say frank'y and
forthright!* T do not play stooges behind
the curtain.
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SHRI DAHYABHAI V. PATEL: 1 have
repeated what I have heard. The other person
who heard it is there. It can be verified from
him. Also what has been said in this House?
It has been said that a person like Mr.
Morarka has been defeated.
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SHRI CHANDRA SHEKAR: Of course I
have said that and I still say that.

SHRI DAHYABHAI V. PATEL: Is it not
the right of any citizen of this country to stand
from any constituency that he likes? Is it the
monopoly of anyone to stand from a certain
constituency? A person may be doing good
service as a parliamentarian but it is for the
voters or the electorate to decide. It is for the
voters of the constituency to choose whom
they should send and there should be no
vested interests developed in the electorate.

Mr. Morarka may have done many good
things. I have no quarrel with him. I admire
the way in which he did some of the things in
the Public Accounts Committee and Members
of this House will remember that I have
supported some of the matters to which
attention was drawn in the last few years. But
that does not preclude my saying that in a
parliamentary democracy any person, any son
of the 3o0il, has a right to stand from wherever
he likes and to put an interpretation

SHRI NIREN GHOSH (West Bengal):
Nobody disputes his right. But what wa; the
purpose behind it?

SHRI DHAYABHAI V. PATEL: But that
was shown as a reason for this.

SHRI NIREN GHOSH: His role in that
was disputed.

THE DEPUTY CHAIRMAN: Please com,
to the Report now.
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SHRI DAHYABHAI V. PATEL: Madam,
that is entirely a different question. The cost of
elections is entirely a different question. That
is a matter to which our party has drawn e the
attention of the House more than once. The
manner in which licences have been given has
been criticised by our Party more than anybody
else in this House and the me.hod of giving
licences. It is our Party which has said that
there should be a better system of licensing, a
quasi judicial system of licensing should be set
up, not the method of licensing today, which
has many defects. Whatever be the present
system is it not uniform- ly applicable to all
business houses? If certain officers, certain
Ministers.  if you please, of the Congress
Govern- ment, of your Party, Mr. Chandra
Shekhar, have been such that they have not
done their duty properly, why do you not deal
with them in your Par'y? Why do you bring
these matters before us? Why do you not clean
your Augean stables? Why do you bring this
stink and mud be- fore this House.

Dr. Hazari says:—

"Within the limited period of six months
allotted for this study, it was not possible to
examine the ex-which implementation of
licensing policy has subserved the
objectives indicated above."

Now, this is the first admission by Dr.
Hazari, who has prepared the report as to why
this Report is not perfect. There are many
good things in the Report. I am not shutting
my eyes to them. Some of his assumptions and
conclusions are understandable. Others are too
sweeping generalisations. For instance, few
will dispute his finding that industrial planning
is faulty and outdated and could no longer be
relied upon to deliver the goods. More so the
Planning Commission has not been able to-
evolve a well-ordered list of priorities and
flexibility of inter-related pro-srrarmmes for
performance at variour levels. Besides, there
is no clear dis-
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tine tion between targets which are
compulsive and must be adhered to at all
costs and others which are merely indicative.
Matching of  priorities and relative
profitability, of plannng objectives and
techniques with market criteria and tests,
should be the main instruments of industrial
planning end policy. Social canalisation of
investment cannot be achieved by reliance
upon one instrument alone, be it industrial
licensing, taxation, market mechanism or any
other.

I think some of the conclusions that are in
the Report deserve consideration. On the
basis of studies he has made suggestions
which are expected to achieve the broad
objectives of industrial policy, viz., the
regulation of industrial development and
canalising o€ resources according to plan
priorities and targets, prevention of concen-
tration of wealth, protection of small scale
industries against undue competition from
large scale industries, encouragement of new
entrepreneurs  to  establish  industries,
distribution of industrial development on a
more widespread basis in different regions
and fostering of technology and economic
improvements in industries by ensuring units
of economic sizes and adopting modern
processes.

Some of his suggestions also need
consideration, e.g., delicensing of industries
on a large scale and freedom to expand and
diversify. He is talking sometimes as if he
were a Member of tie Swatantra Party. This,
however, mttould be preceded by selection of
a few top priority areas for planning in depth
with pre-emption of foreign exchange and
provision of complementary domestic
resources. If licensing is retained, the
exemption limit for new undertakings should
be raised from Rs. 25 lakhs to Rs. 1 crore,
that for substantial expansion should be 25
per cent of existing licensed capacity or Rs.
25 lakhs, whichever is more, and that for new
articles should be fixed at Rs. 25 lakhs. The
entrepreneur must, in return for
package
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licence, undertake to commission the project
within an agreed period Of lime. Licensees
may be selected where possible after inviting
something like tenders, and after appraising
the cost, as compared with international costs.
Parties which lail to make progress in
implementation of licences should be
penalised by transferring their licences to any
alternative agency for completion of the pro-
ject and its management. As a rule, not more
than one licence and/or CGC—capital goods
clearance—for a single firm or business
group. An application to Capital Goods
Clearance should be deemed to have lapsed
automatically if it is not approved within two
years. All unimplemented licences issued
before December 31, 1964 should be revoked.
Steps should also be taken to revoke
unrmplemented CGC approvals|licences, if
the applicants fail to make adequate rapid
progress. It would be neither necessary no”-
logical to retain the present distinction
between the free, merit and banned lists for
licensing.

White 'hese are some of the recom-
mendations, I would point out certain rema'ks
that he has made, which he himself points out,
should be followed. He says at page 1:—

"Within the limited period of mx months
allotted for his study, it was not possible to
examine the extent to which implementit'on
of licensing policy has subserved the
objectives indicated above."

Then, at page 3 he says:—

'The data suffer from severe limitations,
as set out later in para 11. Briefly the data
are partial, incomplete and in some cases
not fully reliable. They should be taken as
rou?h indicators of magnitudes, not precise
amounts.

"The growth of investment intentions
has, on the other hand, clearly filtered in
the last 2§ years as compared with the eve
of the Third Plan."
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"Delicensing and freedom to expand and
diversify imply that regulation through the
Industries Act of the level and pace of
investment in  specified  industries,
balancing of demand for and supply of
individual products, location and size of
plants is now being left to the market
mechanism, regulated by fiscal and credit
policies, in so far as there is no direct
foreign exchange burden. The liberalisation
of policy on expansion and diversification
is a move in the right direction, provided
the preliminary essential of industrial
planning, referred to earlier, have been
firmly grasped."

While Dr. Hazari has made a study of some
of the projects, I do not know why Dr. Hazari
did not go further, why he confined his study
only to the private sector. Perhaps it will be
more profitable for him, for the Planning
Commission, for the Finance Minister and for
this country if he had not limited his study to
this. T do not know whether he was precluded
from going further by the time limit of six
months that was set. I do not know whether he
set it himself. It is not clear from of the
reading of the report because after all init'aHy
it was a sort of a private document that came
into the hands of a Member and he raised the
'matter in the House. The matter was raised I
think in April. We ar, at the end of May.
Perhaps in thes® two months some of the de-
fects fom which this report suffers admittedly
could have been rectified and Oovernment
could have giv¥*»n us a version which was
clearer and mTe accurate to help Members to
decide what tn do.

Madam, thtre is a section, I know, and mv
friends who sit here, have openlv advocated a
policy of State owne-shio. We understand it
Rut has t>i«t section also creeped m*o *he
Contrr*>«s? There is one there. That is al*"
Known. But has it becrm- so pow«>~f>!1 that
it wants to surtt>r°ss private enterprise
completely? We
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heard the tale of what the private enterprise
has cone, the misdeeds oi the private
enterprise. Unfortunately the other side of the
picture has not been placed. Whatever
industrial progress has been made in this
country, a, pointed out by the Monopolies
Commission, has been made at the initiative
of the private sector. Why not Dr. Hazari and
the Planning Cor.s-mission consider what
would be the sate of our economy if the
industry was controlled in that way? After all
the objective study as promised in the findings
and in the general observations was not
undertaken for jumping to conclusions that
would suit the convenience of anyone. It is
very essential at the outset to remember that
Dr. Hazari himself admits that the data at his
disposal was inadequate to enable him' to
come to decisive conclusions. Why was
proper data »ot placed before him? Therefore,
on his own admission the findings of the re-
port may at best be imperfect based on
imperfect and inadequate data, after which to
put interpretations on his findings or to insist
that his findings are sacrosanct and should be
implemented forthwith would be entirely
misleading public opinion. At best the report
is an interim report. His conclusions ipso
facto are no less imperfect.

It is unfortunate that this report admittedly
defective and imperfect is being utilised for
political purposes which was not the
intention. Th* political purposes have been
the encouragement of the public sector more
and more, the diminution of the rule of the
private sector end th s enla-gement of the role
of the public sector which has unfortunately
not been able to play its role properly. I will
come to that presently.

The prima facie view of the report does
lead an objective observer to th* irresistible
conclusion that besides the data being
inadequate, Dr. Hazards thinking seems to
have been v'tiated by what he thinks the
strident progress made by one of the leading
industrial houses. The interim report



Motion re
n Report on
[Shri Dahyabhai V. Patel.]
reveals a deplorable lack of judicial balance in
the evaluation of the little data available to
him and temptation to be influenced by
extraneous political considerations, likes and
prejudices. The rationalist in Hazari has
compelled him to be all praise for the
impressive growth of the Birla industrial
houses, especially under conditions hardly
congenial to industrial development. But his
perverted notions of social order about which
there is unmistakable evidence in his report
lead him to deplore what he erroneously
thinks the growing concentration of economic
power in the hands of a few.
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Therefore, when the data is inadequate and
the study is not objective and impartial it is of
urgent importance to consider the whole
report as a piece of too many sweeping
generalisations and political vkws which
should not merit the serious attention of the.
economists, the Parliament and the
Government, and it should be either revised
completely giving Dr. Hazari or anyone you
like time to do it or consigned to the archives
to *which many other reports have been so far.

Undoubtedly we are passing through
a crisis in thinking. We have sole
mnly chosen to adopt mixed economy

but there is of late an increasing
tendency to develop the public sector
at. the expense of the private sector
and talk loosely in terms of nationa
lisation in spite of the deplorable per
formance of the public sector under-
tak which I will soon come.

It is to cover up the deplorable performance
of the public sector undertakings that the
occasion is being used on the basis of what is
called a report but which is admittedly imperfect|
and needs more detailed study ianid looking
into, and this occasion is also being used to push
the country further into statism, even though the
experience of statism not only in. our country
but elsewhere has been not» 1
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too good. It is the feeling of frustra tion that
is prevailing all over that u being utilised to
misguide people am to make those who have
agreed a give up the present policy of mixec
economy.to push them further an< further
into state ownership.

This type of crisis in thinking u crystally
clear in Dr. Hazari's report It is high time that
either we go ahead towards unbridled
nationalisation ar-c statism oven though our
whol, economic destiny would be at stak<
through this road, or once and for all we
decide to perpetuate the balance between the
private sector and the public sector. There is
no othei middle °f the road policy which
could be fruitfully adopted if our economic
progress is to be ensure:!.

It is certainly unfortunate that the
Government should have been calied upon to
stop issuing licences to one of the leading
industrial houses OH the basis of imperfect
findings of an illconeeived report. If
information in this regard is incorrect, I stand
corrected.

This is what our party has been pointing
oil' from the beginning. The system of
licensing needs to be taken out. of the hands
of the bureaucratic official machinery and if
regulation is necessary as it will be for
sometime, this regulation should be entrusted'
to a quasi judicial body The root of the trouble
is perhaps that this failure of the Government
to respond to this appeal has led it from one
mistake to another.

There are other conclusions of Dr. Hazari
which are not altogether sound. Take for
instance his view that industrial licensing has
become a convenient instrument in the hands
of big business to foreclose licensa-ble
capacity by putting in multiple applications
for the same product and getting hold of
several licences. Further, most of the licences
are not followed. In this behalf he has made
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a case study of the Birla group of enterprises.
He points out that this Group had succeeded
in getting a sizeable share of licences in the
past few years. At the s*"e time, nearly half of
the licences had not been followed up. The
result, according to him, had been the
prevention of new entrepreneurs from
entering the field. Nevertheless, he admits that
this group had shown considerable
entrepreneurial and managerial ability and
therefore had been able to expand fast, even
during circumstances when conditions were
generally unfavourable for industrial ad-
vancement.

H, has also suggested that a3 a matter of
policy, the Planning Commission and
Government shouid declare that certain
traditional industrial activities shall be closed
i" future to the specified ten or fifteen largest
business groups and their associates. This
would imply that the large groups already
established in these activities shall not be per-
mitted to expand in these areas, which would
henceforth be eserved for small groups and
independent businessmen” In the event of a
change in the coverage of industrial licensing
or its practical abolition, the large group
should not, according to the Report, receive
any capital goods clearance or assistance from
financial institutions for expansion within the
traditional industries. However, large groups
would be welcome hi areas of new technology
and where there are economic possibilities of
large exports.

His  recommendations  relating  to
delicensing of. industries, exemption limits
for new undertakings and expansion, the
obligation on the part of entrepreneur to
commission the project in tim, and doing
away with
.free, merit and banned
,» generally welcome.

lists are

Madam, I would.like to draw the attention
of the, Members to the Explanatory
Memorandum circulated
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along with the General Budget of the
Government of India, particularly to the
statements at pages 164, 165 and 166
where the performance  of the public
sector undertakings is dealt with.
There are, I believe, 60  public
sector undertakings. I do  not know
whether th, Government have madu a study
of some of these o, not. But the
Government—and 1 believe the Members
of Parliament also—who are interested in
the subject—would be well advised to tak,
into account this matter, obtain copies of
publications on economic research by bodies
like the Federation of Indian Cham-Ders ,f
Commerce and Industry and others. They
should look at this purely from th,
commercial point of view, that is from the
view of the economic progress of the
country [ would draw your attention to
only two or three paragraphs from  the
performance of Government Undertakings,

1958—1965, issued by  the Economic
and Scientific Research Foundation of
the  Federation.  The first paragraph is at
page 33.

"The performance of the public sector
undertakings, i, terms of returns on
invested! icapital, i.e., from the investors'
point of view, is even less satisfactory.
While private industry earns about 11 per
cent (net profits) on the invested capital
(net worth) the earnings of government
undertakings in this respect are of the order
of 2 per cent, i.e., less than a fifth of the
former. This large difference is naturally
reflected ia the relative volume of
dividends distributed by the two sectors.
Dividends as percentage of net worth have
averaged around 6 per cent in the case of
private industry during the period under
review Th, government undertakings, on
the other hand, have .only once exceeded
0.9 per cent and have i?ed about 0,5 per
cent, that is. nearly one-twelfth of the gene-
ral level" in the private sector.'
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THE DEPUTY CHAIRMAN: What
we are emphasising is the licensing
policy.

SHRI DAHYABHAI V. PATEL:
Madam, is it not natural to note what this
licensing has resulted in? It may not be
good to some. But what we should look
into in terms of the Report is the
performance of the private sector. And
certain Houses have been mentioned. So,
I think I am in order in making some
general remarks. I am reading the whole
thing. On page 27, it is pointed out:

"The marginal return on capital for
all public sector was estimated at R per
cent in the case of public sector
undertakings and at 19 per cent in
respect of private sector enterprises.
On this basis, it is possible to say that
the private sector is able to obtain 3
times the return on capital obtained by
the government undertakings in similar
activities. Steel in the public sector
accounts for more than 40 per cent of
total capital employed in all the
government activities. If steel is
included, the public sector's marginal
return turns out to be much lower,
about a sixth of the normal figure in
the private sector."

Then on page 39:

"If we average the income yields
over the seven-year period under
review, we find that the 'income
differential' is Rs. 22 per Rs. 100 of
employed capital (Rs. 31 and Rs. 9 in
the private and public sectors
respectively)."—

If w, take the case of Rs. 100
employed in these, the difference is BO
glaring; in the case of the private sector
the yield is Rs 31 and it is Rs. 9 in the
public sector—

"There is thus a notional 10”s of Rs.
22 for every Rs. 100 of capital used in
the public sector in orefer-ence to th,
private sector. On this basis the yearly
national loss in

ond Licensing Policy
industrial output at the end of the
Second and Third Plans would
therefore be Rs. 206 crores in the
Second Plan and Rs. 382 crores i* the
Third Plan.

"In the course of the last *c» years,
therefore, th, loss incurred by the
ftidustrial sector has reached a level of
Rs. 588 crores per year."

What a difference would this make to
the economy of the country if this was not
so. Would it not be much more worth
while for persons like Dr. Hazari and the
Planning Commission to concentrate their
studies more on the reasons why we are
losing all this money, why we have lost
all this money, why we go out in this
manner after the private sector. Do we
wish to have a sort of witch-hunt in the
case of people who are able to do things
better? There were references to income-
tax arrears and all those sorts of things.
Madam, I am not pleading for anybody
why evades the law or anyone who does
not pay his , income-tex. My friends will
bear me out, those who have cared to
listen to me properly that I have no
objection to the Government dealing with
those people who do not behave
themselves, f do believe in a private
sector. But I believe in a clean private
sector. And if the machinery of the
Government is such that the private sector
does not remain clean, the Government
must take proper steps. If you feel that
there are some people in the private sector
who do not behave themselves, deal with
them according to the process of law. But
do not brand the whole private sector as
corrupt or incompetent. Incompetence is
entirely in the public sector.

Madam, the other point th*? I would
like to urg, particularly upon my friends
who go abroad and see things is this.
When ‘'hey talk off concentration of
wealths, where is th* wealth? Some
people talk that Mr. Birla is a big man.
What is Mr. Birki in comparison of the
wealth that is
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not want to
wealth in th,

world? Do we
raise the standard of
country? I was very
glad when somebody said that we
want 20 people like him. But are
you going to get 20 people like him?
All this sort of witch-hunting is not
right. What we want is to, encourage
people to make money, to provide
employment and to pay their taxes
regularly ~  Does the public sector
undertakings pay any income-tax?
Do they feive any returns? Do the
tax-payers get anything in return for
his  contribution? The pri-
vate sector pays dividends, pays taxes and yet
contributes so much to the growth ~>1
industry, to employment. Therefore, this
negative attitude of my friends here which is
creeping into the Congress Party needs to be
amended and clear; other wise there is on
hope for this country ever rising.

THE DEPUTY CHAIRMAN: Shrimati
Reddy. I am afraid I will not be able to pick
and choose names and I will request Members
on this side of the House to keep to the time-
limit of ten minutes.

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras): Why restrict to ten'
minutes in our case when others have been
getting twenty minutes

THE DEPUTY CHAIRMAN: Unless I
strictly follow this you may not even get a
chance to speak.

SHRI M M. DHARIA (Maharash
tra): I would like to draw
your  attention to  one point.
Those who have given  lhe

notice of the motion, at least they should be
given a chance to speak. And those who have
given their amendments, at least they should
also get a chance to speak.

THE DEPUTY CHAIRMAN: Those who
have given their amendments will get a
chance.
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SHRI C. D. PANDE (Uttar Prdesh) : I have
given notice of the motion.

THE DEPUTY CHAIRMAN: I have not
got the motion before me. I do not know how

many there are. Anyway, carry on. Mrs.
Yashoda Reddy.
SHRIMATI YASHODA REDDY:

Madam, at the very outset let me thank you for
breaking the ~ monopoly ol men's domination
since  yesterday. There have been many things
said which were relevant and irrelevant. The
whole of yesterday I have been listening to
them. I want to confin* myself to the Hazari
Report on the working of the Industrial
Planning and Licensing Policy uis-u-vis the
present economic situation of India today. But
before that. Madam. I would like to say one
word in deference to what Shri Chandra
Shekhar and some other friends on this side and
the other side pointed out about the misuse of
licences and malpractices as given in the
Report.

Whether it is Birlas or Tatas or anyone else,
I just do not care. Whether it is a private
person or a Government officer or a Minister,
whosoever has misused the law, whosoever
has done anything against the nation, let him
be brought to book. If an officer is wrong, if
any businessman is wrong or a Minister is
wrong, I think nobody in this House will
object to it. Let the law go ahead.

Madam, I

would like to

say one
thing. I did not want to touch this
point but, Madam, yesterday every
body concentrated on these Birlas. 1
do not know why we have
this Birla-phobia. ".erday the
speeches were either or against
Birla. Let me submit the hon.

Members that after all w« are not children.
We are Members of Parliament. Here is a
report which Dr. Hazari has written.

SHRI ARJUN ARORA (Uttar Pradesh):
Many of us have children.
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SHRIMATI YASHODA REDDY: The
whole of yesterday they were talking. 1
did not interrupt. I listened to the
speeches. 1 expect the same courtesy
from them.

Madam, the gentleman, Mr. Hazari,
himself says that the facts are limited.
He says that it is an interim report.
He says that the data
was not available comple-
tely and he says most of time that it was
unreliable. Madam, if that is the case, do
you not think that at least the benefit of
doubt has to be given to a house which
has been so much criticised.

I do agree there is some concentration. I
do agree that in the private sector some
houses specially have concentration of
wealth. But, Madam, how far is it correct
to say that these people are menace to the
country, that these people are nothing but
evildoers, that these people have done
everything bad; they have done no good?
Madam, as was very correctly pointed out
by my friend, Mr. Bban-ilari, yesterday,
there is room for genuine doubt. I am not
here to plead for anybody. Madam, let me
make it clear tha"t I have neither business
connections either for myself or for any-
body in my family nor have I ever seen
the face of Birla. I do not even know the
shadow of Birla.

SHRI ARJUN ARORA: Their shadow
is too long. It may fall on you without
your noticing it.

SHRIMATI YASHODA REDDY: I
may tell you this much maybe you can
come under their shadow but I can al-
ways escape from it.

Madam, there 1ii the Monopolies
Commission report. It says that the Birla
companies are 151 in number whereas
Hazari gives a higher number. Maybe it ig
correct. About the licences Dr. Hazari sayg
that many licences have been given. But he
also tays that multiple accounting is there
some licences have been accounted many
times. Then he docs not differentiatg
between the letter of intent and actual
licences approved. In the , natter of
lictBCW, Madam, the House 1
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knows that every letter of intent is not a
licence, and every licence which has been
given may or may not be utihsed. And
licences may not always have new units.
It may be for an extension. It may be for
a new article. It may be for a change of
location. If , licence is given automati-
cally it does not mean for a new unit.

Again, over this question of extension,
what about the Tatas? The Tatas have
increased, I think, ten times more than
Birlas have increased in these ten years.

HON. MEMBERS:

THE DEPUTY CHAIRMAN; On that
you may collect more information.

SHRIMATI YASHODA REDDY:
That is what I am saying. Let us not
waste our breath on Tatas or Birlas. Let
us not condemn anybody. Let us wait for
the report which the hon. Minister said is
coming in August. If there is anything
wrong if anybody hag unscrupulously got
any licences, certainly we should have to
look into them.

No, no.

But, Madam, I want this House to focus
their attention to the peculiar Indian
economic system today. Madam, you know
and every one of us knows what was the
economic condition of India about 20
years back.  Rightly or wrongly, some of
these houses who had become rich after the
war were asked to put their resources for
quick and  rapid industrialisation.
Madam, our planners wanted and we
wanted a quick and rapid industrialisation
for clearing away our mass poverty, for
clearing away unemployment, if possible,
completely. Now the very forces
which -were used to help industrialisation
also help concentration I want to as* my
friends, were we not aware of this? Did
not the planners know it? They did that \s
why clauses (b) and (c¢) of article 39 were
introduced in the constitution saying, "let
there not be concentration, 'especially
concentration against the common good."
Let is be clear it is not eonowitration as
such but coneentrt-
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tion against common good that was opposed.
Madam, this House wanted a certain amount
of planning. We wanted a planning system.
And for that planning system we formulated
the Industrial Policy Resolution. We wanted
the country to develop on that pattern. Now
with our limited resources we knew that we
could noi bring about rapid economic
development. My friend, Mr. Patel, says that
the licensing system was not good. / can you
doubt the bono fieds of the Government? I
agree that in the issue of licences there have
been some malpractices. There have been
certain shortcomings. But we cannot doubt the
licensing system itself and say that the
licensing system has "been put with a bad
motive.

Madam, everybody has been quoting from
the Monopolies Commission's Report. ~ On
page 6 the Report says:

"The actual needs of the situation proved
too strong and not much could be done to
counteract the various forces which made
more and more concentration inevitable.
On the contrary, the planned economy
which the Government decided to accept
for the country as the quickest way, to
achieve industrialisation on the right lines
has proved to be a potent factor for further
concentration"

Again, what does the Industrial Policy
Resolution and the Industries (Development
and Regulation) Act say? The licensing
system itself is good. Madam whatever may
be the results the motives cannot be do You
may now question the results. You may now
want a better way of doing things. But you
cannot doubt the motive for licensing. The
licensing anthorities wanted to give licences
where the capital goods were available,
Where the machinery was available or where
the raw materials or foreign collaboration
could come from. And, Madam, what,
happened with tk*
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break-down of agriculture with the balance of
payments position beint upset? The
Government could not come in and we had to
stop imports and necessarily we had to allow
the few houses to concentrate, Madam. And
thei® when you gave these licences, it is not
because the licensing system was favouring
one particular house or that any house in-
fluenced it. The very planning system, the
very licensing system allowed this sort of
concentration.

Then, Midam, what does Dr. Hazari
himself say on concentration. He says, on
page 356 of his own book on the Corporate

"If directives and value judge
ments are set aside and attention
is focussed on th, urgent needs of
th, economic 'situation, there s

room  for  honet  difference  of
opinion on whether the increase in
concentration that took place bet
ween 1951 and 1958 was undesirable
and  excessive. An  increase
in concentration has its economic and
technical advantages and can do som,
good."

(Time  bell rings)

Madam, 1 will just finish In another five
minutes. I am the only lady member to speak
so far. Please excuse me." They had the
whol, of yesterday.

Again the Monopolies Commission itself
says, on page 136:

"...What little development

thereis ... nuch to the adventure
and skill of a few men who have in the
process succeeded also ir. becoming "big
business" thus concentrating in their hands a
great portion of the economic power .1t is fair
also to state that after concentrating power in
their hands, these men have gone on often to
push forward development of further in-
dustries, which has been to the adyantaga of
the country. It is ,' also generally  afree*
that &*-
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centrated economic power has been
responsible for the greater part of the
not very high capital formation ¢ in the
country."

You may ask, now are you going to
accept concentration? Are you going to
allow the private sector to have its way?
No. We have accepted the mixed
economy which includes both private and
public sector. I would like to agree, for
once, with Mr. Dahyabhai Patel. The
biggest monopolist to-day is the
Government itself. And when the
Government ig not able to take up all the
industries and it should not, when there
are no resources, when foreign collabora-
tion is not coming, when the foreign
exchange and even the capital of the
country itself are limited, if there is a
group of people which is going to do
something, then we should not be
prejudiced and we should not condemn
them unnecessarily. And Dr. Hazari
himself says in his book that there are
two ways of counteracting concentration.
One is the negative, quickest way; the
other is a positive, long drawn out way.
The negative way is what most of my
friends have been saying, i.e., doing
away with the private sector and
concentration. I do not accept or propose
to have this negative system of breaking
up the groups. He says a break-up of the
large groups is legally impossible. The
other method is nationalisation of large
groups. He says you can nationalise an
industry, but not a group. Even if you
overcome it legally, what is the economic
position? What he says is very interest-
ing. H, says: "The economic case against
the break-up of groups is even stronger.
The country lacks organisation even
more than it lacks capital. This break-up
of the few existing large organisations
would entail the loss of the useful
experience and skill that have been built
up in and bv these organisations." He
also says—this is very important—"A
complete embargo on the growth of the
large groups would be suicidal

[ RAJYA SABHA ]

Industrial Planning 1300

and Licensing Policy

in th, present context." I have »e time,
otherwise I would read more of this. H,
says "Risks are inherent m growth but
there is a point beyond which it is unwise
to take risks. On* could think 'in terms of
imposing severe restrictions on the
growth sd large groups if one were
reasonably confident"—please mark the
words— "that others, i.e. small and
medipra groups, independent and new
indas-triallsts, and ,th. State, could set W
and expand a wide variety of large scale
industries with a speed and efficiency
comparable with that expected of the
large groups. Ther* are no such grounds
for such confidence." Afterall, we are not
viewing it from the point of view of the
public sector or the private sector, or
from the point of view of Tatas <*r
Birlas. We have to view this from the
economic point of view. After all, the
economic policies and the Directive
Principles are not rigid  tilings.
Industrialisation is a long-drawn process
and we cannot by one stroke wipe out the
things of yesterday. So, we come to 2nd
and positive way of doing away with
concentration. We should realise that it is
not onc, for all process and it takes tone.
In this connection the Government will
take som, time. I would like to say.
Madam, that in the licensinf: system, the
Government should be mor, careful to
encourage small industries. They must
reserve certain fields for the minor and
medium groups wher, the big groups
cannot i*ome, see that credit is issued to
them, see that the market is given to them
and also arrange to provide foreign
collaboration to them. The corporate
sector a' so should be developed. As long
as the State ""nnnot take it completely
and smaV industries come in, we should
allow the big houses. There is no
monopoly inr this country in the correct
seme of the word and as long as
concentration does not work to th*»
common deteri-ment, we should allow it.
We should not be guided by public or
Private sector. We should be guided by
only what i judicious in the present «o»-
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wiping out every thing before ©ther
things are developed, just like the
demand of the Hindi people tfcat English
should be removed before Hindi can
come in. Can we do it? I am only giving
you an example. So tlie private sector
also should be there. It is a necessary
evil. But do not wipe it out till the other
things are developed. We have accepted
its "so-existence with the public sector.
S<* with these things in view, I want Hie
House to proceed. Thank you err much.
I am sorry I have exceeded my limits.

SHRI SURESH J. DESAI (Gujarat):
Madam Deputy Chairman, 1 am very
thankful to you for giving me tfcis chance
to speak. After the brilliant speech of my
hon. friend, Shrimati Yashoda Reddy, I
have not much to say about this matter. |
will only say that Dr. Hazari's Report has
to be considered from a dispassionate and
objective view-point. On "the one hand
we have to keep our abjective clear in
view, i.e. prevention of concentration of
<aconomic power in the country. On the
other hand, we have to steer dear of
exaggerations which we have Itteard in
this House yesterday such as that the
economic policy of India is being dictated
by Birlas. If that IB so, it means that the
whole of the Industries Ministry, the
whole of the Planning Commission with
its illustrious Chairman, the Prime
Minister trf India, and its Deputy
Chairman, Mr. Asoka Mehta, a veteran
socialist, are all under the influence of the
Birlas. This ig not a fact. And we have
also to keep clear of exaggerations such
as that Mr. Namboodiripad is a stooge of
the Birlas or that the whole Kennedy
Administration in America was under the
influence Of the Birlas. Therp is no limit
to the exaggerations, irresponsible
exaggerations, we have heard in this
House 1tie whole of yesterday. I refute
thesfc exaggerations and I say that we
have to keep clear of them.
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Now, Dr. Hazari'a Report has to be
considered from four angles: firstly,
whether so many licence; have been
issued to this business house or not;
secondly, whether these licences have
resulted in a foreclosure or not; thirdly,
whether there is excessive economic
growth of this particular business house;
and fourthly, the question of
concentration of economic power and
how to stop it.

Now coming to the question of the
number of licences issued to this business
house, the Industries Minister said
yesterday that he would enquire into
whether  there  has  been  any
discrimination in favour of any business
house and whether there has been any
foreclosure. So I will not go into it in
detail. But one thing strikes me, Madam,
and it is that when this matter came up
under a Calling-Attention Motion in the
last session, certain figures were given
about licences, about the investment
component and about the import com-
ponent ealso. Why have not any of the
sponsors referred to those figures this
time also? I think presumably after a
more careful study of the Report, they
have found them to be incorrect. And I
may say, Madam, if you refer to para.
10.2 of Dr. Hazari's report, you will find
that they are not licences but just 375
approvals— he says. Approvals can be
for letters of intent also, and a letter of
intent is only a permission, to negotiate
for capital issues, to negotiate for machi-
nery, to negotiate for raw materials or to
negotiate for foreign collaboration, if
any. It is only a permission to negotiate
and may or may not materialise. Dr.
Hazari uses the word very carefully as
375 approvals only. He has never
mentioned 375 licences. And most of the
Members do not know the difference
between a letter of intent and a licence.
That is why a misunderstanding is sought
to be created, as if so many licences have
been given to this particular business
house. Now that is in reference to para.
10.2. but if we come to para 10.4 there,
Dr. Hazari himself



Motion re
Interim Report on
[Shri Suresh J. Desai.]

says that the number of licences was only
80 plus 51, that 80 applications went to
the Capital Goods Committee and 51 did
not gy to the Capital Goods Committee
because they had no import component.
So it comes to a total of 131 in all out f
those 375 applications approved. Now if
you analyse para. 10.8 of the report, you
come to a very absurd conclusion. Para.
10.8 of th, report says that 240 of the
approvals given have an import
component of Rs. 159 crores. But
applying the same rule of arithmetic
which Dr. Hazari follows we come to the
conclusion that 209 out of them have an
import component of Rs. 168 crores; that
is, a part is bigger than the whole. It is an
absurd conclusion. Thig is nothing lse
but a jugglery of statistics. I can under-
stand that most of the Members have
neither time nor the aptitude to look into
these statistics, and that is why a sort of
misunderstanding has been tried to be
created in this House that so many
licences have been given with such a
huge import component and such a hug,
investment programme.

1303

I come to the second point, Madam, to
the question of foreclosure, whe-there
there has been any foreclosure or not. I
understand that in these *1 years which
have been under review by Dr. Hazari,
more than 9,000 licences have been
issued by the Gov-earnment of India.
Now, if 9,000 licences have been issued,
and even if you takg th, whole figure of
375— even take the whole figure* not
just the 131 T have mentioned—it comes
to about 4 -per cent only, and 4 per *ent
of licences issued to one Arm cannot
shut out, cannot pre-empt others from
getting licences. It is such an obvious
fact that I should not elaborate ¢n thi,
idea further.

Let us come to the third point, about
the excessive growth of this particular
business house. Let us take the whole
picture in proper prospective. We have
got a large public sector and there we
have got an in-
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vestment of Rs. 1900 crores and if you
take the block capital, it will come to
something like, at the present valuation,
Rs. 3000 crores. The question whether
the public sector is efficiently run or not
is a different matter but We are proud that
the Government of India has been able to
set up such a large public sector. It is an
achievement of the Government of India
and we are proud of it. Now, if you take
only one unit of the public sector alone, if
you take, say, the Hindustan Steel, the
total block capital there is three times that
of the Birlas, and twice that of the Tatas.
It is this public sector that Is dominating
and rightly deminating the economy of
the country today. So it is infantile, I
should say, for anyone to say that this
business house or that business house has
been dominating the economy of the
country. It is the huge public sec ! or
which has the basic industries, the vital
industries, the key industries, a sector
which is fast developing, +hat is
controlling and rightly controlling the
economy of the country, because it is the
right of the Government to control the
economy of the country. Why this
nervousness then that ‘'his or that
particular business house i« controlling
the economy of the country? This
nervousness is being experienced bv
oeople who ar, fifteen years behind time.
They do not know what transformation
has come about in this country. With the
huge public sector now. where is the
private sector? The private sector is
dwindling as more and more expansion is
taking dace in the public sector. It is
rightly so and I fully support, it. The onlv
way in which we can 3I0P concentration
Of economic power 5* In further
evnanding the oublic sector and making it
more efficient, and sutomatirallv thp.
imoTT+anc- of the rtriygjte sector will
dwindle: 'ind it w”ii d"noear in courge of
time. Th«n lot IK compare the prowth of
this toTticular business house with the
others. M*”. Ynsho®q Rpddv h»« iust
now mentioned the figures about Tatas
and all that; I need not go in**
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them. I only want to say something about the
Tatas. I am a humble share holder of , few
Tata companies and I can just say this about
two Tata companies, the TELCO and. the
TISCO. In these eight years their block
capital has increased by Rs. 147 crores. I am
a shareholder and I go through the reports of
the different companies. The block capital of
these two Tata companies has increased by as
milch as 147 crores.

Then let us come to the question which has
been often posed about the proliferation of this
business house into various branches of
industry. Dr. Hazari himself says in his book
"The Corporate Private Sector” that purely on
economic grounds it is advisable that the
traditional industries should expand into some
other industries because the traditional
industries like jute, cotton, tea and sugar have
become less profitable now. So people in these
traditional industries take to and expand
industries like cement, chemicals, engineering,
rayon, paper, etc. It is purely on economic
grounds that Dr. Hazari himself has endorsed
the idea, and that is the pattern which is
followed in all the Western countries also;
those industries which become less profitable
go into other industries. The industrial
development in most of other countries nas
taken place in that way. And there is also the
question. Madam, often raised that this
particular industrial house has spread into
various States of the country, right from Kash-
mir to Kanyakumari. And to this I would say
why it is so. It is the Chief Ministers. Congress
and non-Coneress, both, who have been invit-
ing them. It is not that this business house has
got the Chief Ministers in their pocket. It is the
Chief Ministers who are running after them
and pressing them to set up industries. It is the
Chief Ministers, [ should say, who are
competing among themselves to have this
business house into their States. Mr. ChanHra
Shekhar referred to Hindustan Alumnium
yesterday. 1 know about Hindustan
Aluminium. Bauxite ore for aluminium comes
from Madhya Pradesh. Now Madhya
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Pradesh Chief Minister says; 'Bauxite ore is in
my State. So you should start the Rs. 20
crores factory in my State." The U.P. Chief
Minister says: "I will give you cheap electric
power from the Rihand dam. Come to my
State." Again the Madhya Pradesh Chief
Minister says: "I have got Pench Valley coal
and I will set up thermal power statio is, and
will give you cheaper electric power. Come to
my State." Again the U.P. Chief Minister
says: "I will give you electric power below
cost price come to my State." So it is the
Chief Ministers who are competing amongst
themselves, and giving this business house
favourab'e terms, giving them facilities.
(Interruptions) I do not telerate interrup tions
because I do not interrupt any. So I do not
want to be interrupted.

SHRI CHANDRA SHEKHAR: Your name
is registered.

SHRI SURESH J. DESAL: It is ihe Chief
Ministers who are competing amongst
themselves.

ot frmegwTe sREwE 9.1
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SHRI CHANDRA SHEKHAR: Your name
is registered there, but I am speaking the
same voice wherever [ am. I have not
changed that way.

SHRI SURESH J. DESAI: Please do not
take my time. [ have got very limited time. As
I said, it is the Chief Ministers who are
competing amongst themselves and giving
this business house facilities. And why do
they compete? It is because they want to
develop their resources. They want to have
expanding avenues of employment. They
want to raise the standard of living of
their people.
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[Shri Suiesh J. Desai,] They want to do
good to their people. That is why they
invite them. Mr. Chandra Shekhar
gave the example of Mysore Cement.
The Mysore Government had a share in
it. The International Finance
Corporation had  a share in it.  The
Agency for International Developmet
had a share in it. Mysore Cement had
gone phut. The value of its share had
gone down to Rs. 5 from Rs. 10. Then
this business house was invited to take it
up, and today the value of the share is
R». 12. Similarly, our Saurashtra
Government we ¢ having 42 per cent
share in the Digvijay Woollen Mills,
which also went phut and the share price
had gene down from Rs. 10 to zero, ft
had a capital of Rs. 46 lakhs zero. It hi.;
a capital of Rs. 46 lakhs So the share
price went to zero. Now it was the
Saurashtra Government which asked
this business house to take It up.
And during these nine years when they
have been running the mill, Rs. 4 crores
have been paid to the Government  in
income-tax, super-tax, corporation tax
and excise duty. Also bonus has been
paid to the workers, and dividend has
been paid to the sharehol iers and the
share price of it, from zero has gone up
to Rs. 18.  So it is the Chief Ministers
who are inviting this business house. It is
not only the Chief Ministers in India; I
should say it is also the foreign
countries, Malaysia, Singapore, Burma,
Nepal, Saudi Arabia, Cyprus, Greece,
Kenya, Ethiopia, Nigeria, Sierre
Leone, Morocco, Libya, Ireland,
Yugoslavia, Ghana and some South
American countries. All these coun-
tries have invited them.

TSTT % I SHRI SURESH J. DESAL
All these countries have invited them.
Why have they invited this firm. They
have invited this firm not because of
any capital they might invest. No
capital is allowed to be exported out of
the country. The largest industrial
complex in Africa was offered to them
for nothing. They said: "Take it and
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manage it. We do not want a pie."
They are invited because of their
expertise managerial talents and effi
ciency. And now I come to my last
point and that is about concentration
of economic power. Certainly we want
to stop such concentration of economic
power because we are aware that such
concentration of economic power has
social, polVical and clonomic impli
cations. As Members of Parliament,
we are all aware of it. The Monopolies
Inquiry Commission has also referred
to the dangers of concentration of eco

nomic power. Certainly we are all
aware of them and we want to stop
the growth  of such concentration.

But the question before usi and before
the  Government of India is whether
in the limited sphere which we have
allotted to private individuals, which
we call the private sector, we want
economic growth or we want social
considerations to prevail. That is the
dilemma before us. There are four
agencies which can bring about eco
nomic growth and this is the case in
any part of the world. They are first
ly, the Government itself. They can
sla t industries. Secondly, the small
and medium entrepreneurs can assist
this progress. Thirdly, there are the
I  large entrepreneurs and fourthly, wc
can invite foreigners to participate in
certain sectors. And we have as a
matter of fact, invited some foreign
firms as for instance in the case of oil
refineries and the fertiliser plants. In
these fields we have foreigners work
ing with us. We have a large public
sector in this country started by the
Government and it is expanding and
growing. Moreover, it has been  O*e
policy of the Government of India
to encourage the smaller entrepre
neurs. But Dr. Hazari  himself
writes in  his book that
this policy of spreading <>ut licences to a
large number of small entrepreneurs has
resulted in the legacy of a large number
of small sized uneconomic units with a
huge wastage of foreign exchange. Still
the Government should encourage these
small and medium entrepreneurs and
there are three ways of doing It. Firstly,
the Government should give
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them institutional finance. Secondly, there
should be an assured market for the sale of
their products. Thirdly, the Government
should guarantee foreign collaboration
agreements to the smaller units because the
large collaborators do not go to the smaller
entrepreneurs. Therefore the Government
should give them this guarantee. In these three
ways you can encourage the smaller and
medium entrepreneurs. So On the one hand
we have to help these small people and on the
other, we have to make the public sector large
and efficient. Then automatically the im-
portance of these big business houses will
dwindle. Till this is done, there is a dilemma
before the Government. I do not blame the
Government of India in any way. This has
been the poMcy of the Government. To
depend on the large business houses in  only
an expeditious measure.

I do not have time to quote from the
Monopolies Commission's Report or from the
other books that I have here. I have got here
the Mahalano-bis Report also. But I will not
take up the time of the House by quoting from
them. I shall conclude by saying that the
Government Of India is examining the whole
question and they are bringing forward
legislation based on the recommendations of
the Monopolies Commission's Report and we
shall certainly be happy to support that
legislation.

Madam, I thank you for giving me this
opportunity to make my observations on this
motion.

THE DEPUTY CHAIRMAN: Shri D. L.
Sen Gupta is the next speaker. But if you will
allow Mr. Pan de to apeak now, you can
follow him afterwards.

SHRI D. L. SEN GUPTA (West Bengal):
Very well, Madam.

SHRI B. K. P. SINHA (Bihar): Madam,
before Mr. Pande starts his *peech I would like
to bring one Using to your notice. I gave my
name foe speaking during this discussion on
Ni RSD—S
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the first day of this session of Parliament.

THE DEPUTY CHAIRMAN: I am not
supposed to be aware of all that. I am not
really aware, because this is done by the
Whip and the Minister of Parliamentary
Affairs. Here I have got a list of some 30
names. | am not concerned with what you
gave or when you gave it.

ot fawegary wamwst 91T
fear: ag w1y Gzar S g @1 37
Fgt A1 ZNAT & FB FAT AMET

SHRI B. K. P. SINHA: I know you are not
concerned, Madam, but please let me submit
one thing. I am a Member of this Parliament
and I gave my name one week before and I
have been under the impression that I will get
an opportunity to speak. What transpired
behind the scene and what talks I had with
the Presiding Officer, all that I am not going
to disclose here.

THE DEPUTY CHAIRMAN: Which
Presiding Officer?

SHRI B. K. P. SINHA: Not the present
Presiding Officer, Madam. But I have a fear
that some people have taken upon themselves
the responsibility of conducting the affairs of
this House and they have .

THE DEPUTY CHAIRMAN: That
complaint has to be made somewhere else,
not here now.

ot fawegwe  wawEE 9
feav : oz ®za a7 AT § | GTAAG
AEEq A UF Atz 9ga ary fzar | aaw

# AT |IAT. 4uT WA A 99 A

SHRI B. K. P. SINHA: This concerns
Government and Parliament. I do not want
Parliament to avoid its responsibility of going
into this matter. Every Member has the right
to speak, subject to the desire or the will of
the Presiding Officer. We are told that some
persons go and give, certain names to suit
themselves or their friends and those who
gave their
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[Shri B. K. P. Sinha] names earlier are
deprived of their chance of exercising
their right to speak.

Another thing that I want to bring to
your notice, Madam, is that it is stated
that those who have moved amendments
will get the chance and the time to speak.
Let me tell you that henceforth I will
give critical amendments to al'
Government motions and thus exercise
my right because if somebody gets the
right by sending in critical amendments
then I would also exercise 'this right.

1 do not want to participate in this
debate because I feel that things are not
being conducted in a proper manner in
this House.

THE DEPUTY CHAIRMAN: I want
to say that Mr. Sinha has brought certain
points to my notice which strictly
speaking, I need not deal with. The
parliamentary practice wherever
parliamentary democracy is functioning
is that the Chair's eyes have to be caught
by the hon. Minister. But we have
departed from that and the Whip is
giving a long list of names. I do not mind
if the lists are reasonably long so that
everybody could be accommodated. But
the list is ever so long. Here I want to
bring to your notice that the Chair's eye
may not be caught. That is also
parliamentary practice. You may stand
up a hundred times from your seat and
yet you may never catch my eye.

SHRI C. D. PANDE: Most unfortu-
nate.

THE DEPUTY CHAIRMAN: That
has been the practice in the House of
Commons, which is the mother of
par'iaments.  Unfortunately if this
continue here and if endless lists come,
then I shall follow my own practice
when I am in the Chair and say that the
Member has to catch my eye if he is to
speak.

Now Mr. Sen Gupta has agreed that
Mr. Pande will speak first and then
himself.

[ RAJYA SABHA ]

Industrial Planning 1312
and Liceasina Policy
SHRI Z. A. AHMAD (Uttar Pradesh):
Madam, I submit that Mr. Sinha should-

be given an opportunity.

THE DEPUTY CHAIRMAN: Mr.
Sinha should be given an opportunity to-
day.

SHRI RAJNARAIN: On a point of
order.

SHRI B. K. P. SINHA: Let me make
one thing clear, Madam. If you had said
that I did not catch your eye, then I
would not raise any objection. But if you
say that there is a long list, then naturally
I shall have to object and I sha'l always
object.

SHRI RAJNARAIN: 1
fundamental point of order.

THE DEPUTY CHAIRMAN: We
have no time.

have a

ot AT
qigE wTR WIET I3 Al | HglEdl,
F ool F grel ag  ATAar FIgAr g
ff @ifdqz & T a2q § (99 a0
ey fqrzr s 7 g5 18 fe w3
mEar q fefzed gar AT FHIT
& g wraa 7 Alzea FreT aua Tie-
Hz A7 FEM A0 § g AFAT F124q0
g fF s arfaeer @ 39% 989 #AvAr
qifsariiz TT4 A1 g g F97 4
AT wTs 7 e § i 3760 iaq-

WITr FIT0AATE

THE DEPUTY CHAIRMAN:
will do, that will do.

13T RETEE

That

St AT TAAHE w1 (HlEwe
BYT FEIE T A g W g

THE DEPUTY CHAIRMAN: Order,
order. There is no point of order. Yes,
Mr. Pande.

SHRI C. D. PANDE: Madam Deputy
Chairman, I feel that it is rather in-
congruous and anomalous that we should
be discussing this Interim Report of Dr.
Hazari when the correct order of things
should have been
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that we should be discussing the Monopolies
Commission's Report. The Report was
received two years back and we have had
before us the Maha-lanobis Report also. We
have not discussed or debated them or taken
any steps on those Reports. Now this Interim
Report leaks out in the Press and it is brought
to the House by the Government on account
of certain circumstances

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY 'AFFAIRS
(SHRI K. V. RAGHUNATHA REDDY):
The Report of the Monopolies Commission
has ben discussed in this House.

1313

SHRI C. D. PANDE: But no steps like this
have been taken about that. There is a bigger
ground covered and in a more authentic
manner by the Monopolies Commission. This
Report here covers only a part of the whole
thing and that part is concentrated on a certain
house. It is 0y a part and in the whole Report
it is possible that other houses may be
involved. Here there are some 75 concerns
mentioned. But there may be other houses
involved. Do you think that we should have
for every business house one debate? It is no
use. It is better if we discuss the Monopolies
.Commission's Report and work according to
the recommendations made. I really support
and admire the line taken by the Government
in this connection.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair].

But that line should have been taken with
regard ty the Monopolies Commission which
is the main body, which is the more authentic
body and which covers the largest number of
companies which are under review.

Now, I will deal with licensing. Licensing
is a lega' process. It is governed by the
Industries (Development and Regulation)
Act. There are certain business houses, many
of them capable of doing things, capable of
effectively utilising the licences.
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They apply, and if everything is O.K. they get

the licence. But there is a tortuous process

involved in getting licences. First, an
application for a licence goes to the
Development Wing of the Planning

Commission. Thea it goes to the Technical
Adpviser to the Government of India and finally
it goes to the Central Licensing Advisory
Committee. And. the Licensing Committee is
an independent organisation which has not
been presided over by Sir Ramaswami
Mudaliar for a long time and ther, are so many
rival interests in that Committee. So it is not
possible for Birlas to control their rivals in that
Committee. Therefore anything has to be done
through the Planning Commission, through the
Technical Directorate of the Government of
India, through the Central Advisory Licensing
Committee and finally by the Ministry. What
pains us is this. Day in and day out accusations
are made. I do not care what you say about
Mr. Birla. But no single Minister in this
Government of India is spared by these
people, by the Opposition parties. They have
not spared anybody. Do you think this is a
happy thing for the country that you can go on
accusing people without substantiating

Sy THATCAS © 1A AT AT T
faz o gf, Frigdatg 2 afe
weq arfas 7@ g% |

SHRI C. D. PANDE: Then there are
accusations against the entire bureaucracy.
On the one hand we in this House stand for
public sector but who is going to man that
public sector if you condemn everybody i*
the bureaucracy? You want everything to go
to the public sector and who is to manage
those things? We have no other cadre in the
country except this cadre whom you are con-
demning day in and day out that this man is
corrupt, that that man's son is working there.
It is really a very bad thing if you were to
give the impression that there are no honest
people in the country, that the bureaucracy is
dishonest, that th«
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[Shri C. D. Pande] Ministers are
dishonest and that the business houses are
all criminals. Even Members of
Parliament are supposed to be in the pay
of this house or in the pay of that house.
There are so many contending houses and
those houses are fighting and it is quite
possible if there are certain persons here.
But then you have not spared public men,
you have not spared the bureaucracy, you
have not spared any of the important
Ministers of the Government and you
have not spared any prominent
businessman. If this is the impression
created what hap>-pens when we go to
the foreign countries? Our Government is
committed to invite foreign collaboration.
Is this a good and decent thing? Your
papers go to those countries and if
someone wanted to come in collaboration
here he will be told: "Where are you
going? It is a den of dacoits and looters.
Every businessman in India is dishonest,
every Minister is dishonest, every public
man is dishonest." This is not the way to
serve the country; this is not national ser-
vice. You are not doing any service either
to the pubHc sector or to the private
sector or to your own national interests. It
is absolutely shameful that people should
go on talking of corruption here,
corruption there, corruption everywhere,
as if only Mr. Rajnarain and a few other
persons are honest in this country and
everybody else is dishonest. If it is your
contention I welcome you to have that
spinion but all I say is, do not try to
misrepresent things, do not smear the
image of India which is being watched by
the whole world. Of sourse people know
better and they *would not rely on your
statement. Anyhow, if you go on slinging
mud, the mud sticks some time or other.
But the main thing is, the Government
should not pay any attention to these
smearing campaigns either from that side
or from this side against the bureaucracy
or the business front. Of eourse, our
friend, Mr. Bhupesh Clupta, has a certain
goal. He wants to discredit the entire
democratic system and the private sector,
this policy

[ RAJYA SABHA ]
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of having both the public and the private
sector, is part of the process of
democracy. And if he says that all these
people are dishonest it hurts the entire
concept of democracy and he welcomes
it. But we do not know how to make a
difference between the motives of .

P TR SHIAHT A &I
fgauTas= nadi= gET 2 a7 727 A
AT % I

| Hto To qF . FT HATTHT AT
'l*i M A4 u7T 227 it diFa 7 %3
qFAT 2 I can tell you that there
are many States where vou have

done that.

sfi TEATCIAN . HLT w7 A
Al AfEn

SHRI C. D. PANDE: And do you
think that the industrial process will,
come to a stop there and they will take
your advice? I will tell you that those
people have got greater sense than you
have got. They are inviting competent
people from all sectors, and all business
houses to come to their States. It was
disputed by Mr. Bhupesh Gupta who said
that Mr. Namboodiripad did not invite
Mr. Birla. Of course, Mr. Birla was in-
vited many years ago and he is there with
a flourishing and a very novel business
of producing what is called rayon in this
country. Rayon used to be imported
always.

SHRI
(Kerala):

BALACHANDRA MENON

He is producing only pulp.

SHRI C. D. PANDE: You just allow
him and he will set up a factory. S« the
Chief Ministers today are competing;
they are inviting the big business houses,
not only Birlas but maar others, and
asking them whether ther will come to
their States and establish industries. Mr.
Bhupesh Gupta is n#t here now. Even
Mr. Khruschev of the USSR once invited
Mr. Birla t« Russia and seriously
proposed to hio«
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if he would establish some industry which
was not there in that country. That is the
situation. He is highly respected. But here it
has become a fashion to pull down every
reputation whether in the Government or in
the business world. This type of campaign is a
very bad thing for the country.

(interruptions) Sir, this is not
the way. He isridiculing. Sir, please
ask Mr. Raj-narain not to mimic and not to
make a buffoon of himself.

. THATO

T FE TR 2| AR

T EAT qIEA],
AECEL
TERARIH  AAT

Ci il
I HITRT AT
qAEAT F |

SHRI C. D. PANDE: No; you cannot do
that. I will not allow it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Rajnarain, let him finish.
Please sit down. Mr. Pande, only two minutes
more.

SHRI C. D PANDE: If my time is taken
away like this, what can be done?

THE VICE-CHAIRMAN: (SHRI AKBAR
ALI KHAN): You should not allow yourself
to be diverted.

SHRI C. D. PANDE: I will not go into the
details of all the things that bave been
discussed in this House yesterday. My hon.
friend, Mr. Triloki Singh, referred to
something about an industry in Mirzapur Dis-
trict, an aluminium factory. It has been said
that the electricity supplied to the Birla
Brothers is at a very cheap rate. Of course I -
am not in a position to say whether it is below
cost or above cost but I can say one thing. To
an American firm in Hirakud electricity is
supplied at a much cheaper rate by our
Government. It is supplied at Rs. 1201- per
kwt. per year whereas Birlas pay Rs. 175|- per
kwt. per year. More than that; there are other
projects in the country, Sherrawati and
Koyna, where the charge for electric supply
will be almost two-thirds of ithesc rates.
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qTEE
IaET 9419 wre fifed |

SHRI C. D. PANDE; Therefore to say that
electricity has been supplied to them below
cost price or at a throwaway price is not
correct. There is one thing more. When the
Rihand dam was ready there was not a sirgle
consumer in view. The Railways who were
supposed to be the main consumers were not
ready and they wanted four years time. And
the transmission lines were not ready ior
power to be taken to the eastern districts of
U.P. The real question before the authorities
then was what to do with the electriciy which
they had produced and for which they had no
consumers. Birlas were given an assurance:
"You put up your industry and we will give
you power." And yet they were asked to pay
more than the Hirakud rate. And they came in
at a time when there was no consumer.

Therefore, to say that the whole district is
starving, that the whole thing is a farce
because the people are not given electricity is
all wrong. I say Mr. Rajnarain, who comes
from that district, should know the real facts.
The whole of U.P. did not have a single big
industry. This was the first time when he
came there and it is the last time he will be
there, I tell you. There has been a cluster of
business around Mirzapur, Rihand and
Chopan. It is a big industrial centre and
except for Kanpur it is a big industrial area in
U.P.

Thank you.
it TrARTOmY - s, § 0w aE-
vgw &t srosr fazws & aw oF7ar
qrear §, % e §
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): What is this about?

sft Tremrermw o gy Sidfen §
1-9-66 FI

FORATER (AT FF AT WA &)
ww L% G g1 ar afew |
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ot owereaw: | oofar o 5
NG TG M6 98 1-9 66
AT w1 & § A AHFEHATA 26

W, 1 uo6 & wEs fEEig )
THE VICE-CHAIRMAN  (SHRI
AKBAR AL] KHAN): Has it any-
thing to do with the Hazari Report?
Y WAL 1 O | A wd ®
ET <o - A9 TF 47 a9 A oG
L PR ARSI RERE T (L S S
fadi g (o0d =30 wTo Gl & &1%
H gl § W UFg—A MU
A—ugny WA, 971w T {gar
Ffga T F wyr TWwE
& “mrd gE A oatas wiw fza
VA L0 (Y $4 T Bl g agerar
TIgaTl g T 29 G917, 1961 F1 Fo
¥ro Unatdl 7 0w {92s) f=|l g faai
I 2o GO F aTd § GO w1
qaerar g | 9 fFEst &1 3190 96
26 %A%, 1966 FI sTo T HA@T
arfzar &1 wat s wwgia faay av
“On Jayenti Shipping Company
scandal you were the only one who
presented the quintessence by ask-
ing whether the Govermment will
arrest and prosecute Dr. Teja, Dr.
Teja played series of confidence

tricks on gullible people like
Nehru "

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You may just
refer to it.

oft TRTUAW | FEZ H 9% AATE

“By way of background I send
herewith a copy of a letter T wrote
to Shri Morarii Desai who passed
it on to Shri Nehru. Sd. D. Rama-
swamy." ’

ar. & ma¥ 95 7 571 Al g s

g oqré w1 A SEEr g W

fearge #%¥ fig 911 29 Fawaw, 1961 &1

TARETHT T o T F ATL | FIETHA]

wit & fezdl fam #< 94 91 w5
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Za® o7 @ W7 o f zEH oW
THETHT d 2To (AT Fi 26 HAFT
1966 7 faar way fhgfgar g fw
FEW  ATA aqit w1 fREs
faar & A< 7z (9250 di4 F2® W
FIATIN

gq § o THAE gimawA ¥
W WTR .

JqEAGA (A W AT WAl
aq) § weH  wgl |
I will ask the Minister concerned to
take note of it and fo pass it on to

Mr, Morarji Desai,

oY TRATCAW: g 5T § HIOHT
qqae UEneand ag 3 el 91 fx
) qi3 91§ ZHIT ATLq 4@l 9T U
o ¥ wrwT §3 sEr # wid
ST ®1 ATS gvu1 Ag) ow;al | F 79%A
& #EAl &1

FeaAaE (i AR FH @A)
oTqA 34T FHATE ?

S TrerATIEW ;i e o fAae
FTAT AT § | v qiw o &g
Zrr & @ faegw waadg ad% 7Y
ATTT FLG | WA W@y AdE &
A AAor T w7 AT ww@ A A
fagar @7 F1 WA F gEiA A1 9
@ foat 1+ wwT @13 A TR
gM Hoagr T GiE AR
ALY aGa F A d wAM g 34l
uz ger a8t & fr arE o & foedadd
AT AT 4T § WL IS TFEE T H
g ? (Imterruptions) gy gvg #!
nrr 7 framr &%, qv qg wifaar-
Feedt 9|E F1 awd | fagem #
FHIE @7 97 F7 39 A2A H qow AE0|

garet  wfadn aveoond @@w
(wwma) 0 owm A qAT ST
g fe aa1 #1¢ o5 w7 § F9T A
Fiaa, %1% (qan @ agi gt & 7
RS I EA LI
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Sometimes we have to tolerate
Mr. Rajnarain.

SHRI RAJNARAIN: Sometimes we have
to tolerate Mr. Pande.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Otherwise time will be wasted.

SHRI RAJNARAIN: This is the
parliamentary practice.

SHRI D. L. SEN GUPTA: Mr. Vice-
Chairman, I am sorry that an important
matter like the Hazari Report is being
allowed to be misdirected and miscarried.
It is an unfortunate episode that if
somebody starts with a Biila debate it also
ends with Birlas. I think the Hazari Report
contains *omething much more serious
than that. Birla is an instance. That is not
the conclusion. ~ We have got to see from
the Report how the Planning Commission
and how the Government of India were
violating the Directive Principles in relation
to our national economy, how the cardinal
directives in the Constitution of India have
been violated, how our national economy
was allowed to be concentrated in the hands
of a particular group or family of
industrialists.  That is the point and that
is the danger. We have got to decide how
that danger can  be obviated, how we can
come out of the situation, how best we can
turn the corner. My friends supporting
obvious-ry the case of Birlas there were sug-
gesting how many men Birlas have
employed. Had there been no Birla, there
would have been a void in the country. I do
not understand this. It is a vicious circle.
Who knows that but for these Birlas, but for
this corrupt and ill-advised policy of our
Government, the national economy
would have prospered more? Here is a point
in this Report which says that Birla gets
licences not to carry them through, but to
block the others. This is a serious charge.
Birla has been allowed monopoly of a
particular group of industries or a major
share in an industry to the serious pre-
judice of our national growth, because the
people feel diffident in  entering
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into the area of competition of Birlas, who
have already the control. That is the
difficulty. That is the aanger.

Now, I would like to indicate from this
Report itself and that will serve as a reply to
my friend, one-time socialist, Mr. Suresh
Desai. He says there are three types of
business houses which require licences. Yes,
Dr. Hazari knew that and he has indicated it in
paragraph 10.2 of his Report:—

"The licensing Committee granted
approval for 375 applications, of which
investment data available for 240. These
240 applications involved an investment (in
capital equipment) of Rs. 246 crores with
an import component of Rs. 159 crores. If,
on a rough and crude basis these
investment data are boosted prorata for all
the 375 applications approved, the total
investment (in capital equipment) and its
import component would be Rs. 384 crores
and Rs. 248 crores, respectively."

Then comes para 10.3 and I see these
things so far as this Chapter is concerned.

"The pace of Birla advance was
moderate in 1957 and 1958, considering
that it was the second largest group in size
and already had the largest number of
companies, more than 300. The build-up of
momentum started in 1959 and th, break-
through came in 1960. There has been no
looking back since then. Over .these 9J
years, the Birlas applied for 228 new
articles, 267 substantial expansions and 443
new undertakings (all gross of some multi-
ple counting) and received approvals for
102, 149 and 124 respectively."

All these things were known to Dr. Hazari.
He knew it. But the point is not that. The
point is, Birla has shown how our
Government has failed in this vital aspect in
granting indiscriminate licences to one firm,
and has indicated how the Planning Commis-
sion should behave. T am referring to the
recommendations and [ believe that Dr.
Hazari has played the host
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for the Planning Commission all right.
Dr. Hazari was appointed in th, Planning
Commission in July 1966 to conduct a
study of licensing under the Industries
(Development and Regulation) Act. The
study had two objectives —I am not
reading that. What have been his
recommendations? The
recommendations are very very im-
portant. I shall read only 1, 2, 6,9 and 10
and I shall indicate therefrom that he has
given a caution to the Planning
Commission because of its sleeping
attitude. It 'may not be connivance. I do
not go so far as to say that all the
Ministers are conniving, it might be or it
might not be. There was a commonsense
knowledge, 1 should say, and people
knew that Mr. Birla has in his pocket 60
or 70 M.Ps. It is very disgraceful. I do
not know whether the number has in-
creased or decreased. Now Mr. Birla has
some Ministers in his pocket. It is
disgraceful. Nobody is coming out with
the whole truth. We are left guessing. We
have ™ choice for Birla or Tata or Dalmia
or anybody. We want clean industry, we
want a clean economy. How can that
clean economy be made possible? Here
are the recommendations:

"I. The Planning Commission should
not confine itself to the laying down of
end-Plan targets but should also
indicate which targets are compulsive
and which are merely indicative. It
should specify the major priority areas
and suggest from time to tim,. the
broad policies on taxation, credit prices
and allocation of foreign exchange
required to fulfil the targets set for
these areas.

2. Estimates for priority and inter-
dependent areas should be worked out
for various alternative levels of
realisable or expected performance.
The industial aggregations which find
expression in the plan have to be
continuously reconciled with
developments at the level of individual
firms or groups of interrelated projects.

6. Regional allocations, small in-
dustry --servations and »>  ies re-

and Licensing Policy

garding concentration of economic
power should be built into the in-
dustrial plan and programmes, and not
left to be determined on 'an ad hoc
basis.

9. As compared with industrial
planning, modification of the scope
and mechanism of licensing is a
relatively secondary matter."

Why Mr. Birla was given so many-
licences is a secondary matter. Planning
is more important,

"10. Matching of priorities and
relative  profitability, of planning
objectives and techniques with market
criteria and tests, should be th« main
instruments of industrial planning and
policy. Social chennelisa-tion of
investment cannot be achieved by
reliance upon the one instrument
alone, be it industrial licensing,
taxation, 'market mechanism or any
other."

My point therefore is this. What should
be our attitude towards these industrial
houses? I do not say that they must be
scrapped. I only say that we should be
conscious of their limitations, we should
be conscious of the mischief they are
capable of doing if they go on in the
manner we are allowing them to go on.
Why are the other industrial houses not
developing? Why not there be 800
industrial houses even in the private
sector? I know that the public sector
cannot undertake everything. So why are
not 500 industrial houses growing? Why
the heavy concentration of wealth should
be in one particular house? Som, g°°d
friend in this House on behalf of the
Birlas, I take it, was saying, "No, no, Tata
has increased many times more." But
how? There is no comparison between
Tata and Birlas so far as Dr. Hazari is
concerned. If Dr. Hazari has said about
Tatas, our comments would have been the
same. My comment is not about Birla or
Tata. My point is, where are the figures?
Up to 1959 Birla had no dominant
position. After 1959 he has suddenly
jumped up. It means aboost. Who
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has given this boost? Is the Birla empire an
ideal one? Certainly not. They are tax-
dodgers. There is a book "T.T.K. and Birla
House" by one Mr. Debajyoti Burman, and
you will find there how these Birlas have
defrauded this Government of India. You will
find in it how they are cheating the railways. |
am giving only one passage just to make my
submission complete—the book is available
in the market, of course it is not in th,
Library:

"It has been proved before the Sixth
Industrial Tribunal, West Bengal, that a
Birla manufacturing concern maintains a
number of  apparently independent
companies with the object of escaping tax
liabilities. Mr. Sailesh Sengupta, Judge, Six
Industrial Tribunal, in his judgment
delivered on January 22, 1957 said: 'The
case supported by the Union is that the
Paper Distributors Ltd. and a bunch of ether
companies were floated by the same group
of persons to carry on the same type of
business as agents of. Orient Paper Mills
Ltd which was a paper manufacturing con-
cern. To all appearances these several
companies were independent units but in
fact they were all chips of the same block.
They were so split up with the ulterior
object of escaping liability for income and
super tax and keeping th, employ-yees
under the heels of the Maliks. Nominally
attached to one company, the employees
were made to work for the other companies
as well. The company strongly repudiated
the union allegation that the Paper
Distributors and the other companies were
parts of the same concern kept in isolation
out of fraudulent intentions. They were in
fact independent and separate concerns. I
have evidence before me that employees of
one company were transferred to other
companies. It is hence clear that the
transfers were made in the interests of the
companies anr< -~ot out of consideration
for the er ' vees. Unless there was
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a common denominator or connecting link
behind the facade of  absolute
independence no such transfers could be
arranged.'

In this case, Mr. B. P. Khaitan, Solicitor
for Birla concerns appeared on behalf of
the Paper Distributors and Mr. D. L. Sen
Gupta, Advocate, High Court, for the
employees. The same old story of hiding
vital books of accounts was repeated in this
case as well. The Judfge remarked, "The
Union called for th« godown books
amongst others. The company was directed
by the Tribunal to produce books and
documents which might be in their
possession. The godown books were in
their possession but were not produced.
The Tribunal is free to make the
presumption that if they were produced,
they would have been found to be
unfavourable to the cmpany's case.'

A cash book written in Marwari script
which none of the witnesses could read
was produced but it was useless. The case
of closure of paper business must hence be
discredited. On the collapse of thi* plea,
the company has no case at all."

Mr. Bhuwalka asked: when there are
different companies, how could Dr. Hazari
come to the conclusion that they are of
Birlas? Though they are separate entities they
can be Birla concerns because the controlling
authorities are the Birlas. These are all
subterfuges.

SHRI M. M. DHARIA: Sir, since two days

we have been discussing the Report of Dr.

Hazari and also the Birla Empire is on fire.

When we have been discussing this Report, I

am really concerned that the admirers of the
Birlas are under the feeling that it is being
done by some responsible or irresponsible
Members because of their bias against he
Birlas. I would like to make it very clear that
tht discussion is not out of any bias towards
any individual or any group. There is no
doubt that for the Industrial adv “ment of
this country we
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have accepted the principle of a mixed
economy and therefore that principle stands.
Along with the public sector the private sector
is bound to remain. But at the same time we
have also accepted some other principles. In
this country of ours we have decided that a
socialistic structure shall be our aim. It will be
the democratic socialism that we want to
establish "in this country. And when we say
that we want to establish democratic
socialism, then naturally some curbs and
restraints on the private sector are followed.

Many have said many things. Some of the
admirers like Mr. Chinai and ethers have said
that for th, industrial growth of this country,
why one Birla, oae hundred Birlas are neces-
sary. There is the industrial growth of the
country at one end and there is the socialistic
objective 'of the country at the other end. If
that conflict takes place in between these two,
Sir, T would like to submit that social
objectives are more important for this country
than industrial progress which is sought by my
friends. I feel, when I speak of social objec-
tives, that industries are a part of social
objectives. But industries cannot dominate our
social objectives, and that is the real trouble.
"When several comments come against Birlas,
I can appreciate the irritation of the admirers
of the Birlas for several reasons behind that.
Without exposing thpse reasons, because
everybody is aware of them, I would like to
say that today there is a feeling in this country
that this growth of the Birla Empire is not
only not limited to industrial purposes, it has
also crossed the limits and the bounds. It was
said that the Chief Ministers are competing
amongst themselves—if the Birlas are taking
advantage of the position, what can we do?
Sir, the Chief Ministers of States are compet-
ing in inviting Birlas. Such a power has grown
of the Birla Empire and that is nothing new
about a monopoly. We are against the build-
up of all these
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emonopolies in this country, against a power of
this type which makes the Chief Ministers to
compete  amongst themselves. The very
reason why I have come forward against the
admirers of Birlas is enough cause for me to
see that this monopoly does not grow.  The
Chief Ministers  compete with one another
against the interests, of the people. What is the
Chief Minister?  The Chief Minister is not
only an individual, he represents four or
five crores of the people from h's State and he
has to do it at the cost of the people. When
Birlas  who  hart quoted at Rs. 2.80 pai'ie
per tonne get the contract fro, the Kerala
Government at Rs. 1 per tonne, at what cost it
has happened?  That is, Re. 1.80 would
have gone to the people of Kerala. They
had to forego it. It is because of  their
growing  empire. There is nobody else to
look after that. Thereisa feeling in this
country and it is on this ground that I am here
to oppose  this  grwing monopoly. I am
here to congratulate my friend. Shri Chandra
Shekhar, who took a very bold step and lead in
this matter. He has  brought this matter
before this House. I am also proud of this
House because this House can appreciate
to the feelings of the Members and the
people at large. We know how these
Birlas have grown up. In the year 1942, the
total assets of the Birlas were  not even to the
tune of Rs. 30 crores. These Birlas have
crossed Rs. 300 crores and all this is white
money. I do not know about the black money.
Somebody may ask, "Hoy do  you say it?"
They may say that this man is
making an  irresponsible allegation. I have
here the report about the election of Mr.
Morarka. In that parliamentary constituency,
nearly 500 jeep cars and vehicles were
moving. (Interruptions) Let me have my say.
AN HON. MEMBER: Why not?

SHRI M. M. DHARIA: Every day
nearly Rs. 1 lakh were spent on the
| vehicles and such other articles. As
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per my information, nearly Rs. 60 lakhs have
been spent by the Birla group in that
constituency. As per the election regulations,
not more than Rs. 25,000 could be shown as
expenses. Wherefrom did this amount come?
It has come from blackmarketing by Birlas.
Otherwise, they could not have spent this
much amount.

Sir, these Birlas were in the company of
Gandhiji. I am realy sorry. If Gan ihiji had
been aliv, today, what | he would have felt, 1 do
not know One of the able represtntatives of
Birlas .

™ SHRI TRILOKI SINGH: (Uttar Pradesh):
H, was never in the company of Gandhiji. Let
me correct you.

SHRI M. M. DHARIA: That is very good. I
thank you very much. I thought the
impression was otherwise in the whole of the
country. I am thankful to Mr. Triloki Singh
for giving me this information. As per my
information, he was in his company.

Anyway, Sir, the point is that one of the
able representatives of Birlas had been to me
after this Report was sought to be brought
before this House. Of course, I had to give
him some time; I am a representative of the
people. He came and was with me for one
hour. He could not convince me on one single
point. Before going, he asked me, "Mr.
Dharia, will you accept one fact about these
Birlas? They are the most patriotic
industrialists in this country. Will you also
accept that the Birlas are not at all now in
need of indus-.tries? They do not want money.
They have earned much. Why should they be
in that way discussed in the House? Why
should their name be defamed in the House?"
I told him, "I ask you, gentleman. If you are so
much conscious of that, if the Birlas are not in
need of industries or in need of money, if the
Birlas were definitely nearer to Gandhiji, do
they at least remember the advice given
by
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Gandhiji? The idea oi Gandhiji was of
trusteeship. Birlas who are not now in need
of money or in need of industries, are they
prepared to declare their whole proper.y or
their whole industries as trusts? I am pre-
pared to work on that trust and see tha ' in
this country a new era is opened." But that
gentleman had no reply.  These are the
Birlas.

Sir, two years back I was in America.
When I was there, I was fortunately in one ho
.el where there was a conference of
industrialists. And one Mr. Vogan happened
to be at my table where I was having my
meals. | just discussed with him about India. I
came to know that that gentleman had
travelled in our country too. He said, "Mr.
Dharia, We are proud that your country is
going ahead." I asked him, "What about the
industrialists? Whom do you appreciate?" He
said, "We appreciate your Tatas and
Mafatlals." 1 asked him, "What about our
Birlas?" He said, "About Birlas? Mr. Dharia, I
have travelled the whole of your country. May
I say one thing in the language of your
country?" I said, "Yes." And that gentleman
said, "The Birlas are banias first and then
industrialists. They are not a reliable people. I
am not prepared to trust the Birlas." So that is
the image of the Birlas outside.

Sir, in this country, the Tatas are also
having their products; the Mafatlals are also
having their products. About quality at least
we can say; | am not entering into other
aspects as to how they have secured their
licences. But so far as the quality is
concerned, we can believe the Tatas and the
Mafatlals. But so far as the quality of Birla
products is concerned, what is that quality?
What are these Ambassador cars? I have said
once in this House that in the Ambassador
car, except the horn every other part gives
noise.

SHRI S. S. MARISWAMY (Madras): The
horn also.

SHRI M. M. DHARIA: The horn does not
give noise.
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ALI KHAN): 'Except the horn' he says.

SHRI M. M. DHARIA: Of course, in this
Birla Empire, I am now happy that at least
those horns may not be giving noise. But there
are some horns somewhere including in this
House which are making noise. Anyway, it is
how the Birlas manage. Sir, the point is:
Where do we want to go? What does this
country intend to stand for? What is our
pledge to the people or our obligation to the
people. Let us be absolutely clear. In this
country we shall not allow these monopolies
to grow. We shall not allow a danger to be
created to our democracy and , socialism.
Today these growing monopolies of Birla are
a danger to the democracy, to our socialism
and that is the reason why we demand from
the Government curbs against these
monopolies. We say that an enquiry should be
held.

Now what are the ways and means adopted
by these concerns? The Hazari Report is not a
complete report. I am aware of that position.
But at the same time it is not an interim
report also. If I may refer to Mr. Hazari's
introduction to this Report, he says:

"The aggregate statistical data on
licensing relate to the calendar years 1959,
1960, 1964, 1965 and January-June 1966.
The data on the Birla Groups cover the
period 1957—June 1966. The coverage of
capital goods data is indicated in
appropriate places. The rlnaT report will
include aggregate licensing data for 1961 to
1963 also, and the entire data will be
analysed in greater detail by industries,
States and groups."

That is, whatever is contained in this report is
not incomplete. It is absolutely complete and,
besides, further more data is to be collected.
The data which have been made available to
the Hazari Committee today cannot be
conclusive but it is indicative. And what does
it indicate? How did these Birlas amass
wealth? Mr.  Suresh
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Desai says that what they have secured are
not licences but approvals. It is true that
approvals are not licences. We know the
difference between approval and a licence.
No sooner you secure an approval you block
the way for others. These people without
making any investment block the road for
new industrialists to enter into this field.

Sir, im this context I have to say
something about the ways and means adopted.
In Delhi, Sir, there  are three types of
Embassies: (1) Foreign Embassies, 2)
Embassies of our States, and (3) the
more  powerful and effective embassies of
the empires of these- industrialists. They are
having their contacts. Even today I find them
sitting in the Galleries. These Embassies are
most effective.  They are having first class
accommodation in hotels. They are having
their rooms reserved in the Asoka Hotel and
the Oberoi International Hotel. In these
hotels they entertain everybody with whom
they are related and from whom they have
to  extract something. They are  having
first class contacts with the officers. 1 am
sorry to say that the I.C.S. officers, who
have no future after their retirement, are the
best friends of such industrialists. ~ They
get  promotions. They get more pay. If they
are getting Rs. 4-5 thousand here per month,
they get Rs. 10,900 per  month with these
industrial concerns, and that too, without
taxes. General Kaul, who had to retire from
Army, wis appointed by Mr. Teja on a
monthly salary of Rs. 20,000. If such a
bright future is offered to these I.C.S. Officers
who control these empires, who control these
executive rights, they art bound to be in
favour of such capitalists  (Time bell
rings") Since I have no time at my disposal I
may make my submission in very short. I
would like to say that the ways and means
which are being adopted by these
industrialists, have created the real danger to
our democracy. [ am not against anybody
being defeated. But the ways and means
adopted, an
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amount of Rs. 50 lakhs of blackmarket money
being used to defeat a particular individual is
a matter of serious concern for me. This
democracy is not going to allow this sort of
thing. If these gheraos come about, and if
there is anybody to be blamed for these
gheraos, it is this functioning of these
industrial houses that shall have to be blamed.
In this context we shall have to look at all
these problems. Therefore, on my amendment
I have to make the following submissions.
Firstly, the Monopolies Inquiry Commission
report has been received by the Government
in the month of October 1965. That report
contains a draft legislation. From my point of
view that draft legislation is not complete. It
is evasive. So it should be properly drafted
and a legislative measure should be
immediately introduced by the Government
by the end of this session. A Monopolies
Commission on a permanent basis should be
immediately appointed after that legislation is
passed here to watch the monopolies.

My second submission is regarding the
enquiry into all the affairs regarding the ways
and means adopted by these industrialists,
particularly by the Birlas. That data is
available. Somebody might say that he is not
the only thief. But instead of waiting for all
the thieves to be apprehended, why not start
prosecution against the one who has already
been caught? The ways and means adopted
should be enquired into so that the road is not
blocked for other industrialists, to see that
preferences are *ot given to such people who
are having their contacts, to see that social
objectives are properly implemented, to see
that these monopolies do not grow, to see that
there is a balanced regional development
throughout the whole country, to see that our
scions are not compelled to go to these
industrialists at any cost. Now in their
contract with the Birlas the Kerala
Government had to say that labour
legislations would not be made applicable to
the employees. Is it not deterimental to the
interests  of the
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poor employees? We shall not allow it to be
done. And you say, "What can we do?" What
does this Parliament stand for? It stands to
protect the interests of the people, and
anything going against the interest of the

people shall not be tolerated by this
Parliament.
To enquire into all these affairs a

Committee is absolutely necessary. That
committee should be a committee of not only
experts but some non-official Members of
this Parliament should also be attached to it.
This Committee should be asked to submit its
report within three months after its
appointment.

Sir, it was said that if Birlas were not here
we couid not advance industrially. It is not
correct. It is not the Birlas who are running the
industries. It is our workmen, our' technicians,
our experts in these industries, a patriotic lot,
who have to be taken into confidence. They
will run  these industries.

Then my third submission is .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Last submission.

SHRI M. M. DHARIA; These are my
submissions. On my amendment I will not
speak. Then pending enquiry these Birla
group of industries should not be given any
further licences. I am happy that the hon.
Minisler has made the position very clear. I
would congratulate him and the Minister of
State also for taking this very reasonable
attitude in the matter.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now you must finish.

SHRI M. M. DHARIA: I am finishing.
Finally, I would request the hon. Minister that
it is in this light that he should make a
categorical statement in the House. Then
alone this debate should com, to a conclusion.
Sir, I have done. Thank you. very much.
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we are now at the cross-reads. We are not
sure how our country should advance. Iam
glad there are people, there are friends on
both sides of the House who very seriously
take up this issue, who want to  know
what our social objective  should be. There
was the old  resolution which definitely laid
greater emphasis on the State sector. ~ From
Ram Rajya to democratic socialism we have
slowly passed through various stages without
a clear social objective. We have not been
able to really build up our economy on a
sound  basis, on an independent basis.
Why is it that it was not possible?
Because this country when it got
independence was not very clear about its
social objectives. We were very much
interested in the freedom of the
country, but we did not know how we
should take the country forward industrially.
The result was the Tata and the Birla plan was
already there. They had planned how they
should develop this country in their own way.
They tried their best to see that the
Government's policy turned out to be a
policy which helped their own way of
approach. This is what has « happened.
Now we talk about mixed economy.  But
actually what has happened?  Thanks to
Pandit Nehru— we must admit it and we are
proud of it—we thought about heavy indus-
tries, we thought about these industries being
developed in the  State sector and that they
should take a commanding position. But
what has happened? During these years
we have been slowly going away from that.
I know how in the case of fertilizers, we
have given up our old stand, how in the
case of oil we are giving up our stand, how
some of the basic industries themselves are
being handed over to the very people whom
we are now attacking. This is what has
happened. The policy of the
Government is not very clear. They are not
definite and this  indefinite stand of theirs
has helped all monopolists to grow as much
and as quick as possible, with the result that
the “entire structure which was sought to
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be built up, has now almost coilapsed? The
Industries Act laid down clearly how
monopolies should be prevented, how medium
and small-scale industries should be
encouraged, how new entrepreneurs  should
come, how development on a widespread
basis should take place in different regions and
how to boost up technology and economic
improvements. 'Nothing has happened.
Every promise has been given up. What
do we see?  Monopolies have been created.
Big industrial houses have become
monopolists. We speak so much about socia-
lism. We have unashamedly gone and
secured foieign collaboration for almost
every industry, industries for which  we
do not require collaboration, which can be
set up nere without the help of anybody.
There are  3,000-odd collaborations  with
foreign concerns.  What for, I do not know.
From lipstick to anything, from baby food
to anything, we have gone to the extent of
opening the gates for foreign capital and
asking for assistance. This is what has
happened. We must seriously consider what
the Government policies have done to the
economy of the country. By your
policies you have encouraged monopolies
both foriegn and Indian. By your wrong
policies, you have allowed the imperialists'
capital to come back. And it must be
remembered that at no  period in  our
history has there been so much of foreign
capital investment in even small and
traditional industries.  For example, if you
allow Lever Brothers to come in, you can
certainly understand that Mysore soap or
Kerala soap hag no future.  But this is what
has happened. The monopolists ar, allowed to
penetrate into every section.  Even in the
traditional industries they come in. Foreign
capital also comes in and they come together.
The result is the entire attempt of our
small people to industrialise, every attempt of
theirs, htw been completely throttled such
activities. The report is a very restrained one.
The language is very carefully chosen and a
good deal i left to otir inference. Dr. Hazari
has pointed out that it is not merely a
question of
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licensing but the wrong policy of the Government
that has helped th, monopolists to grow. What
more is required than this? This document points
out that the policies of the Government have been
wrong. For example, take page 25 where he says:
"I hold this view because most of the defects of
licensing policy appear to have arisen from
planning deficiencies though administrative
complications too, have made their contribution."
This is the fact.. The strategy of industrialisation
has not been properly worked out and all the
,Steps that we have bee, taking are to blow up that
strategy we set out in the Industrial Policy
Resolution. The result is we have got monopoly
capital and this capital thrives at the expense of
every backward section.

Now there has been a complaint that
various State Governments ar, invit
ing the Birlas. The licence is not
given by the State Government.
Licensing is done here. For example,
take  Titanium steel in  Kerala. To
day it is to be taken up by the Birlas.
But why not the State take it up? It
is a very important project and the
Birlas want to start this Rs. 30 crore
project. This can very well be taken
up by the Centre in the State sector.
You won't do it. For long, from' th*
British period up to now, we have
betn the raw material reserve. Even
now we continue to be in this unfor

tunate situation. Small industries,
cashew industries, beedi industries and
such  other industries are there in

Kerala. But you will not in any way
liftt your helping hand to set up new

and advanced industries in Kerala.
This  unfortunately is  reesponsible  for
all  these  big industrialists coming
there. Licences are given by pou and
if they comt there with licences, we
don't say "Don't start your industries
here." We require industries. But
what has happened? When  Birla
starts  his Rayon's industry there, he
will have only pulp there and tht
yam will be produced somewhere
else. He does not  want

:i0 industrialise that place. New subsidiary
industries cannot come up. It

and Licensing Policy

should be the policy of the Government to
see that regional disparity is avoided. That
you do not do. And for us, we feel there has
been no difference between the Birlas and
the Government or the Britisher in this sense
that we continue to be *he most undeveloped
area, in spite of the 'act that our people are
hard-working, in spite of the fact that there
are 1,200 people per sq. mile and there is
great unemployment, in spite of the fact that
our's is the most educated area with an
intelligent labour force. It is the wrong
policies of the Government which have
helped the Birlas. You have sown the wind
and so you are reaping the whirlwind. All
this shadow-boxing now will not help you in
any way. You have helped the growth of
monopolies. You are responsible for it and
you reap the consequences. The capitalist
has been allowed full frtedom. He has
develped into a monpolist.
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SHRI LOKANATH MISRA (Orissa) On
a point of order. I, the morning, the
Chairman has ruled that he should speak
from his seat. When he was asking a
question, he was asked to >ul it from his
seat. I it his seat or he sits somewhere else?
I am sorry, Sir, he has to speak from his seat.

1339

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I think so.

SHRI A. M. TARIQ: Excuse me h.s time.
I have got a lot of papers he”e.

SHRI LOKANATH MISRA: Under the
Rules of Procedure, this is an absolute
necessity.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I agree with you.

SHRI LOKANATH MISRA: Under the
Rules of Procedure, thtre is only one
procedure, that is, you have to speak from
your own seat; you cannot speak from
anywhere else.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You speak from your seat.

SHRI A. M. TARIQ: I have <>ot a lot of
papers here. Please excuse me for this time.
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I want the hon. Minister to give me a
little hearing. I want the hon. Minister of
State to listen to me for a minute. Is it not
a fact that the Birlas had a licence for
fertiliser factory in this country and yet
they yere trying to obtain another one?
And they were told that nobody could
have two such factories. Meanwhile, the
World Bank Chairman, Mr. Woods who
is a personal friend of Shri G. D. Birla.
made a recommendation and on the
recommendations of Mr. Woods the
Government of India have asked the
Birlas to apply for another licence?

&2 ,.5] &5 e xS &y Ly
TR (S QS < R [ RS % BN
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T 39 7414 F gART 7402 F am7 §
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Fgi aF AT (9 5T T e;‘g, i
AT ZAT 9B 97 A7 [AgvEr 9E4
& WIT AT T AT FIAT A0G

g )V WA ArEdfay w7 aeas
Z AT AT T AT arsfE T A
fet g7, wI94Ts &1 {7471 92 97 ¥
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3% %1% uw 787 £ i et gazamee

vzl & faw gz frgram a1 &8 &

A&k & HT6 45 93 (7@ &1, 7

FARCAC AN

SHRI LOKANATH MISHRA
(Orissa): On a point of order. In the
morning, the Chairman has ruled that he
should speak from his seat. When he was
asking a question, he was asked to put it
from his seat. Is it his seat or he sits
somewhere else? I am sorry, Sir, he has
to speak from his seat.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN); I think so.

SHRI A. M. TARIQ: Excuse me this
time. I have got a lot of papers here.

SHRI LOKANATH MISRA: Under
the Rules of Procedure, this is an absolute
necessity.

THE VICE-CHAIRMAN: ( SHRI
AKBAR ALI KHAN): I agree with you.

SHRI LOKANATH MISRA: Under
the Rules of Procedure, there is only one
procedure, that is, you have to speak
from your own seat; you cannot speak
from anywhere else.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You speak from
your seat.

SHRI A. M. TARIQ: I have got a lot
of papers here. Please excuse me for this
time

o TW TIA : G A€ 47 T
2, AT adt ® A9 £09T
THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): All right; next
time you must jpeak from your seat.
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w21 & faq a8 772 sw 1 § for o &
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¥ g &fea aoms s e @ 5
T 7z w9 ¢ ¥ 97 @ & o9 13;
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ST 97 999 05 4% AIGHT 7, 1 fagen
FI31AT § TILqT T A 42 1 ey
—aTY FT ATH 2 AT EH ARE AT
42 &1 AT FATEL AT AGE (——

"Cnnonanaal hatred and heavy bribing
of the voters was the order of the 4ay. |
am thoroughly disgusted fiiwt am now
seriously thinking of retiring from
political life. What is worrying me is how
to Occupy my time. I am waiting fof the
Congress Session at Gauhati and keeping
mum in the meanwhile. The Malaviya-
Lala gang, aided by Birlas' money, are
making frantic efforts t, capture the

Congress."

This letter is dated December 2, 1926.
Now this is the political aspect of Birla
House.
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g R

I want the hon. Minister to give me a
little hearing. I want the hon. Minister of
State to listen to me for a minute. Is it not
a fact that the Birlas had a licence for
fertiliser factory in thiy country and yet
they were trying to obtain another one?
And they were told that nobody could
have two such factories. Meanwhile, the
World Bank Chairman, Mr. Woods who
is a personal friend of Shri G. D. Birla,
made a recommendation and on the
recommendation of Mr. Woods the
Government Of India have asked the
Birlai to apply for another licence?

& qg wga § v w2 ag g¥rEd
&, @1 o wew & fav ag fagrae wins
ard 2 ) wd fager &1 10 @gEw
wodl weit & 7 difeg ) guv aafop
& T@e % aga =T 7y 2y &, a1 gw
wew %1 gl & fau, savdel &
fora, ag um waTs ¢ 1 qA s g e
F9 w9 fafaweT gy g@r sqm [
a1 g AL AT = I

SHRI T. N. SINGH (Uttar Pradesh):
Mr. Vice-Chairman, Sir, we have had
quite a long debate and I have listened to
many of the speeches with great
attention. I yould like the House to
understand the implications of th* mixed
economy and the licensing system that
we have adopted and then come to a final
conclusion in the light of that. I feel that
it has been held in certain quarters that
the concepts of mixed economy and this
licensing system are bound to lead to the
result that we see todsv. I remember
sometime in 1960 sitting at a meeting of
the
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National Development Council. Shri
Jawaharlalji was in the chair, when Pandit
Nehru expressed grave concern at the fact
that the rich were getting richer and
comparatively the poor were getting
poorer. Now this is what is worrying me
today. We have not to worry so much
about this or that individual. T am not
concerned with that. 1 think that the
Administration should take care of it and I
know it will take care of it. But what is
worrying me today is that these things
that are happening today should have
happened. Now, India has taken great
strides in the industrial sector. We have
marched ahead in many sectors of
industry. There is no doubt about that. But
the rich are getting richer and the poor,
comparatively are growing poorer. There
is a lot of erosion in the wages earned by
the poor people. The agricultural labourer
today, I am sorry to say, is worse off than
before. This is a serious situation and
there must be something wrong
somewhere which we should consider,
understand and see what can be done to
remedy the position.

Sir, I had occasion, for a brief period of
some fifteen or sixteen months, to look
after the affairs of the Industries Ministry
and being a great believer in diffusion of
ownership and dispersal of ownership, |
tried 'to see what could be done to ensure
that there is no concentration of
economic power in a few hands. What is
the difficulty? If one tried to look at the
licensing procedure and the process of
dealing with the various applications,
One would see that it so happens that
there are certain applications which do
not fulfil the conditions and requirements
laid down by the rule; and that these
conditions are being fulfilled only by a
few applicants from a few firms. Natu-
rally these few firms get the licences.
That is how things happen.

If you do not give licences to those
firms what happens? The industries do
not get started and the Government and
this House get worried. Then it is
suggested that since the private sector is
not coming, we should ask the
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public sector to do the job. And the

public sector come, and takes up the job.
Then what happens? Naturally being new
to the line, it makes mistakes and then this
House, every section of the House I am
sorry to say, pillories the public sector.
The only remedy to my mind, to this
concentration of wealth in a few hands is
to have less rigidity in our plans.  Ws
have applications from the private
sector, but they can be limited I may give
you one instance. It was noticed towards
the end of the Third Plan, or may be
towards the middle of that Plan, that we
had not developed adequate steel casting
capacity. That was to be done in the
private  sector. There were not many
people in that line and it had not come up.
There was mo provision in the public
sector to stant this industry. What was to
be done? We called a meeting of all the
steel casters and of the various
applicants and asked them, "What are you
going to do to expedite this thing?"
It ha, the to be expedited because without
steel  castings it is not possible to carry
on and we will have to import them and
that means great pressure on foreign
exchange. Therefore we  called them
and sought their assistance. But
they did not come up. They will
come only in those  industries
which give them good profits. That is in-
herent in .the private sector. They are
attracted only to industries  which make
profits.  That is no fault of theirs.
They go only 'to  industries where there
are profits. = They are not attracted to
industries which though they have higher
priority, do not have the profits they
expect.  This is one case which came in
my experience. Nobody came up to make
these steel castings. When I asked. "What
about the public sector?" Promptly
somebody said, "There is no provision
in *n* Plan and so you cannot have it in
the public sector." Then how do you pre-
vent this concentration?

This House, I must (ay, in its desire to
pillory the Government Or the Minister
has condemned the public sector. Ihave
been , sorry witness;
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looking helplessly at the manner in which
the public sector has been run down.
There is no hope for the public sector
today. Such is the situation. I would
appeal to all Members and say let us be a
little more foregiving. Let us be a little
more considerate to the public sector.
Alter all, this is a new line, a new
experiment, a new way of life this
country is adopting. It was Shri
Jawaharlal] i who showed us this new
way, the way of the mixed economy. We
are creating the public sector which
should be holding a dominant position in
our economy and yet we are allowing the
private sector to grow. Still everyone in
this House has run down the public
sector. Where is the hope? I will not be
surprised and here I give this warning
that. ..

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Not all, Mr.
Singh.

SHRI T. N. SINGH: I know there are a
few noble exceptions, including you, Sir.
But I have witnessed thi, kind of thing
going on and we think that yet we can
rescu, the economic process which is
inevitably leading towards the dominance
of the private sector. I give this warning
that the day is not far off when all of us,
even the great advocates of the public
sector, will join together and say that the
public sector has failed an, we will say:
"Transfer them to the private sector." That
is where we seem to be going. I am
saying this with real sorrow and sadness. I
feel that the only saviour of this country
where there are millions of people who
are living on the verge of great poverty,
people who can hardly get two meals a
day, is diffusion of economic power. This
country cannot tolerate cencentration of
economic power in a few hands. Sooner
or later there is going to be a cataclysmic
revolution, I am merely giving this
warning. I have no hatred against
anybody, no prejudices against any
people, be it Birlas or anybody. This is a
very small point according to me. What is
more important is, we should know where
we are going and where we want to go.
And if tor
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some reason we are not going in the
direction that we want to go, it is high
time that we sat up and thought as t,
what we should do to proceed towards
our goal.

Take for instance this licensing busi-
ness. You say so much is allotted for the
private sector. Applications are invited
and they come up and in that melee of
people who are running for licences only
those get licences who have got larger
resources. I remember in the Planning
Commission as a Member I had the
misfortune to be asked to face a
delegation of th, Federation of Indian
Chambers of Commerce who accused me
of standing in their way of getting
licences and I had to explain to them why
licences were not forthcoming, why we
wanted dispersal. Why should a few
people alone get the licences. But there
was the hard fact. We had given licences
to a large number of people, very small
men and they could not implement the
licences. Their plants were not coming up.
Luckily for me I had the answer ready
with me. I could also produce a number of
cases where the bigger business houses—I
am not talking of any individuals—had
licences in their pockety lying unimple-
mented for eight or nine years. Is it not a
fact even today? I ask the Minister. Even
today there are licences lying in the
pockets of a few people for the last eight
or nine years. And what has been the
result? When the Third Plan was to
commence by that time all the licences for
almost al] the targeted capacities had been
issued except in some sectors and yet
there wag pressure for mor. licences.
Today when there is a little slump, a little
recession, everybody blames the Gov-
ernment. Why? In those days I remember
the FICCI delegations came to me
pressing for expeditious issu* of licences.
All these days people belonging to the
industry have been pressing for quick
issue of licences. And when licences are
issued an* they do not set up industries
the Government again is blamed for the
recession that has occurred. You cannot
have it both ways. How are the liccm-
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[Shri T. N. Singh.] ces given? First
condition  is—You must have foreign
collaboration. And every foreign
collaboration must proceed On the basis
of  progressive  manufacture  and
progressive manufacutre means 80 to 90
per cent imported components in the
beginning with only 10 to 20 per cent
indigenous and gradually you go up with
the indigenous consent. We say in five
years we should have hundred per cent
indigenous content. Can any licence
stand scrutiny on that ground now?
Nobody has been able to keep to the
schedule. And then there is pressure on
foreign exchange resources.  Everyone
wants imports on maintenance account.
We are today borrowing hundreds  of
crores, for maintenance imports pur-
poses, for the purpose 01 running our
factories. That is the position. And yet
licences must be expedited. We cannot
run our factories beause we have not
got the foreign exchange and yet we must
go on licensing and adding to that
burden. If somebody had the
impertinence like me to point out these
things he is thought to be standing in the
way of industrial progress. I am saying
all this with a sad heart; I feel very
strongly about this.

I feel there is no way out for this
country except self-reliance. This
"business of progressive manufacture,
this high import content, this rush for
collaboration, te not going to lead us to
our economic salvation. We must rely on
ourselves. That has been my theme all
these years. And what a glorious
spectacle we had when Pakistan invaded
this country? These very
industrialists came to me and said that
they would have their manufactures
on the basis of hundred per cent
indigenous content. And what
happened after three  or four months?
Everyone started pressing for imports.
And today we are borrowing from the
World Bank for even maintenance
purposes. We are almost bankrupt. Is it
not true that even for running Our
factories we have to borrow?  So it is
time that we sat
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up and reveiwed the whole position.
Therefore I welcome this  discussion but
let us not be misled into going into
individual cases. I am no advocate of any
particular business house. I have my own
well known views. In the time of
Jawaharlal Nehru almost everyone of
us was a socialist but today I do not see
many. At the time of the Pakistan invasion
everyone was a great patriot saying that
they will manufacture  without imports
but today there is nobody who says he can
manufacture  without  imports. And if
somebody talks of self reliance he is
supposed to be out of his mind. That is the
position now. So I would suggest that
there is no way out except self reliance. If
this craze for industrialisation goes on as it
is—and in that everybody is guilty—if this
craze for attacking the public sector day in
and day out goes on there is no way out.
It is no use complaining, we have got
to revise our attitude. It is all right that we
shall get publicity; in the newspapers
and our names will be in the headlines
saying that so and so has attacked so and so
but it is not going to solve our problems.
(Time bell rings) I am a disciplined man,
Mr. Vice-Chairman and I will not take

more of your time. I am grateful to you
that you have given me this
opportunity.  But I want to say this. We

have got to have a  fresh look on many of
our problems. W« have come to a pass
when we cannot have our industries unless
foreign aid comes to us and we cannot start
any new industries unless we receive som«
foreign collaboration. That is what has
happened. There is no use blaming the
Licensing Committee. The Licensing
Committee was issuing the licences or
letters of intent as part of its duty. We
had what is called a Foreign Agreements

Committee. Itisa new Committee.
That Foreign Agreemen's Committee had
the right to  approve the agreements

with foreign concerns. Not only that; it
had the right to approve the right of a
foritm concern to corns .'0 ?n agreement
with somebody here. So
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they went about searching for somebody hejre
as partners so that the licence could be got but
at that time I remember—it is no use blaming
the Government now—every section of the
House was saying that we were behind our
Second and Third Plan schedules and that we
must go ahead with industrialisation.

We have talked here 4oday about the
provinces vying with each other. What can the
poor provinces do? They have their own
problems. I come from a very poor part of
Uttar Pradesh, the Eastern U.P., and I know
what pover.y is. if [ wer, to go to Bombay or
Calcutta I see these big palaces and the huge
factories belching out smoke with the average
wage of the worker being Rs. 150 to Rs. 200
in these factories. I come and see things in
Delhi, these big palaces and then I go to my
own State. I want somelhing like these in my
own State. What is wrong in that? Then, the
States compete with each other and the private
sector gets the advantage. The thing that is
wrong actually is in our attitude of mind. We
must change that. We have forgotten Gandhiji.
We have forgotten Swadeshi. We are only
relying on foreign aid and foreign
collaboration. If all this goes on, we cannot
progress.

I say it is possible to rely On ourselves
today without any further notice. We can do it.
I appeal to all the sections of the House today.
I think I am old enough to make that appeal.
Time is not there for much of the mud
slinging that is going on today in the country.
We cannot afford to abuse each other. We are
hard pressed for time. Things have to be done
quickly. There are all kinds of problems.
There are enemies hovering around us. There
is also the shadow of a third world war in the
firmament. Can we afford to lose time in little
pleasures of abuses of each other? Whom does
it benefit? Have w? cv«r thought about it? Is it
not benefiting the enemies of the coun-
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try? Therefore, at this hour of crisis iii the
country I appeal to all sections of the House
that let us remember that there is a paramount
interest that has to be protected and I assure
all the sections of the House that tht Congress
is second to none .

SHRI BHUPESH GUPTA (West Bengal):
Are we to put vermillion on the head of Birla
or members of the Birla House?

SHRI T N. SINGH: Please, I hav* not
disturbed you. Everyone wants that the case
of the poor people should be fully heard and
they should be protected. They have got the
first priority in all our things. Daridra
Narayan is the real Narayan. We have to pay
obeisance to him and I want all of us to join
together in this noble task. I say the sands of
time are running out and there is not much
time left to set our house in order. Thank you.

THE VICE-CHAIRMAN (SHRI AKBAR
ALJ KHAN): I appreciate your appeal.

SHRI BHUPESH GUPTA: Cry of
an oppressed soul.

SHRI M S. OBEROI (Bihar): Mr. Vice-
Chairman, with your permission, I rise to
speak oh the Hazari Report and I want to make
a few observations before I make my
comments. I must compliment Dr. Hazari for
the trouble he has taken and for the way in
which he has minutely gone into the statistics
and other details. While going through the
terms of reference, the main object of
appointing Dr. Hazari, I find, is to streamline
the licensing system and to point out the
shortcomings in relation to 'the Industrial
Policy. That is the main feature which I find in
the terms of reference, but in his Report he has
given complete details of the licences granted
to all the big and small industrialists like the
Birlas. Tatas, Martin-Burn, Walchand. Bango,
Thapar and International Combines, etc.
The Report
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[Shri M. S. Oberoi] before us is an interim
one, which was submitted in early August
1966 and was followed in mid-September by
a supplementary note. The hon. Minister for
Industrial Development has informed the
House that the full report will be in our hands
in the next six months' time. I am sorry that
the Government was to yield to the pressure
of some Members of this side and that side of
the House to place this interim Report before
the House. If the complete report comes in the
next few months, it would be more exhaustive
and we could have been given much more
details than possibly this interim Report
contains.

(interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No interruptions please.

SHRI M. S. OBEROI: I do not manu-
facture. I only do service.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): They want to take your time.

SHRI M. S. OBEROI: I get very little time.
It is very seldom! that I speak and I hope the
Chair will show me a little more leniency in
this respect.

I have listened very carefully to both sides
of the House and I am more than surprised
that hardly there have been any comments or
suggestions on the improvement Of the
existing licensing system, which was the main
object of Dr. Hazari's study. The whole force
has been used against Birla undertakings. [
will be all the time with Shri Bhupesh Gupta
and my other friends if this Report had
something to do with allegations of
malpractices against the Birla undertakings or
misuse of the industrial licences. If there is a
case Of tax evasion, hoarding essential
materials and corruption, I will be on my legs
for hours to fight strongly, as in our society
we cannot allow such abuses to continue
unabated and thi* must be stopped
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SHRI NIREN GHOSH: Why da you say
'if'? Are you not aware of it?

SHRI M. S. OBEROI: There is no such
allegation in this Report as far as this is
concerned.

SHRI NIREN GHOSH: Everybody knows
it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No interruptions please.

SHRI M. S. OBEROI: T, ask for and
receive licences is not a present nor a crime.
All that Dr. Hazari has done is that he has
given , comparative study of all the licences
issued to all the undertakings in India. At no
stage he has pointed out that any preferential
treatment was granted to the Birla group. In
his findings on page 7 of his Report, he
remarks:—

"While Tatas have hardly been inactive,
considering their top position and while
Martin-Burn ~ made no  application
whatsoever in 1959 and 1964 to June 1966
and was barely active in 1960, the pride of
place is occupied by Birlas which merit
special attention."

These are the remarks of Dr. Hazari and I
cannot conceal them. In other words, Dr.
Hazari has complimented Birlas on the
initiative they have shown in increasing the
country's industrial development.

Mr. Chinai has also made a reference to the
Estimates Committee. Let us see what the
Estimates Committee has to say about .the
Birla affair. They will be dealing with all the
aspects of the matter. If there is need for any
enquiry, I will be with Mr. Bhupesh Gupta
saying that the enquiry must be instituted. It
has also been pointed out that there is a well-
represented Committee appointed, which goes
through these licences and we have not seen
any adverse rfeports from that Committee
either. Let BS be very clear as to the existing
economic position of the country, which is at
alow ebb. The only saving is
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to develop industries, agriculture, improve our
exports and cut down our imports and thus
improve our foreign exchange position. In this
both the public and the private sectors have to
play their part.

Take the public sector. The actuals for the
year 1955-56 show that the Government
investments in running commercial concerns
were Rs. 434.12 crores. The net profit works
out to 3,8 per cent, while the yield by yay of
dividends to Government is only 0.19 per
cent. This investment has been made out of
the total public debt of over Rs. 16,000 crores
on which Government is paying interest at
about 6 per cent. This is the result of the
investment of the Government undertakings.

Now, we are left with the private sector.
The Report itself has revealed that a
tremendous development has taken place in
the private sector. The results are very
assuring. Now it is only the private sector
which can counter-balance the shortcomings
of the public sector. The big industrialists
have not grown overnight. Birlas' and Tatas'
growth has been over a period of 200 years.

AN HON. MEMBER: Maybe 100 years.

SHRI M. S. OBEROI: The objec-on is that
they grow too fast and too big, and that has
happened only since independence, as before
the Independence no opportunity was
available during the British time. I say, let
them grow big and produce, and the policy of
the Government of India is well known: let
them grow big and then nationalise. I think
Shri Bhupesh Gupta should note this. II they
go on expanding, at least this will not retard
production. Why wait for new people to learn
and eliminate those who have already learnt?
This will in no way huri the ideologies of the
ruling party.

I have to answer Shri Bhupesh Gupta's tall
objection to amassing wealth and its
distribution. He has no objection to the wealth
but his objection is to the inequitable distri-
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bution. My answer to him and other friends of
his thinkig is that over 80 per cent of the
investment in Tata and Birla group of
concerns is of small investors who get good
yield and return on their investment. These
organisations find employment for millions
and their employees are better paid than the
public sector employees. Today there are
more ghe-raos in West Bengal in the public
sector than in the private sector. So the
distribution of wealth Is there. If the objection
is that Birlas and Tatas have big houses to live
and big cars to ride, well so have the
Ministers. Why shed tears over non-existing
calamities? Thank you.

SHRI B. K. P. SINHA: Mr. Vice-
Chairman. I a'm extremely obliged to you for
giving me this chance. The obligation is
greater because I never expected that I would
be called upon to speak.

Mr. Vice-Chairman, this debate has not
taken an unexpected turn. We have ignored
the wood for a tall cedar, the green cedar of
Birlas, which has monopolised our attention
Dr. Hazari's report is in my opinion a fair
report, a report behind which there is a great
amount of labour. But let us not forget that
Mr. Hazari has painted on a limited canvas
and on that limited canvas the Birlas occupy a
very very small place, and if they are
mentioned, they are mentioned in an
illustrative capacity and not otherwise. The
few things which are said about them could
with justification be said about other big
houses also. There are four statements in the
report about the Birlas. Firstly, there has been
a progressive decrease in the import content of
the Birla projects; secondly, though during the
last three or four years there has been
economic recession, Birlas have not been
inhibited. I do not think these two statements
are critical of the Birlas. The only statement
which is critical of Birlas is that they forclose
certain areas in the industrial sphere. The hon.
Minister has already announced corrective
measures in this respect.
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AN HON. MEMBER: No, no.

SHRI B. K. P. SINHA: Even then I feel this is
a matter which needs some greater
consideration because it should not he open or
left to any industrial enterprise to foreclose,

preempt, and thereafter sit idle and block the
economic growth of the country. The
largest amount of criticism has been

concentrated on the concentration of wealth
and economic power. Now concentration
of wealth, as has been rightly pointed out by
one of  the speakers who spoke sometime
back, is a necessary feature of capital list deve-
lopment. Mr. Vice-Chairman, to bargain for
a society in which private property is the
predominant form of ownership and at the
same time  to expect that there shall be no
concentration of economic power and wealth,
that there shall be no growth of monopolies, is
in my opinion to try to live in a swamp and
then to expect that the house shall be free of
mosquitoes. Mr. Vice-Chairman, we have
been proclaiming for the last twenty years
that our economy is a mixed economy. The
name may be new, but the reality is old.
India even in the British times had a mixed
economy.  Railways were a nationalised
undertaking. Telephones and telegraph
were a nationalised undertaking. The big
Ordinance  factories ~Were  nationalised
undertakings. We have added to them a few
more steel fertiliser and industries of that
type which require a  huge amount of
capital ~ which private enterprise  cannot
afford. But the fact remains that our
economy today is predominantly a private
property economy a free centerprise
economy. Then we have tried, while
retaining  the economic apparatus  of
private property and free enterprise, by some
measures to disperse wealth. 1 am surprised
when some Members take the view that this
dispersal of wealth is socialism. I am more
surprised when Mr. Bhupesh Gupta falls a prey
to this delusion. Wealth is dispersed in
primitive society, in many societes in the hill
areas Of India even today. That does not
mean that that society is a socialist society.
The
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French economy, the Japanese economy,
between the period of the two Wars was really
an economy based on small industries,  small
enterprises, small property owners.
(Interruption.) That is my view. But that did
not make their economies socialist economies.
Therefore, the reality today is that our economy
is predominantly an economy based on
private property. The vast agricultural sector is
based on private property. The whole sphere
of trade is based on private property
and "a  predominant portion of the industrial
sector is based on private ownership.  But
concentration and monopoly is something
which goes with this system.  Capitalism or
free enterprise in its initial stages is marked by

small  properties owend by numerous
individuals. But as the free enterprise system
develops, smaller fishes are swallowed by

bigger fishes. This is the lesson which we
learnt from that brilliant analysis of capitalism
by Lenin: "Imperialism, the last stage of
Capitalism."  His diagnosis and his prognosis
inthat book are valid even today.

SHRI ARJUN ARORA: Now Dr.
Lohia is

SHRI B. K. P. SINHA: And the experience
of the last half a century confirms what Lenin
stated in that great book, though it is of a
small size. We have had a Monopolies Inquiry
Commission; we have had the Swaminathan
Report. Now we have the Hazari Report. And
in all these Reports it is clearly indicated that
in spite of all our desire, in spite of our law,
there has been a development of free
enterprise in India also on the same lines on
which it developed in other countries. People
refer to the Industries (Development and
Regulation) Act and in the context of that Act,
they want to judge what has been taking place
in this country. I am afraid, what has
happened is not unusual. Rather my own
personal view is that when the Industries (De-
velopment and Regulation) Act prescribed
that there should be no concentration of
wealth and no growth cf
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iy, the Act itself and those
monopo? responsible for it behaved in
who are/ that the courtiers of King the
wa;, behaved. They thought they Canute
Aep away the waves of econo-could
kfcncement, that the waves of mic adv;c
growth could be subdued economittld be
kept under control at and coihmand of
somebody.

~PUTY CHAIRMAN IN THE CHAIRJ
[THE "
ii«v"e already said that concentra-

I ii of wealth or monopoly is an in-
Writable part of capitalism. That has
sveen the experience of the United 'Stateg
of America. Eighty years ago, the United
States passed an Anti-Trust Law. Their
Federal Trade Commission was charged
with the duty of controlling or prohibiting
the growth of trusts and monopolies. They
were not satisfied with that. The Senate
appointed a Sub-Committee on Antitrust
and Monopoly. And what has been their
experience? That experience is recorded
in a book by Senator Estes Kefauver,
which was published in 1965. The book is
titled "In a few hands—Monopolypower
in America." After sifting and sorting cut
the material, the Senator who was at the
head of the Committee comes to the
conclusion:

"The core of the economic problem
facing us today is the concentration of
power in a few hands."

That is the usual feature of capitalism
when it develops. There are figures given
in that book.

SHRI BHUPESH GUPTA: Tell us
whether you like it or not.

SHRI B. K. P. SINHA: I am coming to
that.

Now, the same has been the experience
of this country. Sevpnty five groups
control 1,536 companies with assets over
Rs. 26 thousand million, that is Rs. 2,600
crores. Several figures are given.

SHRI BHUPESH GUPTA: You are
now confusing the figures.

SHRI B. K. P. SINHA: I am not
confusing the figures.
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(Maharashtra): Do not confuse him.

SHRI B. K. P. SINHA: Twenty-six
thousand million. Since the hon. Member
tells me that I am confusing ..

SHRI BHUPESH GUPTA: Twenty-
six thousand crores?

SHRI B. K P. SINHA: Twenty-six
thousand million.

SHRI BHUPESH GUPTA: Now you
are right.

SHRI B. K. P. SINHA: Million, I said,
not crores.

SHRI BHUPESH GUPTA: Earlier you
said.

SHRI B. K. P. SINHA: No, no. Rs.
2,600 crores I said. If the hon. Member
feels that my figures are not right, then I
will refer him to "International Affairs"
one of the most authoritative economic
and poli-cal journals produced by Soviet
Society. The latest issue contains these
figures. I have taken these from its latest
issue. Therefore, you need not challenge
them.

SHRI BHUPESH GUPTA; I do not
consult the Japanese Telephone Direc-
tory to get you.

SHRI B. K. P. SINHA: Now, Madam
Deputy Chairman, that is the situation,
that is the economic reality. We are
operating in a system of free enterprise.
In this situation, concentration of wealth,
concentration of power, is inevitable. The
question is being put: What is my
solution? I suggest two solutions. World
economy and national economy are at a
stage in which it is not possible for any
backward country to develop on the basis
of free enterprise. That has been the
experience of numerous countries which
have become free during the last 20 Or 25
or 30 years. Apart from the experience of
history, there are sound and wvalid
economic reasons behind it. Today world
economy is one. One economy
impinges on
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another economy. And when one 3co-noray
impinges on another economy, naturally the
higher economies have a devastating effect on
the weaker economies. And that is why during
the last 20 years, it i only th, countries which
have fully controlled their economy, which
have fully developed their economic apparatus
and economic system on a socialist basis it is
only those countries that have been .able to
register an economic advance. Other countries
which have tried to build up on the traditional
pattern have failed. Therefore, today there .are
two alternatives, as I said before. On., we
move swiftly and with great determination
towards a new economic order which only
gives hope for future advancement. Second
but the, this is something which will not
please my friends there, if because of certain
compelling factors, we do not have either the
will or the desire or the courage to make a
drastic change in th, system, then for heaven's
sake do not take measures, do not move in a
direction, which will throw inside the present
economic apparatus certain elements to which
the present econo”™ mic apparatus or economic
system would not react properly but would
react in an adverse manner. As I have already
said, every economic system has its own laws
of birth, laws °' development, its laws of decay
and its laws of existence. Every economic
system reacts favourably to certain actions,
certain norms, certain modalities and certain
impulses. But a system gets paralysed if the
impulses that are introduced i" that system are
not appropriate or suitable. Therefore, this is
my note of caution to this House and to the
members of the Government
(Interruptions) I have already said that

SHRI NIREN GHOSH: Why not change
the economic order? Have the oourage to do
that.

SHRI B. K. P. SINHA: This is my note of
caution to the Government. If you ar, not in a
position to make
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a swift change in the econofV

for heaven's gake do not mig order,
that have been suggested htake steps
the last two days because tere during
will not improve matters. hese steps
concerned with the Bil’lJS}: am not
Birlag are not persons Bir4 To me
my opinion, an abstraction ags are, in
stration reperesenting a certynd an ab-
order. You may cut the ]10:1:;1111 social
but the social order, like Tl of Birlag
can throw out thousands orkthabeej
You can destroy one Birla bui Sirlas.
will be many others. | may take }here
plage or even Mr. Bhupesh Gupta {i 1eir

SHRI NIREN GHOSH: Let him tai.
courage to brealk one Birla., Othere
Birlas will be taken care of.

SHRI B. K. P. SINHA: Therefore, my
suggestion is that till we do not take
determined steps to establish a new social
order, we should not try to throw off the
present economic system, we should not take
such a step as would introduce in the present
economic system germs of paralysis. That is
all T have to say.

SHRIMATI LALITHA
PALAN): Madam Deputy Chairman,
at the outset before [ say anything
about the Hazari Report I may say that
I heard the speeches from all sides of
this House. Different shades of opinion
have been expressed. In certain cases
they have said that this report is of no
importance and that the main concern
is about the industrial policy. But 1
think Prof. Hazari, who has been a
professor of industrial economy, had
been asked by the Planning Commis
sion t, submit a report which we are
discussing, discussing what has been
submitted in the context of that report
and it would be unfair on our part

(RAJAGO-

to make someother comments. We
should give due respect to his report
and discuss about it. s

Another Member said that the data was not
reliable and that it was inadequate and all that.
I would like to draw attention to the
introduction portion of the Report where it is
saidi—
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“ . . . The Industry and Mine-
rals Divisions of the Planning-Com-

miskion kindly placeq at my dis-

L all thg available with

files

thepp relating tg the Licensing Com-
mittze and the Capital Goodg Com-
mittfee and inter- nment corres-
ponalence on industrial policy, These
are | the only zources of statistical
datgs analysed in this report.”

I warfit to emphasise this point that

the Jiata were not unreliable or in-

ade Squale,

M Again, Mr. Suresh Desai said that
Mmose who do not know what the letter '
of intent is and who do not have an
aptitude for business have been discussing
this matter. Of course, he cannot expect
everybody to be a business expert like him.
But as far as the report is concerned, as far
as We have found out from the report, we
have also the authority to say something
about it.

In the report we find that there is
concentration of wealth and that smaller
industries are affected by it. He makes
his recommendations about the remedies.

(Interruption by Shri Suresh J. Desai)

THE DEPUTY CHAIRMAN: No
interruption, please. Let there be only
parliamentary interruption.

SHRIMATI LALITHA (RAJAGO-
PALAN): I am proud and happy that the
ruling party Members have brought
forward this Hazari Report for a
discussion in this House and we, the
Members of the ruling party, have now
an opportunity to prove value we attach
to the socialistic pattern of society and so
it has been made feasible for us to show
to the Opposition parties that we are
going in that direct tion. I congratulate
the Government for giving it a serious
consideration and for adopting the
follow-up measures with regard to that.

SHRI BHUPESH GUPTA: Pattern to
be seen in Mr. Babubhai Chinai.

SHRIMATI LALITHA (RAJAGO-
PALAN). Madam, Congress, for deca-
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des, has been the symbol of socialsm.
Pandit Jawaharlal Nehru stood for
socialism. Shri Kamaraj, Shrimati Indira
Gandhi are following up that policy. In
fact, I would like to mention to this
House that in the Bhubaneswar Session
of the Indian National Congress

(Interruption by Shri Bhupesh Gupta)

THE DEPUTY CHAIRMAN: Order,
order.

SHRIMATI LALITHA (RAJAGO-
PALAN): I do not want any interruption,
Madam. In fact, I would like to point out
to this House that in the Bhubaneswar
Session of the Indian National Congress,
Shri Kamaraj, the Congress President
gave birth to the idea of socialistic pattern
of society. In that session grave concer,
was expressed about concentration of
wealth in that Resolution. The follow-up
may have been a little delayed. But I am
confident that our Government and °
party will prove to th, Opposition that
they would achieve this end and the
credit will go to the ruling party and not
to the Opposition.

I have also to congratulate Dr. Hazari
for coming out with thig interim report
with the data and other materials
supplied to him. I also congratulate the
Minister of Industry for announcing
today that further licences will not be
issued to the Birla group of industries.

Coming to th, Hazari Report, in my
opinion it deals with many of the findings
of the Monopolies Commission Report
like the concentration of wealth and
industrial licensing .to. It has alsy indi-
cated that all is not well with the
Planning Commission because it does not
keep an effective eye on the execution of
licences given to industries in the context
of the welfare of the society and the
nation.

Madam, it is incorrect to say "hat the
Report attacks only the industrial
licensing policy of the Government of
India as the report very clearly indi-
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cates that the main beneficiary of this
policy have been the Birla group oi
industries. With limited material and
data, Dr. Hazari's assessment may not be
cent, per cent, correct  but it is bound to
be at least 50 per cent. Correct. He has
pointed out that the Birla group of
companies were favoured though
some of them were not up to the mark; or
even they were below par.

Coming to the licensing policy, I think
he has very clearly stated that the three
categories of lists are there-free list, merit
list and rejection list. There is no hard
and fast rule because the free list does not
go by the licensing policy at all, and for
the merit list adequate data are not pro-
vided for the Licensing Committee to
decide about it.

About the rejection list he says that
some of the rejection cases are decided on
the file at higher level but the decision is
not available to the Licensing Committee.
Further he adds that the distinction
between these three types of licences,
including the one for substantial
expansion of new undertakings, is not
always very clear in the available data.
He goes on to say that "larger investment
proposals do not come before the
Licensing Committee". It very clearly
shows that the defect lies in the Licensing
Committee and he has made certain
recommendations regarding it.

1375

Coming to the principal shortcomings
of industrial planning, he clearly points
out:

"There hava been no overall policy
guidelines which indicate the
capacity and output to be achieved at
the end of each five year period."

Then he says:

"Just because a project is, or can be
made, emenable to available of foreign
exchange should not qualify it for
approval.”

This is indirectly hinting at Birla who has
control over finances.

[ RAJYA SABHA ]
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He further gbserves:

“In attempting to cover almpst the
whole range of large seale incjustrial
development licensing jnelvitably
loseg sight of the relative mpor-
tance, of different projects and/or

products,” /

He goes ¢n to say that the basic Jchange
and scope in drawing up jnciiustrial
programme in the Planning Coimmis-
sion should be thoroughly overh auled,
Industries which can save foreigrg ex-
change of priority nature which cgan
produce byproduects or industrizml
wastes should be considered on meriit
He recommends allocations to be

reviewed every twao years in the light

of actual development, Here 1 would

like to know from the hon. Minister

whether the Birla group of companies,

which have been functioning all this

time and which have engulfeq the

entire industria] structure of India,

has any of these industria] companies

been reviewed in the light of this

recommendation given by the Hazari

Committee?

In his speech yesterday Mr. Babu-
fohai Chinai said, "For God's sake allow
them to continue". We are not in any way
against the continuance of larger group of
industries. Th* larger group of industries
should be there but, as the Hazari
Committee points out, they should be
there within their limits so that the
smaller groups also thrives. This is his
main point.

On page 24 in para 22.5 Dr. Hazari
says:i—

"As a matter of policy, the Planning
Commission and Government should
declare that certain traditional industrial
activities shall b« closed in future to the
specified ten or fifteen largest business
groups and their associates. This would
imply that the large groups already
established in these activities shall not
be permitted to expand in +hese areas."

He does not say that it should be closed
completely. Therefore, Mr. Babubhai
Chinai need not be afraid that the larger
industries will not thrive.
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Futmaty Lalite, (Reagopain), st fawergere TSt WiR-
Then he has also stated: "It should fgmr ;g 7T & 3
also be stated at the same time that E ”"‘q“r T‘ i g ! Te
the largel groups would be welcome in TrieFe sdqmad g |
areas of] new technology and where . )
there arlg economic possibilities  of Hraat afaar weriaeE ¢ 2 Adsl
larger c._v;;-ort.t:.“ So there is avenue TZHREE
for foreign market also for these
industriesf, Larger industries glsg can i ﬁ'ﬂ’ﬁi‘ﬂ- T WEWTES |-
come inf{ Sp the industrialists aeed I A P S
not be #frightened that they would be . A8 BATZ 19 99 7% T 7199
rooted Jout completely. FHEHG G dF U= 4 |

Scfene Of the recommendations that he ~ ,
/has made are very good. This rapport should X q} ?:E et ) WY U‘- L
be studied concurrently "ith the Monopolies =+ T &, 44T 7194 A1 {741 & |
Commission Report and the Government
should come out with a decision about the ofi faregae  AwEEE 9
industrial licensing system and the financial f S e @8
institutions, in this connection, I would like !;'UT © A HTATRT TR
to say that the Congress Working Committee #®17 €[4 2( & |
Resolution about social control of banks is
vague and confusing. I hope the Government .
will follow this up and evolve a policy SHRI BHUPESH GUPTA: In Cal-
regarding th, financial institutions. I hope also
that the Government is aware that 71 per cent
of the deposits made by the public are con- .
trolled by the private banks and that 14 banks abggl};ncsljglﬁzﬁf SLIEEI;I:IA)R, What
control 85 per cent of the total deposits and & your party:
the big five control nearly 58 per cent of the ¢ faaw T .
total public deposits. This slhould be borne =t f j_’ﬁt ﬁ mma@r: an
in mind. Th, Birlas have the control of the fear: =g o1 z@ &7 Tt g 4@,
banks and the foreign exchange. What more =#T s& T4 «47 7% AT 91T A 1
do they need to obtain licences? The |
Government should take * s™ious note of this

matter and it is better for them to come out )
with a policy decision regarding the control SHRIMATi LALITHA (RAJAGO-

of financial institutions. PALAN): In matters of public impor-
tance, the Government should take a
The Birlas are not only raiding thequick policy decision. Now the trend is
industrial structure of the country, but they the people are not willing to listen to
have penetrated into the political arena also. your explanation's or excuses. Even the
I have not a shadow of doubt about this. In party itself is not willing to listen to
the last general elections, they spent money excuses. So the Government should give
like anything. They made their officers serious consideration to this matter. The
resign their jobs and apply for tickets and Hazari Report is an eye-opener to the
whe, they failed to get the Congress ticket, Government not only regarding the
they helped the Opposition and the defects of the Industrial Licensing system
independents also to fight the Congressand about the financial institutions, but
candidates to oust them. also about the domain of Birlas in the
map of India. To-day it may be Birlas.
We are now talking about the Birlas only
because the Interim Report contains
information mainly about the Birlas. But
the Final Report may contain information

about Tatas, Jains and

cutta, the Birlas were helping entirely the
Congress.
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others. It is Birlas to-day. Tomorrow it
may be that the Birlas, Tatas and Jains
combined, may dictate terms to the
Government regarding the industrial
policy of the Government. I do not say
that the Birlas have not contributed to the
welfare of the country. But at the same
time, their personal gain out weighs the
national gain.

THE DEPUTY CHAIRMAN: I may
inform the House that th, House will sit
up to 6 PM. and we shall try to
accommodate as many members as
possible.

ot facea fag (wea wiw) @ Iqar-
i 7grEan, aag gaar £ 37 gvaq &
gaan & wgr fe o foad g ag foid
TE A A AT W P srar &
WT EAE A FT AT FAE SIgAE
FTAT AT &, T T TF FAL (ATGE
F7 &dT & A FoaiE wivet & 1 99
AT § TEAAE AT FIAT @A &, w0
FA, TAHT FHT AT T AT FE BT I@T
RqTAT * AT 7 IR w0 w7 § qfor
forr srar 2 1 & faw g gaw A
WY gw ag s & i e v 7,
qZ TR 9% HTL 6qTT &7 ATAT g1
&\ arw A w9 & g By st §
HIE A1 TZF ST FE AGHAT FY
T® § 9% IARr ¥ Aeraar gifas
% 38 93 o A= g 1 gAfeT &
ag et g fv ag 31 2 o Fowda
faar 8, TOHT w7 I qvE H 9T
AT, B TG F AT A, AT AE A
grm fF ardy defigae mfad & s
az & M g@far gw ag AT wEy
& fs ag o T wa § 70 wEEI A
1 frar 2, 72 e Ffaw me e 21
fres swATI 91 4 977 =91 T8l
& afew faes getanlr & o9

FqET AT weLq gar & | e
RIATHT ¥ a1 A7 2T F a9 q FH
FOAT 9% 2, Atwd (qaeT gHEHr #
THT T &I AwAT £ | AR T HOGHF T
#1% fewmd oy agf 2, ogt op wIwt
w5 feaw wiga g0 IR, wE
0% FIE FTH &1F a4g 9 FI\ g7 F%a0
& 1 mred gt it fenE i g
Fam 2 v gw %1 {eediy 0 ofeas
HFET 3 9 AT FEO A B AFAT
J92T T ) ATTRT Fi TIET T
&, 1w ) §EET w1 w05 o
T8 2 T F1 TR F aved § 47
7 FAT AES 8, IA01 fww ae A
19 IAAT F4T | §T wEH Hqaiaz
F1 F1E @Y 7F 2 | AT o7 77 77T
AsTE e AGr 00 ad aw  AITHI
fager goardt €7 3w § aw A
ZOTT | AT §B G741 7 gl fa afemw
T927 | Ty HTCATT S ATAT
#; #difE aT |z wrges fawac A
g Za A AT AT TG GRS AT
Al TFAIEA &, TART G HT FH AT
T W # 1 T w3 ad
7 az oyl 5 fom #5w § WnEe
TRIATHY 2, FET AT &% & | & w7 FF
{5 o FUEAT FY IFHET THRATHT W
#ifs 1 afe grow F3 99 waladl w1
zagr a1 T Raspiz 7 @ M7 ga9 M
EATAa % e EA A1 W iies
IRATHT TRAGT gt awir | gafag
IRl wTAr qfeET g9 1 AT w0
FH H FW AT AZ AGL 2 | AITHT AT
% giadr #, Iasr azf 77 A7 fasee
faat s AT g A9457 997 < F AT
F1 IO & FAATT FIH 5:¢, A1 TATHE
F1 2581 T qAAL TG 799 a7 FA77T
FAT AT ABATHG 931 Z1 wEAT 2,
gafad w3r 9% AT #1 A 2
gt afeerw Fizv AT I3q2 o= W
feArnT T2 FaEAT 93 |
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wgiEaT, & wrowr afers
T TF 24T |1gar g |

) | wew 92@ W OUE Q9%
7 ¥ g | Iaw fay
fzar fx a2 6 7o
12 ®o Zq 19 1 FrAad

12 %o 2 H A A1 74 @9 | 9T
W 0 omrTa 12 %o fER, Ay
faa w19 13 797 FT I 39
i afz & @ og, A ITATH IS A
g i | afea s fay s
Tt | e & fd Ay s
<@y o i fagar 7 2w &) Feae
w2 gy fmr 3w
q1g w1 gemwAa §  fad
9 FTE FIT WA SAAUA A WO
w1 @ ATe g, q@1 gA e g

WA AT TG RE | AT FEA
f*qgmﬁmﬁ%rﬁa
g owdr ur oy g1 wTEfEar
Fogeav W G faoyp 4, A po ¥
gt & famr g gowme 731 a0
S IR AT FAT TE FI,AT
fazr 21 1w fager &1 dar Z
YT AT ot & wwg WY 1A, J926
¥ 21y A diF W™ §9 T &
¥, ag % 34w & a1, fagwn 12
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qrlt agi & fo g dfaw
a0 I qEf, S W FE T A
#r o FET WET & I T gy
A T § WA @ o w1 oA
AT A @9 qEd g0 " A a1
fagen & wrarm €, 7 zer Atx «
Taar & & a=eg 81§ s
qignt g f& @ g ¥ fag
forriardr wadde F ST &
fagar & T A g,

g

i1d

fasar =1 uw @1 Fw@
e Fqrg 1 0F A Fgr fagar
FTe1 o T &, gadr ofed 5 o &
1 o yawar ag & f& wer
A Fedr &, a1 ZAC AY Aw wEA
et gl § | g WA FogEA
weae fe o fv forast sa% @07
% F FT UTE E, 97 IARI A%
qAEET AE | AfT T WA TR
faea &, a1 u% wra it w1 frer san
EF AE wren AT wrad) ar
AT TE O, WA ¥ g 2.
fag aws wifwe &, =9 aw To
T, gzt Gar @mwa w@i wiee
g oy awd e fean, gae
var fear 1 w1y Fga § fE oag o
@ud g wed g fw A wa g
o9l WTE A7 WIT WY AUAT 908
gta & 1 afy fedy 7 o T
arar & ag o foz o & oAt fae
|T w901 & @, 98 W far o own g
79 wfea 7 a9 71, fafaec §1—
Al T g afgw | s
T ag afaw 99 @ s@—q @
g oF it A1 w0 wre fzan, w9
w AT g Sl d@
qFAT | HAT AT T AW & TAAUS
FT AFTT ATET &, G AW A HTHGAT
FI AF0AT T &, AT wrewr w Aifa
AZAAT ZRAT |

iy o wEr AT o

3,
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AT w1 AEmT WY W W a8 @@
2 W i 92 WE 1 S
¥ a9 w1 w1 § e gt wde dew

FT aga SreargT fr wr 0w
OF FOAT A1 ATgaq a7 § Wy Ay
FEAT F AT ATFAT IHC T AT
FEAT AET & | WY FaHT AT TERH
T &ifwg 1 gerd T aga | et
&1 IAF A OF wEeAF &, q
qF8 THANHE &1 8 | TFA 98 51

fF ow srg@g 41 | uF wrgdqa e
are F1 47 seedt i 7 wfedoe gw
i gFEd | fazan ow w19z &,

zrafwar oF wrg B, TAAET OF w02
£ 1 WY 4—5 WU A1 TAATHT
SATET WSt FIM WY HOTHT  EETee
TEEr AT | AT g gl
gFft & | wEarw ¥ gre o
fadwi & = 9 & Aeww vy &
™ IEETFT®E | A F I
IFgagra WE | FAAT F IOC
wgmg AT o1 Wt ¥—aw @t
sEEt A4 AT | WITRT g7 dEAT
aEr fF qar o $eet fwadt a7 @
1T Ia% fom o ZEe & 37
fete 7 w@r 9% | wrq a7 fog
TEl F@, T AT ST F1 TqAT T
T g6A, TA AW A1 999 G 9T @I
T ALEFT | T FF WIT G
qT Q3T AL F AF, T TF AT TAH
#ifa fr 7e8 ATedz & AT a7 TG
3 wara g § (WA wr 92t) za faee
@W-ﬁfmﬁﬁﬂﬂ‘{ﬁﬁfﬁl
19 §0% @HOE &1 | 94 % 9%
qeraR T AW AT g% @ agan
yaeT 3

WI9F FUAA ATEAT AT A §,
Fgt 71 @< #r agt faawr & 1 G
Zav g7 Z@r §, (e sz #1 fy=er
& f& argan & o awfae Ff=ar 7
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Wt o faar ag @ fmiﬁm

ﬁfﬂmﬁmlm qfz
AT AT WrEdE T %1 g
A w7 9T 9T T G, 7g I
qEIT | WA qF g% AEf w0 a9 a%
T ERagiE I ¥ O sw
aFar |

THE DEPUTY CHAIRMAN: Mr.

Tarkeshwar Pande; you said you would
just need five minutes,

st &to ai¥ (3¢ 53wW) :
Il WA ..

st AT ¢ T A7 31 o F
ﬂﬁmaaﬁaﬁﬁaﬂ'ﬁl

it Yo of¥ : g7 i Frwar §, wiw
w1 § A AAIT g | 2T AT wTe
gordr %t foiiEd 2, sawt favday 2
g 1 & faw 3-4 719 fqqaa 5o
ATEAT § | THATAT FT G A, A
e AT st st s st Tify
¢, ag Ffamet & "I K TEa #
Fawt qf s 4z g1 791 & e st
g1 @1 & MT 09 709 7 W &
aw w3 ofendd & grdi § fagfas
glat T ST @Y | AR Ay wdi g, P
219 % wrigs F91AA grat g, T4 -
ife, ararfor srddaiegfas sy &
9T HT § | §99 AT ¥ I
&, fager &1 Qv a8 &, fagar 71 -
difaw a9d 771 frwre 24

st ara & wow AqwT &, L.

HAA1Q
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AT ¢ forwry AE 3,
I ATAT 2 1

it ¥to QT : AT AITHT A |
¥ qndz wrerema # ows A aw
AT T | 3T T Z|r e am Az
FIqWrws A AEAg MF-——717 qfeqw
Hazf arst 371 2q ag aar W
37§97 F fag arsdw 937 & 71 faa
15 & Ffea w19 wm 757 Fgar war
&) 1 ATIT A3, T T &, gawt
77 fqaar wifgn, 1 argda &7 &,
FART T2 7T H1E qOT T8 2 0
A AT WOAT FART AR E

ot TARATTAW ¢ FT AT AT T
1A A 6T E

i Ero qiF : a4z wgr ¢ fw fagar
&4 B ATITT 29 7 Frawi 7 foaa
ga g afzi, sz adr T 2 &
ag gl g e fa azer safa
& ag Al gaars, gaw v fagr s
TF AT § wAT A@AT F 1 I FFAE
forz ot gt av a(s #4F & o

o THATCAY ¢ wfza EW AW

g
q9i o qif ; “fsa =% 519 9q
W FE AT F A

Y THATT@W : 79 91 garL H1
|
Q

ot 2t Q¥ : FAT 47 AEA F 5
g4 1922 o ¥ ¥ Iq7 L7 Fqq
FAZT KT AR AT | TRIA UG a€q
FFamar & fy &% & waT F9 9),
faad Facqa #f areo o fager ¥
v A7 Mfger Jeae 9 FI TFAHZ
o7 WYT gART IRl AT Fodtr w7 &
T ZFAT G997 =111 @ faar | a8 qe-
qor 7FF # | feafa ag 4t fo w0 &
wE1 a1 A7 At &7 far arew g
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FIT F7A &, A1 #1 FenaA ufaw
q1, AITA ATHTT A AAT 20 7 AAT 51
frarsr fear MG wifz § M7 39
wzor # ar fear 1 A o wifa
qEA TeT W AL FGT ATHT FT WK
e cis-

off T ¢ qfER o g s
w10 TEF %1 frem an, FAw I g3
T AT )

i Tto qIT @ aFe TAHY Afg o
wTEl, 77w g1 9T maa J1E1, a7 F 4
¥& | FF faama am s, afa i
awfy aoia Gala, @1 & w0 &%, A0
AT FIE 490 FE1 2 )

st TATEET
oqrws AT 54 afg A
STE G AT qTHT I
TIgzaw fea g@t
fada s=fa 7 safa w@r 0

it o qTs : TN AT 4 AF FEAT
TEatE 5 2o ad & s qAwa gt
wr gfa &1 o Tifa g, s e w2
ot ¢ w7 waifos Jifa w1 FeaEa
et mar 2 7z wrrfos Wty a9
AT G @ 8, 48 919 981 § |

gofay wo g 2 g gam
W E 1 Faw fagar & v odar @
TF T W AGT W FT F qE-Al@g
wTAl, AZ & FIE IgT =1 AG AAHAT
g, W TAF a9g F7 IAQT AHAAT F,
a1¢ fagar 79 €1, am =refar 4T 2,
qT FATEAT AT FT AT IRTATE . . .

st TrEToAY - 4 wife JarE
FT G

=5t Zro qiF : | i :
ar wfes warz A9 & a1 F1 TaAnasu
farg &1, a1 w1 wrenfos st 51 57@
£ F A Fr 927§ & fr T afaw
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g #lgs saqw $E 71 gqa¢ e
Hag=ngan g fe gawra=mgAT a1fzd |
TR TA F, OF good 77 74 T,
T TFATE AT U9 F F wgwa Ady
g 9 QFTE I 3F FTH TS0 ATAT
g, wifs #7 woT agt g fa s
G F FI9 T CRE T, 98 TN vEA
F, 22 ML GE 989 v 017 §, 9@
FAT A7 QAT F T $1 w097 4T G,
gafad & wgal g e 9az & waedi 701,
T #wEAl w1, uF gar atafa gatsq

FATT AT TR TAIA T |
ALl At § 4% "@eal g v daw
fawar a orE SR F1 & A8 afew
o HEiiTE e g S | o w7
ST HIT AT A & oarg o1 fage
g1, 9% WHTYES T AT A | G5

SHRI RAM NIWAS MIRDHA'"
(Rajasthan): Madam Deupty Chairman, I
am grateful to you for permitting me to
intervene in this debate and to say
something on this very important subject
which is under discussion today. We
have been discussing a lot of things in
connection with this Report and one gets
the impression that the main concern of
the Report was what is called the Birla
episode or the Birla empire that has been
built up. As a matter of fact, the Report
has as its main concern the study of the
licensing procedure of the Government
and the Birlas have been selected as an
example so that the whole operation may
become understandable and the methods
followed in such cases could be clearly
understood. Therefore, any impression
that the Birlas have been discriminated
agaiftst or that there is any prejudice
against the Birlas, I think, is not well
founded. The Birla group was selected
for study for very valid and academic
reasons. The Report itself says that out of
the three groups, namely, Tatas, Martin
Burns and Birlas, the first groups made
almost no applications during the period
of

and Licensing Policy

Madam, this is not the first time that
a study of this nature was conducted
though I feel that this study was long
overdue. It was necessary for the
Government to review from time to
time the various procedures and the
various  implications ~ of  this
administration in this very important
field. Therefore, I feel that this Hazari
investigation had not come a day too
soon. As a matter of fact, these facts
are in a way very elementary and
these should have been collected in
the normal course of the
administration by the Department
concerned, facts as to who were get-
ting the licences and in what
direction licences were going, what
type of industries were applied for
and whether any particular group was
pre-empting a larger share of them
than was proper and so on. As a
matter of fact, those facts should have
been before the Licensing Committee
itself in view of what is contained in
the Industrial Policy Resolution as
well as in  the  Industries
(Development and Regulation) Act.
Our country has a definite industrial
policy tracing right from the
Constitution of India to the Industrial
Policy Resolution and the impli-
cations of the Industries (Develop-
ment and Regulation) Act, as well as
the Plans that have been adopted by
this House. All these things gave the
context in which each application
should have been judged and my

this study. The Birla group was
selected because of the large n§mb¢r
of applications that it had macle and
because the various processes fwhich
had to be gone through in (giving
licences to industries could Hhest be
illustrated by a study of the: Birla
group. Therefore it is not out dof any
pre-judice, ag I said, but becaiise of
very valid reasons that this group» was
selected and there has been a thoru-ugh
study of the whole thing. The co 1-
clusiong are said to be interim, b ut
on the whole, I do not think that the; *
coitld be improved upon and so faras

they go, they are complete and they

throw enough light on the whole pro-

cedure {hat is followed in this matter.
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regret, Madam, is that all these Reso-
lutions anid all these policy considera-
Hions werfe ignored when implement-
Ing them {and this is the crux of the
whole Vprort. It does not matter
whether v'he Birlas got a dispropor-
tionatciv Yarge number of licences—
it may hapve significance of its own—
but that | it has been high lighted
shoulq rejally warn us as to how such
wrong I.cg(ndencies can develop if pro-
Per chec¥k is not exercised on the mat-
ter afl the policy formation level. So
we fhave to consider how to avoid
this " sort of thing happening in the
futlure and for that we are grateful
to the hon. Minister of Industries for
his announcement that he would order
a thorough probe intp the whole thing.
I think the probe should embrace not
only the licensing procedure—that is
a very minor aspect of the whole
thing—but the other aspects have to
be gone intp including the credit
policy of the financing institutions
that the Government of India have
established, the Company Law Ad-
ministration, and the various {erms
that private organisations have to ful-
fil when they approach the authorities
for the licences and so on, And there
should be a complete and thorough
probe to see how and why the clear-

[30 MAY 1967 ]
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that is how we can discover how these things
happen.  The growth of this industry has
been  encouraged by-various means, by
putting a series of restrictions on the
expansion of the textile units in the belief
that we will not be able to grow enough cot-
ton in the country. A number of new rayon
units were allowed in addition to allowing the
expansion of old ones. Some of the units
were included in the Plan though we do not
see them in even the core of the Plan.  That
is why we want to know when the thing was
not in the core of the Plan, when it was not
even in the priority sector, why this was
permitted, why all these licences were given
for having rayon factories. Rayon is just
one example. This can be shown to exist in
almost all other sectors. Why is it that luxury
industries like refrigeration, air conditioning
and things like that have overshot the Plan
targets whereas higher priority sectors like
transport and power which are really basic
to the development of the country, have
always had shortfalls? There must  be
.something basically wrong in our
planning when such things are occurring
and it is exactly in that direction that I want
to draw the attention of the Government. I
say, please have a probe into all these things
SO that we may see where things have
gone wrong, why they have gon, wrong
and what remedy is available to us, so that
we may know  the reasons for this state of
affairs. Dr. Hazari has given certain
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cut policies of the Government Were guooestions  as to how these things could
not implemented in practice and how pe improved.  Personally I think Dr.
this type of aberrations were made Hazarj is not a radical revolutionary. Today
possible. I will just give an example many people who ar, swearing by his name
which  will illustrate how without may Jater have to rethink about their own
giving considerations to the various gpinion about him. "When the full Report
issues involved licences were issued comes he might suggest many things which
in a sector which in no way can be may not be acceptable to them. I will  just
said fo be a priority sector and which quote  from his earlier work to show what

developed because of probably, indi- sort of views he holds on certain things. He
flerence—if nothing  worse—on the gays:

part of the persons who guide such
matters, Tt is the case of the ravon "A complete embargo on the growth of
industry. Everyone knows that thislarge groups would be suicidal in the present
is a capital-intensive industry with context.... Their existing undertakings can ex-
very little or almost np employment
potential and even for its day-to-day
running needs foreign exchange be-
cause its raw materials have got to be
imported. Therefore, it is not a tvpe
of industry which should have prio-
rity. We should enquire us to why
this private industry was given the
liences while others were denied and
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pand at a cost lower than that of new
undertakings ~ without  requiring a
proportionate expansion in overheads and
without involving all the difficulties of
starting from scratch. There is no
justification for allowing the managerial,
financial and output capacity of the large
groups to go waste."

This is Dr. Hazari whom all along we have
been quoting here. Elien in this Report
there are certain observations about which
we will have to think very seriously before
accepting them and before asking the
Government to implement them. The whole
thing revolves round as to what type of set-
up we want in this country so far as
industries are concerned. We say ours is a
mixed economy; some people go further
and say that we have some sort of a
socialism or at least we are approximating
to some sort of a socialism. I think this is a
completely wrong description of the
situation. We, in this country, by State
action, by deliberate policy on the part of
the Government, are strengthening the
private sector to an unheard of extent. What
we have is not even a mixed economy;
what we have is capitalism on a silver plat-
ter. The whole planning apparatus has been
so geared as to strengthen the private sector
leaving free such industries t, the public
sector which the private sector in any case
will never touch. Ali profitable lines like
the consumer goods industries have been
pre-empted by them, have been reserved for
them and that is how the whole thing is
working. The capitalist system of economic
organisation has some good points; for
example, the market mechanism leads to
competition and in certain circumstances it
can reduce the per item cost of production
and lead to other improvements in the
technology of production. These things
have been admitted even by Communist
economies and they are also practising this
market economy to a certain extent but w,
in this country do not have
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a market economy at all. The privale
sector has a protected market; there
is ng competition worth the mame and
all imports from outside zrre closed
through restrictions, tariffs fnd things
like that. It is a wvery j protected
and sheltered market and the
capacity that has been sariwtioned is
much less than the total rugruircmcn‘tb
of the country., Suppose whe nced &
hundred thousand tonnes of 1? certain
thing and 20.000 tonnes aré ‘rElll‘t.‘itd}'
available, we sanction only :ﬂ‘g’-ﬂhe“
60,000 and there is thus always $ gap
between the demand and the s upply
that has been sanctioned. We aare
planning not for plenty but for per-
petuating scarcities of these things
with the result that the private
sector is completely left alone free
to raise the price, to play havoe
with the consumers, to give sub-
standard goods and to enjoy al] the
protection of the sheltered market
and we are -left without even the
little benefits that we can get from
the operation of the market economy.
There are certain sectors which have
to be free; there should be free
licensing in certain consumer goods.
We should compute the requirements
of the na‘ion and give free licences
to the whole exten{ and even a little
more. If some people are prepared
to come in that fleld they should be
allowed to do so that we can at least
some benefit from this private enter-
prise system which, so0 {eo say, we
have admitted into this country

Now, Madam, a suggestion has
come that all these things are con-
nected with finance. 1t is very true

and a suggestion has been put
forward—it has been mentioned in
many of the speeches here—that

unless the financial control by the
private sector over the banks is re-
moved this gort of thing cannot be
stopped. To some extent that is
very much true but before we can
talk about the nationalisation of
banking we should have a look at
the existing state banks the existing
financial institutions, amd the way
they operate. 1 have to say that
very much remains to be done to
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improve their working. Mere State
control or mere State ownership
would| not lead to any results. Take,
for extample, the Reserve Bank of
India d the State Bank of India.
These | two banks are completely
contruifled and owned by the Govern-
ment. )The}v have been nationalised
all rifgght but in the operation of
these Yoanks they always favour the

privatgh:  sector. The co-operative
sector! iz ignored; the smal] entre-
pregdeurs are ignored and most of the

mdbney goes into private channels, The
withole thing is geard to prop up the
br¥ivate seclor in  our national
“econaomy. I do not grudge it but we
do it we should do it with our eves
open. If that is the Government
policy lef them come and say so, but
it cannot bhe that we talk of nationa-
lisation of the financial institutions
and in practice go on conferring
favours, so to say, on a silver platter,
to the same set of persons who
dominate the private sector to run
their own industries, These nationa-
lised institutions dishurse loans
according to their pleasure helping
the private sector economy with the
publi~ funds and with the added
prestigze of their being nationalised
instifutions. Take even organisations
like the LIC for example. They say
that they are now working for the
interesis of the poliey-holders, Well,
the interest of the policy-holder is
that the national economy should be
strengthened which ean only be done
on the basis of socialist develonment.
So whatever they say, whatever
investments they make—the Finance
Corporations, the Industrial Develop-
men! Corporation; 1 do not know but
there are a host of organisations that
come up almost every alternate
yvear—they are all just there to prop
up the private sector in our economy
and their policies are so framed
that the small enirepreneurs as well
as the co-operative sector are
completely  starved. The Land
Mortgage Banks and the Co-operative
Banks go to the LIC just for a
pittance of a few crores of rupees for
the whole country but it refuses to
accommodate them even to smeh an

[30 MAY 1967 ]

Industrial Planning 1394

and Licensing Policy

extent. Such instances can be multiplied.
So what T would like to urge on the
Government is, at least they should first
see and improve the working of these
nationalised  institutions, of  these
Government institutions which we have
already got. The Board of Directors is
com-plete'y dominated by the private
sector. There is no difference between the
Board of Governors of the Reserve Bank
and the State Bank and the Board of
Directors of any other scheduled bank in
the private sector. So the Government
should know what directions they should
give to their financial institutions and
those directions should be clear-cut so
that there is no confusion. It is only then,
that we talk about nationalisation of
banks because mere ownership of the
banks would not be of much avail. There
should be some social direction in the
operation of these banks; they should not
be operated as in the old days, as if no
change has taken place. The State Bank is
operating in the same way in which any
private scheduled bank is operating. They
were given certain limited responsibilities
for the promotion of the co-operative
movement, for the small entrepreneurs
and things like that, but they have
completely failed to do even that. Why is
it so? Has the Government ever asked its
Directors who sit on the Board of
Directors as their representatives? Have
those people ever thought of reporting
back to the Government as to how they
have been functioning? So what really
matters is that the Government and its
officers should have a clear concept of
what is expected of them. These Birla
licences as mentioned in the Hazari
Report, would probably not have been
given if the Government had given clear-
cut directions to the licensing authorities.
One thing is however clear that nothing
illegal has happened in the granting of
these licences. There is no mention in the
Hazari Report that any provisions of Law
have been contravened. The necessary
procedures have all been gone through.
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They are all responsible people and they have
scrutinised the applications carefully and they
have sanctioned them with their eyes open.
No fraud has been played—if anything of this
nature can be a fraud. What has been lacking,
according to me, is a complete lack of
directions from people in responsible places
as to what is expected and what is the detailed
way in which our policy should be
implemented.

Therefore, in concluding my speech, I once
again thank our hon. Minister for his
announcement that a committee would be
appointed to examine the whole thing. I would
suggest that the committee, which is to be
appointed, should cover a very comprehensive
field of things. Mere licensing would be just
tinkering with the problem. It would not be
any solution to all this. The whole gamut of
our industrial life, the way our financial
institutions are working, the way Government
subscribes or underwrites and in every
possible way props up this system of private
economy, has to be gone into and the rationale
examined and it should be considered in the
context of our declared policy decisions. I am
not referring to the Congress resolutions. I am
referring to the Constitution of India, to an Act
passed by this House, by Parliament, to the
Plans that have been approved and accepted as
national goals of our economic development
to our Industrial Policy Resolution, about
which there have been no differences. These
are the basic facts, these are the basic
principles on which our economic policy
should rest and it is the duty of the
Government and I think it would be a grave
dereliction of duty, even a contempt of the
House, if these things are not properly
implemented. So, very detailed instructions
should be issued, so that no one, no one in
authority can get away with the impression
that what he is doing is completely all right.
The hon. Minister said yesterday, while
making his introductory re-
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marks, that the method of [jicensing
is that an applicalion comes fand if

the targeted capacity has noj been
reached, it is granted, Very) simple.
But whether there are othefr appli-

cants who are equally good, fwhether
a group has pre-empted a nufmber of
licences to itself, whether Rits past
performance is good or not, hdyw does
this group fit into the total JPoncept
of the economic development ohf the
country and the lines in which §the
State wants to proceed—thiese
apparently are not gone into, So, d{he.
fault lies in our lack of clarity of"
thought. We ought to know what is
expected of industrial licensing.
Industrial licensing is a very
potent weapon for channel-
ling the scarce resources of the
couniry into desired channels. What
are the desired channels is very
apparent from our industrial policy,
which is a national policy. Instead of

that this Report shows how the
anatomy of perversion can go
forward, how aberrations can creep

into the implementation and the
instrument of channelling the re-
sources into desirable ends has

resultedq iIn funnelling all our re-
sources into channels which we now
regard as undesirable. I wonder why
we should feel surprised if all these
things are happening. Personally I
am not surprised at all. This sort of
thing has been going on all these
vears. The way big industrialists are
raising big industries is known to
everyone. Only the factual data had
not been collected and collated in this
way and presented to us before. The
way Birlas have been going about and
struting about is no seecret to anyone,
Therefore, the whole purpose of the
new committee, which is being set
up, should be to conduct a deep probe
into the whole concept of our
economic development, where licens-
ing fits into our national goals so far
as industrial planning is concerned,
what place we want to assign to the
private sector, etc. We always try
to run down the private sector. In
our state of economy, the private
sector is also a part of our national
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economic set up. They should have a distinct
and definite place. They should 'know to what
extent they could go. If they transgress that,
they should be hauled up and brought to book.
On the one hand, if you allow the private
sector and on the other hand, if you put strings
around it, we would fall between two stools.
We will neither get the benefits of Uic ixee
enterprise system nor the benefits of a
planned and regimented econojmy. We will
have the worst of both th, worlds. We talk of
the mijxed economy and we want the best of j
both lhe worlds. We want to a??oid~the
shortcomings of the two economic systems
and want them to join together in our national
development. So, we want to have a very
clear concept of the direction in which we
want to take the country and the Government
should completely inform itself on these
things.

This debate has served a very useful
purpose. It has high-lighted certain things
which were very necessary. It has high-
lighted the dangers of concentration of wealth
and economic power, which undoubtedly
exists in this country. It has alerted us to a
menac, which, if allowed to grow, would
become much worse. We are just on the thres-
hold of vast economic development. Birlas'
concentration is nothing compared to what
can happen in the future when we want to
double our industrial production in every Five
Year Plan. The whole thing is how much of
the future development should go to the
private sector and the rest to the other sectors.

There have been talks about monopoly. The
word 'monopoly' is used in different contexts.
Mention was made about the monopolies in
America and the anti-trust legislation there
and things like that. What we regard as
completely legitimate in the Indian context
are illegal even in the context of a free
enterprise economy like America. For
example, fixing of common rates of interest
by the banks would come under restraint  of
trade, if itis done in
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America and it is something whicn they
would completely abhor. Fixation of interest
rates fixing of price9 between the various
manufacturers, such things are completely
legal and common in our country. No one
thinks about these. This is the real monopoly
and not a few individuals who have got
certain economic powers. So, when we talk of
monopoly we should know what it mean9. In
America, which is a free enterprise country,
even they are going to check these
malpractices, so that the consumer might
profit, so that the nation might profit. As I
said, when we are on the threshold of a vast
and accelerated programme of industrial
development, this is the time when we must
think about basic problems and find solutions
for them.

With these few words, I thank you very
much for permitting me to speak in this
important debate and I hope the committee,
which the Government is going to form, will
give some solutions and some guidelines for
all the problems that we are facing.

Thank you.

SHRI N. SRI RAMA REDDY (Mysore):
Madam Deputy Chairman. I am very
conscious that we are just discussing here the
Hazari Report. Now, for the purpose of this,
it may be considered under the following
heads:—

(i) What are the number of applications
made during the period under
consideration?

(i) Number of licences granted;

(iii) Capital investment involved;
(iv) Foreign exchange components; and

0O) Areas or States in which these
industries have been developed.

During the period of nine and a ha'f years,
for which these things have been considered,
it is said that Birlas particularly submitted
938 applications. There is in this what is
known as multiple-counting also. Dr. Hazari
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hug taken into consideration multipJe-
counting, which imeans they have been
repeated. There may be many appli-
cations of the same party. It means, in all
directions there were 938 applications.
These have been classified into three
types of applications. There are what are
known as applications lor new articles. It
means the equipment remains the same
and the factory remains the same. Only
the manufacture is different. They are
going into a new market. There is another
category cared substantial expansion. The
same kind of factory and everything else
is the same, but it is expansion. It may
contain also some import components
and extra investment, etc. Then, there are
new undertakings. Dr. Hazari himself has
divided all these applications for licences
from Birla into three classes. Now, for
new articles there have been 228
applications, of which only 102 have
been sanctioned by the Licensing Com-
mittee. For substantial expansion there
have been 267 applications and 149
applications have been sanctioned. There
have been applications for 443 new
undertakings of which 124 have been
sanctioned. So, it is worthwhile for this
House to take into consideration what is
the significance of each one of these
applications made and sanctioned. Now,
for the manufacture of a new article, if a
licence has been applied for, probably in
the wisdom of the Licensing Committee
they thought that for the country's
economic  development and rapid,
accelerated growth of the industry this
was necessary. So, 102 applications have
been sanctioned for new articles.
Similarly, substantial expansion is
another thing. By expansion the country's
economy was going to be helped. Does it
mean to say that we must hamper the
national development by not sanctioning
the expansions? Should we take it as a
very serious thing at all? I do not know.
This expansion is a due process of growth
which has been allowed. It is nothing
very extraordinary. It is not showing any
undue favour. If anybody says that undue
favour has
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been shown to Birlas, I would not agree
with him. Further in the words of the
distinguished Professor, in para. 11.-3 he
says:

"The distinction between the three
types of licences, new articles,
substantial ~ expansion and new
undertaking, is not always clear in the
available papers. Errors of recording
and taking down of data are somewhat
common in this: area."

That means to say that the data' .on
which he has depended are shot correct.
He is not quite sure of t*he data that he
has collected, or it was not available, I do
not know. But this Is what he says. It
may be there are more applications for
new things, there are more applications
for expansion. All that is not clear. So we
cannot depend upon his own figures
because he makes an observation of the
kind that T have just now quoted.

Again in para II *11 he says:

"The data have no reference to
follow-up action after consideration of
proposals by the Licensing Committee
and/or the Capital Goods Committee.
To the extent licences do not fructify
ultimately or there is a time lag
between sanction and actual
investment, or a difference between
estimated cost and actual cost, there
would be a wide gap between
investment intentions and fulfilment."

If a licence has been sanctioned, it has
not been followed up. There are no
records with the Government or with
anybody. There is no follow-up as to how
many of therm fructified and how many
did not fructify. Even this aspect of the
question has not been gone into and we
have been asked to pronounce a
judgment on such imperfect data as the
ones presented by the Hazari report.

Now, 375 licence applications have
been sanctioned in all even according to
the report. The capital equipment is also
estimated. But in the estimate of capital
equipment the learned Professor takes
recourse to guesses, in
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his own words—it is not my word: field, and approval of licences became inevitable.

‘Tt i_s on a rough and crude basis  Madam, yesterday Mr. Bhupesh Gupta made it
these i1 estment data are boosted Jook to the House that in 1959 the number of
pro ratg for all the 375 applications gpplications made by Birlas formed 5 5 per cent
?[Jilﬁuvki_i, the total investment and of the total and the number of applications
its impor{ component would be approved were 47 per cent, so that Birlas seemed
R.. 384 cirores and Rs. 248 crores to have got almost the entire applications
respectiveply.” approved No, the interpretation of the statistics

. seems to be different. Out of the approved

In _!]-‘5 owifi stalemenl on a pro 7ala gpplications, 47 per cent Birlas got away with.
basis he hfas caleulated. He has pul That means to say. out of the 9000 odd
befor country that the total in- gpplications that have been approved, theirs were
vestinoalf of these licences grantd was 4T per cent involving investment of capita! of
Hs 3841 crores. Is this Parliament going Rs. 105 crores and import component of Rs. 14°1
o depend on such imperfect data and crores in 1959. Subsequently in 1960 of course
pronguance an opinion aboul the 1M~ the same is the story. The investments have also
vesftments, extraordinary investments improved and the import compone? have a'so
Upoan o extraordinary  number  of improved. Therefore, it should not be made to
licences to the Birla group of indus- Jook as if the entire licences have been sanctioned
iries? I suppose we shall not be so only in favour of the Birlas.

hasty as to pronounce a judgment on

the imperfect data. According to the THE DEPUTY CHAIRMAN: You must wind
author himself the whole data are up now.

Did licensing Birlas block the entry of
other  entreprencurs—what  is  called SHRI N. SRl RAMA REDDY: I am

foreclosure? Has it been there Or has it not concluding, Madam. I am quite conscious of the
been there? That also has not been made time you have given me. What is the purpose of
clear. The learned author says: "Whether and reopening the subject of licenses issued to the

if so to what extent this performance actually Birla group of industries? There are numerous
blocks the entry of the other existing or Ministries and others at the subordinate level in

potential entrepreneurs and thereby shuts out the Government who consider the' er'ltire licensing
competition is an open question which cannot SYStem. After all who has done this Job?.Our own
be answered straightway on the basis of the GOvernment. Whom are they condemning now?
data on hand." Even on the question of We are only trylng to condemn Government.
foreclosure he says it is an open question. He Especially to my friends of the Congress Party I
could not come to any conclusion. Speeches would point out that if we have done anything

are made here to show as if the entire country W1ONg, certainly we shall take the responsibility. It
has been shut out. This again should leave is a question of condemning our own Government.

this House in doubt whether or not there were  SHRI CHANDRA SHEKHAR: That is wrong.
other competitors to Birlas in the licences We are condemning the Birlas and other people.

applied for or approved. This House,
SHRI N. SRI RAMA REDDY: There are well

therefore, is not in a position to draw -
conclusions one way or the other. On the laid-down policies of the Government and also

other hand the benefit of doubt should be the —Directive
given to the whole question. It may as well
have been a case of no competitors in the
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of the Constitution which are within the
knowledge of the lecen-sing authority.
Thi3 prevention of concentration of
wealth is eertainly a very important
thing.

In conclusion I* would like to point out
that this subject requires a very deep
study. This House should not form an
opinion on the basis of the imperfect
study made by Dr. Hazari. I congratulate
the Minister because he has promised that
the whole question will be examined by
the Cabinet Committee. Certainly the
country will have absolute confidence in
you, Sir. If the Cabinet Committee
considers it and comes forward with
practical proposals as to how the future
economy of the country has to be built
up, they should be accepted. Sir, you have
been very particular to say that it is also
intended to set up an enquiry to ascertain
whether in the issue of the past licences
there has been any discrimination in
favour of the bigger groups of industries
consistent with the need to ensure rapid
industrial development. 1 am very happy
that you have wused these words
'consistent with the rapid development'.
Therefore, by all means you will have the
good wishes of the country in this.

SHRI RAJNARAIN: This Committee
means Birla Committee.

SHRI A. D. MANI (Madhya Pradesh):
Madam, the debate on Dr. Hazari's
Report has been developed into a gherao
at the House of Birlas.

(Interruptions) THE
DEPUTY CHAIRMAN: Order, order.
ot CHATTAY ¢ AT S R
framE #9 #Y T qE W@
SIS e AT § a9 g wG qHA
CEUREG I

SHRI A. D. MANI: It is undoubtedly
true that much of the statistical material
which is given by Dr. Hazari in his
Report relating to the House of Birlas

SHRI RAJNARAIN: Madam, he Is
not in his seat.
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THE DEPUTY CHAIRMAN: I have

permitted him, Let him before
the mike,

SHRI A. D. MANT: . .[shows in-
creasing concentration of | economic

power in the House of Birl'las. But in
all these matters, we musit have a
proper focus in mind. At ithe present
time, capital formation . %

SHRI RAJNARAIN: Are ‘wou sup-

porting him?

SHRI A. D. MANT: . is\ more
or less non-existent I m not suppL'_-l:t-
ing him, I am supporting commomn®
sense,

SHRI RAJNARAIN: Which you have
not got. It is very rare.

SHRI A. D. MANI: Madam, as a
result of very heavy corporate taxation
and personal taxation .

SHRI NIREN GHOSH: It is aa a result
of heavy concentration.

(Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Mani, pelase come one step forward.
Now, you should be able to speak into
the mike, louder than those who speak.

SHRI A. D. MANI: As a result oi- the
heavy corporate taxation and personal
taxation which has eroded into the
savings of the common man, there has
hardly been any capital formation in the
country. I am not suggesting that we
should give support to the House of Birlas
but we should not do anything which will
frighten away capital formation. My hon.
friend, Mr. Sri Rama Reddy, who is not
here has pointed out a number of
statistical inaccuracies in regard to the
analysis made by Dr. Hazari about the
Birla applications. What he says might be
true; it may not be 700, it may be 400.
But a large number of licences have gone
over to the House of Birlas and it is for
the Committee which the hon. Minister is
going to
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-nuni‘rt. to find out how these things
TP 8glven to the House of Birlas, a
were percial probe. (Interruptions) I
comIT, s

“bhefore me a lot of material or
Bave "her companies also, And
the U‘f'!\t‘l.':u'tin Burn and Balmer La
Yule, "/ears ago were top companies in
E?T_e ° But mow they have gone down
A5 pottom of the seale. The House
at th.erlas has come up. And this is &
of B‘l‘”_ for consternation to all of us
mq}ause we do not want any concen-
b‘a’r.inn of economic power in the hand-:
T any ome house. But I do not see
Sow we can avoid concentration at
some stage or other. And in this con-
nection, 1 would like to draw the
attention of the House to the observa-
tions made by Dr. Hazari in his book
‘The Corporate Private Sector'. He
says and T want to quote it briefly—.

"A comp'ete embargo on the growth of
the large groups would he suicidal in the
present  context.  Their  investment
programmes are integral to the overall
development effort, and are complementary
to the public sector programme. The
existing undertakings can expand at a cost
lower than that of new undertakings,
without  requiring a  proportionate
expansion in overheads and without
involving all the difficulties of starting
from scratch. There is no justification for
allowing the managerial, financial and
output capacity of the large groups to go to
waste. Moreover, the public sector
programme itself would be endangered if
the units which are part of large groups are
not allowed to expand."

These are his conclusions. Dr. Hazari
himself has said that there is some advantage
in the concentration of economic power.
How he has changed .

= AT
?:"'ﬁ'i"f" = Tl']:T Ay

g1

. SHRI A. D. MANI; But I am also quoting.
m what he has written in his book.
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Our capital formation has been so poor that
we cannot think in terms of monopolies at this
stage. Monopolies would come into existence
perhaps when this country is Thighly
industrialised and we reach the stage of
industrialisation of the USA, Japan and the
UK. Uniliver is a great concentration of
economic power in the United Kingdom, and
this has been the subject of a series of
economic inquiries. But we have not reached
that stage yet. The vast potential of the home
market .

SHRI NIREN GHOSH: Mr. Mani, will
you tell us whether monopolies exist in India
or not? Let us know where you stand.

SHRI A. D. MANI: There is a tendency
towards monopoly. 1 concede that point.
And perhaps

SHRI NIREN GHOSH: Only , tendency?

SHRI A. D. MANI: . . .if steps are not
taken, monopolies of the kind which have
emerged in the USA and the UK might come
into existence in India also. But I do not
believe that we should start a witch hunt of
the big business just because they happen to
be big. If Birlas are not in the field, if Tatas
are not in the field, if Sahu Jains are not in the
field, their absence is going to be made up by
somebody else who will come forward, apply
for licences and build up new industries.
Unfortunately, economic power has been
concentrated into these three Houses. And it
speaks much for the inefficiency of the
Income-tax Department that so much money
has been allowed to accumulate in the hands
of Birlas. I am told that Mr. Birla himself
does not pay any income-tax at all. How one
House could have amassed such a large
fortune speaks for the vigilance of our
Income-tax Department. But then the remedy
should be to see that the Income-tax
Department is brightened up and collections
are made more vigorously. We should not
start on a witch-hunt of big business just
because they happen to be big, but try to see
that the licences are spread on a under scale
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because what is going to happen is, if the
licences are not spread over on a wide
scale, the smaller  entrepreneurs are not
going to come forward. They do not have
that managerial and entrepreneurial
ability ~ which  Dr. Hazari says in his
book "The Corporate Private Sector' the
big Dbusiness houses have. I therefore
feel that we should maintain a sense of
balance. 1 feel that the licensing system
has led to many abuses and has perhaps
'ed to the creation of many private for-
tunes of Government servants. Reference
has been made in the debate to some ICS
officers being engaged by the House of

Birlas. And my hon. friend, Mr.
Tariff, mentioned, I Dbelieve, an
Income-tax  officer being taken up by

the House of Birlas. 1 do not know
whether I am right in quoting him
because I  had  been listening to so
many speeches in the debate.  But it is
true that many of our officials are in
close touch with these big
business houses and in  spite of a
Vigilance  Cell in the Ministry of Home
Affairs, a large number of Government
servants, after retirement, migrate  to
these big business houses and
strengthen their managerial ability by the
inside knowledge of what goes on in  the

Government.  Madam, I do not know
how we can  prevent  Government
servants from seeking private  em-

ployment after retirement. After all, the
pensions that we give to Govern-mtnt
servants are so meagre and the real value
has been so much eroded by the rising
cost of living that a Government servant
also has got to live. But whether he
should go to the House of Birlas iy a
different matter. Personally any
official who has bad commercial dealings
should not be permitted to have
employment

in any commercial house after retire-
ment. He can work in a college, ho can
work in a charitable institution.

[ RAJYA SABHA ]
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SHRI A, D. MANI: He

Minister. He can become a MfTe3 &
of the Rajya Sabha, But he caz
THE DEPUTY CHAIR
will not gey any pension, He
SHRI A, D, MANI: But )
Rs. 400 plus facilities plug ¢ D39
travel and all that. It works '::i:""l’;

Rs, 900,

Madam, I feel that the Home lit. istry
should scrutinise the records'"'" all those
persons who have sou,,”* employment in
the private secto. after retirement. It i
not with a view to seeing that they are
landed in jail but to study the trends
among Government Officials so that we
can evolve procedures which can prevent
administrative  talents misusing the
position  that they enjoyed In
Government by entering into business
houses.

Madam, I want to make an observation
about the recommendation made by Dr.
Hazari that certain industries should not
be given more than one licence if they
reach a certain stage. I do not know
whether that would b, tenable in law if it
is challenged before the Supreme Court I
hope they would win the suit because
after the recent amendment of the
Constitution, the Seventeenth
Amendment, Fundamental Rights are
very important. It is not fair to limit the
fundamental right of any person by
saying that not more than so many
applications should be granted to a
concern because of the concentration of
economic power.

Madam, I would also like to refer to
the question of monopoly to which a
reference has been made in the debate
bymany speakers. The idea of monopoly
differs from country to country. In the
United States a company having a capital
of $600,000 is regarded a small business.
It means a company worth about Rs. 80
lakhs in the United States is considered a
small business. Whereas In
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e are accustomed to say that India w n
having more Rs. 5-6 lakhs a concei to big
business. Therefore, belongs it is not
possible for our Madam, to
industrialise itself unless country ma its
ideas of monopolies. I it reviseike to
mention to this House would lilegard to
the paper industry, that in rj had
experience of a large we have! of
persons  applying for number land not
pursuing the project licences / they did not
have the capital because/up a good paper
plant in the to puftry. = The Minister of
Industries counld admit that he has had to
in-wou]| many industrialists to take up
dufle paper industry. But unfortunately,
they have not been able to find the capital
for this purpose. Therefore, since iron,
steel and fertilisers are the main needs of
the country, it is impossible to avoid big
business. I am sorry to say that in spite of
the widespread disapproval on this side
of this House we cannot avoid
concentration of wealth In some
measure. It should not hecome a
dangerous measure.

Madam, I agree to the setting up of the

Committee which is going to be
established.
ot sireww ot (fagie) @ w9-

Fraqr fedy TuTH, wEEAT, ¥ &
g forE o aga g1 @ & A agw
§ efqara o7 war ww o fs s ETse
¥ A FFEgAr § IAAT 47T G, IAGT
a7 gfezsiior § Wi 7 F41 &, wAET
FAAT THET AR A AT & ASH ATA
giarIaT ¥ F3v ave & qar wew v )
w9 ¥ T gOE faq § ady w97 qa7
ot |YT AT AT F geaTarg w7 g
IR TawT /et faar @i woAr ot
®Y AT FATAR FIAT g W gafay
Fat § fe 7z am ot fe ang sfag
qFf & wEed &, o vy,
& Qe qo o Tyl srar §, I
Mo o fo ﬂTiT"ﬂ'm fz fm'f
LIqIAT HTT W W |
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=t TEEW ¢ JTAAE, w1d
T ATz WIH WIS, WH U A;TEE
91% HET . .

% AT W ;. AT 61
a7 af3%, agt & aifed |

st OwAToEAw - g9 &9 4 48
a1 =+ &t 9% & iy qEr 7 v
9TT Fg at F o7 wwav g, wrid IAw
AT fear g1 gefed & agr amn
AT K AT G T AT AFATE
q 1 G & NET TR § o
a1 7TfF g0 a9 IAET qTET FC )

07y fagew gg & e @1 sma @1
w1s deeq fedr vt & a1 &1 fawzrd
FT AEAT § WL WA 7T FrafaeE
qrEf & @t F ST WiARE AT qIH
W 1 GrHT F fome F3E 1K
wg o st @l &7 wawa § w0
qEf, AT IWE 71 wGwd [agar 7wt
ATL AT ATAT 9T G B 0T H7T4
a1 =g faT |

ot sfewz awlft @ W gafaw
Rl magg @ aag
T @A ¥ AT UsAraaer |t A
FATF1ATe FTo o F7T T AT wafoas
7 3rF agt |
THE DEPUTY CHAIRMAN: Mr.
Yajee, you have got very limited time.

«t siterax At . SfFT 3, @w
T F FEAT §, THIE 397 & AL AT
7z § fF TR A wiEw 1 ATy
TGT St FTo %0, HETHAT 1% fa7ay
TR

=t qwmroan - R @

st sfrem ol @) 3 Sa
fear f& oo Umo Wro T WE wiTw
a1} | waf wrata fran, gafad e Aifaa
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T wfgae &1 fo0E o¢ 5@ ag| @
W47 a1 750 wwo drwo F AfeA
T F aF #aeq | TF oqrF Aren
AE A7 &1 AZ0 Tar AR Arfzar aza
F UF ATg wqAT A4T 97 98 F 7
HEA F7alT ¢ ATF TAT T FqAT
|

Y TWATEAW 7

St sitaax awt - F sz § W
§1g afaq adf & waer ¥ w00 fowe
St 07 e fran |

=t TrsATCAer
A5 AT FE !

oY steazamet : # oFa @@
qg AT WIE ) W A5 anEd, A4E
10fqgaz d qmaar )

§t TwATeEe o wE qA a
F1% fadeg wear ) AwaraEw &
FIATE 94 [ 49§ GgAm g .

ot siteww ot A Fzar § oaw
| wwrsrATay o g afae ardf 2

oY THAAN ;. WIAATAT, TAT
S2W F qag WAV AT AAAGE AT AL
ATFT qT T ATF F1 OF AT 59T
q1g oA ¥ @ar 1 4% TAaaaEy v
€ A wgn ¥ 5 w09 & qaeg 3
qaT A AT F AT T @ E

st siewz @t 0 wa giaa
wit, & Tafd w2 w2 qr 5 2wy
9Ef w1 w7 AAT | W A WEE A1
FAT 9 & § AT Ay Az aAmr &
faa fr fozar & aur 917 w2 WO
gAT 2 T35 wad T, a8 gwa faar
Atz 3wl ag Gowa & & ag ar
w3 fmavo 9o £01 a1 faza &
faars & & 1 zawy @iy 2

LA AT
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IR ANA & [ T A

AT fzan | a’tfmm-am?i T3
a9 H A o ard 8 A
oA R, AW A 3
geafatwa fasar 2 .

o TEATCE - A1g q9 F N
fagaT w1 w\‘.:rﬁﬂﬂmﬁ'f?mﬁ‘;t'
g1

o WAAE QA 0 T AE FF W@ §
f& oo o Agr A&, WA A1 AT
g7 1 faer 727 § ga% 9an =9 W (F
fpara amer wiwleee & wet ar
% a9 & afew wd ol § g
FIRTATF | AT guTT ATAT AN A1 ¥
& WY J1qr THRATOAT AT E, T FAF AT
ATAT SEAT F, a7 dratAen w1 6T
a1 &, &1 a6 & {5 1% AET T
g1 & afew a2 y=g amar &, gafod
# T80 w297 g Tv w3 qifqas a7
Fiama & zrg7 &1 @1 o ==za
& 97 217 T35, 97 9¢ 36 A ¥ Al
ATz wih gfeat w1 a9 guT . . .

st oEToae - # Al ZrEd W
AT HT AT TZATE |

Wt MWW ATAT - IAR D 9T
AT Ffga advtam #ar fawar | S5q &
Fifgaa arg wfgwa & Foa g 94
#r afz fafaeze & wawa Jar =g ar
FIT A57 T TG 50 FOT VI A
FLH AT TToZ o FOTqraTL %7 fatig
FIAT 8 F (ZAT | 1 QA7 AT AAFT
g #iz & wiarg Pea T § e fafaga
T wiwad & zrgr F w409 F 5T
¥ w7 wizy s A1 il g 90 02
ST | gw FAACAIT W AT FL E,
9 faza &1 72 WA= w8, TR
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AT {aTE & A=A & 2, 54w
qSTaTes ot &€y i F, A A2
oY TR A% €T 30§ TR @
ECIR T«n & FT T[T HI FE FAI,
THa ey, 1 GT FOAT, TATT F
wﬁnr T BT FCT | THBT FTO0
7% & s w02 #i o s 2 92
a'fti"ma*lu’ w7 a% faegmarT &
@ 17 qE A ATHC B AT AT
#t Al i frawr fraee gt w27 &
T g qE AT gOwE AT WS
1 29T gar? (e 71T fafaaT T
“ a2t A foaE e Far wfea sww
EA 8 T GH ZIT AT AL
af% wEWT FAT THET AT §
THTAT ATZAT 2 AT Za AT FOATAT
ghr | gT F3 wiaAi 7 g2, fagan
& 7z fawa 7z Ty, sramrdy wregri o
AT fHat ) SHY S 99 WTETAT
FY AETE FAT E A A AW HET FT
T &, M7 AT 7@ w4 g qfww
fagar ot Aww sralfaar o gafad
F3 q [ FAFTA0TCHT FI2T TG0 7G4
T gEvar F9ET fad g7 A e
F IHT AT AT FET F, ACHL H AT
I 2X T | AT Fi§ SwAlEw TE 2
faga o1 w1 qATTA AT, EElRAT AqT
FTOOT gt ) A1 garilaal § gav
TS W1 qE FT GEN4T AT ATAT
Frey =, gafas gt fran fie e fr
A7 | g B Fgow & 1 Al Frer a5
¥ wvaTT "9 VE0 F Ias § gear
g 9ga g &, Aled w30 /A 7 ag
ATHFNT GHIGATE L[ | HE HAT F
Trorfersz. oy Fadndt & % b7 A
& gafay w87 § O 97T T a0 aF%
20 a9 ¥ #Awrfersy @i 731 fHar
afra aegrasd £5 2 g afa &
AT HTFTT (0T 6747 § 61 T2
= AR T T | A T T
Y 9t 9 w"EET 40 4§ A To Tqq
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qif 2 | 7T €T 77 A Ay 2 F
T NTAT AYETT &1 FE fF gwrd
FIETL AL Aifa ¥ a9z &, w0 fazen
¥ afa g1, fFr & foy g1, s
Tifer|l & FEg §  gWmifae a
L IREE AL s g AL S
AIWEr T A | AT Hur JaE aga
ag ginfaez g, vgw Atafaw T, 3=
fza=t T7 arfaq w77 v Fiforer 47 far
G iRy R @ #
At e At gt we @ 4,
FATUTE qE T R | " AW e
%, gare AT A1 43 § SeEae o1 T AT
FFIIE g1 9 | TA WA o w1
2 W W FOT FATE, ZHRT WY
Tl g, 99 F F7AT § | 5T WY B
arg g1 € fafaas g &1 gEman
Z fear st B 1 wf am
#1 wipEr Aifa, F1 feswe s A
#ifg 2, 91 O Afefme Aifs 2, @
Fifa wrafaam son s A g Aif
a‘raa'ﬁqﬁ'wrﬂz'ra'm H aE A
7 I ROE gt 13 TeE i
g fAFeq aEr a8 8 1 wEEr
A g7 19 9z ¢ gow faa 9wy
TEAGT AT B[ AT A A} A A
TG WY FT GAAE AT F, HOART GG
2ar g & amow @ faan, @ amE
ar A w1, T fqwed oA
faar, aFe & v qae fawted
*T R fr Are Ay w7 A7z
el gamene fafamer %
T%  GHISEET § OWiT 8% | A
2 ffFa s 7% fay s=9 37 919
i g fag wa o1 guAr Afa
Z SR BT G4l T 0w 4z
Agi g, faely WY qEAweE T oAE AE
B 9% g 99 7w M7 §AEE 7
FarAra Fgf grr 0 ww e /i
for® fagan & forgenta & a@ oa a%
A qNAEE BT 9 T A FE A
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Tk sk port. Such an  enquiry wjas long
[y wverax mﬁr] Y ~overdue. I'must mention ?in this House
T AT A HRTHIT AL gH, 7 GATAAIR that a left-wing  weekly of Delhi,

g 1 afr  gasEE adl e A
I &, gt e wea aed § W
oo fagay § frgram 3, fea 2
fagaral & s A&7 w0 L HEIE
F aar ¥ga &, miwmse Wy FE 2,
a9 67 Fgar 2 wfwa va Aifa &
THATT F1 A FCAT 94T AL A AN
FGT THT ATDA AV TE AT A
afea ayr o=l o &G a1 A 9w
g 9FT W AfFA gad qA9 7=
T Aeos g T fE SEE gaEe
Ft arg gt & 1 afew o) Wt ¥
TFaTe 9 A1 feuT |, "Rl @qv
Zadl At a7 § W ag @aa @ & o
AT A ae § 43 § s d A A5
aui, g o g d57 e, g o
HTET STg ZOT A gE w0 A
AT | AT SR A o g

ATTH QT G F ATH TC § A AT
T g g ) d1 752 fogeE agar |
wadl @ Feqfaee, dtafarz,  SAHT
THo THe Il #& fAAFT F F F1 qTAT
AT, g4 gl SATATHT & | ;T AR §
F7 deA9 H A w1 AT faar ag
fergrat d AT & FEAT T |
gw far wa am, dwfasw 999 A0
AW §, @I FEE AR IART
a1 e gatamd &0 i 2, @ 9%
gawT yfcam 4@ g A= A% faga
w43, FEEEAT WG T77 T,
q1Z A WIET FoEAT, WA WIET i)

FAGT AT TCHAT A wEAT, IHL
FZT AT WL AT W F W0 0 |
vl THA ATAE WM | wiad AT
FoTe 1 941941 @ 5 g9 agw @

TAF] WAT @A Arfed |
SHRI ARJUN ARORA: Madam
Deputy Chairman, the Planning

Commission has done well in appoint-
ing Dr, Hazari to produce this re-

Mainstream was the ; first to publish parts of
this report/ and it way the publication of
extr4‘ts from this report in th, Mainstream
which created conditions in which the report
had to be laid o, the iTable of the House. I, of
course, th&nk the Industries  Minister for
responding to this suggestion of the
Congress Member of Parliament® Mr.
Chandra Shekhar, that the report bo laid on the
Table of the House. The report has made
many things s eo clear that this sort of
mistake can-' not be repeated In the future.
And whatever may have happened in the past
a, far as licensing is concerned, no new
empires will come into being. In this respect,
this report is a historical document in spite
of certain minor inaccuracies and minor
and insignificant contradictions which
some Members  have  chosen  to

magnify.

Licensing i; one of the most crucial
instruments of regulation of industries which
was evolved after the Industrial Policy
Resolution of 1956-Licensing was meant to
serve a social purpose in accordance with the
Industrial Policy Resolution. The Hazari
Report indicates serious faulrt in the manner
in which licensing wa§ done. It has 'made it
obvious that the procedure which was
adopted wat such that it led to the defeat of
the main objective and the social purpose
which the licensing was supposed to serve
has not been served. As a matter of fact,
something contrary to that social purpose has
developed. The report has made it obvious
that the Birlas have expanded beyond
proportion. Other monopolies have also
grown while the economy of the country has
b°en stagnant and the standard of living of
the people has not improved. In thi
connection, it is pertinent to refer to the
Preamble of the Constitution and certain
Directive Principles which led to the ac-
ceptance of the socialist pattern 0/ society by
the Parliament in 1954.



1417 1 Motion re
, Interim Report on

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
j  KHAN) in the Chair.] The j report has
pointed out  that not tfenly the Industrial
Policy Re-solutilon has been violated and
ignored byj those responsible for licensing, but
taie Directive Principles of  the Constitution,

and the Resolution re-gardirjig the  socialistic
pattern  of societfr, accepted by Parliament
in 1954,, have also been ignored. The

personal growth of the Birlas, and the
growth of their industrial empire isj'not the
enrichment of the country. Tfhe advocates of
the Birlas empire, s» omo oi whom could be
compared to the devil's advocate, yesterday
and today tried to argue that Birlas have done
wonderg which have led to the enrichment of
the country. In  this connection, the most
significant was the speech of Mr. Babubhai
Chinai who, unfortunately, happens to be a
member of my party. The speech was a
brazen-faced, if not unashamed, admission of
the profit motive.

SHRI BABUBHAI M CHINALI: Russia has
also accepted prolt motive.

SHRI ARJUN ARORA: It was th© brazen-
faced acceptance of the principles of capitalist
growth which reacted on the people. Mr.
Babubai Chinai and others of his way of
thinking should know that this country and
the Parliament have rejected those policies
which he advocates. He should go back to
1954, to the 1954 Resolution of the
Parliament of India, which Mr. Babubhai
Chinai of the Federation of Indian Chambers
of Commerce and Industry, and many of his
type have not been able to get reversed.

SHRI BABUBHAI M. CHINAL 1,
have been in parliament since 1957 and I know

SHRI ~ ARJUN  ARORA * * **

SHRI BABUBHAI M. CHINAL: Sir, I take
strong objection to such remarks.

****Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Arju» Arora, you should
not be personal in making remarks.

1418

(Interruptions.)

SHRI ARJUN ARORA: I am not yielding
to interruptions.

SHRI P. N. SAPRU: He will hare to
withdraw it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Sapru, yom please sit
down.

SHRI P. N. SAPRU: The word* "in an
unscrupulous manner" should be withdrawn.

(Interruptions.)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I think the word 'unscrupulous'
is unparliamentary.

SHRI BHUPESH GUPTA; No, no.
SHRI NIREN GHOSH: No.
SHRI RAJNARAIN: No.

SHRI P.
Pradesh): No.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Order, order; please sit down.

SHRI BHUPESH GUPTA: "Why did you
say so, Sir? We would like to understand
from you.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Dr. Sapru, please sit down. If
you allow me, I shall say a few words. Mr.
Bhupesh Gupta, please sit down. My own
view is that it was said with -e-ference to a
Member of this House. In that connection I
consider the word 'unscrupulous'
unparliamentary.

SHRI ARJUN ARORA: No, no.

SHRI BABUBHAI M. CHINAIL: On a
point of order, Sir. The hon. Member, while
making his observations, said something
about me, that I have mad, money . . .

K. KUMARAN (Andhra
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SHRI ARJUN ARORA: No, no.

SHRI BABUBHAI M. CHINAI: The
record will show what he actually said. 1
object to his remarks against me, Sir.

SHRI CHANDRA SHEKHAR: May I
make a submission, Sir? If I have heard
correctly, Mr. Arjun Arora said Mr. Babubhai
Chinai * * * * If Mr. Arjun Arora has said
that Mr. Babubhai Chinai has earned money
by unscrupulous means, it is unparliamentary,
but if Mr. Arjun Arora says that he knows
nothing but the way to earn money
unscrupulously, it is not unparliamentary,
because I assert that the capitalist way of
earning money is ah unscrupulous way, and a
member who knows that way knows nothing
but the way to earn money by unscrupulous
means.

SHRIMATI YASHODA REDDY:

Mr. Vice-Chairman, Sir, apart
frdtn .

1419

St TwAToaY - s, J90F
s W% WIET § ¥ oW #
g4 & {19 WW  FET GLET
g WY et Aad OO Y AR &
a1 wean WAt § v wrd o wenfa
"I TH 99 &1 4% Fg9 B0 Fas g
@1 § WY 4% §adg  JuveT & -
@17 ¢ f g Wt e wifaa o &,
HATR FOF FGT FET 2 | TaTwET 7
qgr &, wamfemnE ot G981 2 0
woi wde 5 e af are adl @
w1 IR a@w far s sfew
dt agarf faard § o1 arge wre
wET I3 § ag favgw faom g,
Faea 8, 90 g vt gl a9
SHRIMATI YASHODA REDDY: Mr.

Vice-Chairman, Sir, apart from the point of

order raised, and Its ultimate outcome, may I
say this? Mr. Arjun Aror, or any Member of

*Expunged as ordered by the Chair.
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this House is entitled to havye his
or her own way of thinking but,
cither directly or by implicatjon, if

serupulous, or if any one giveps the
impression, the appearancef that
some hon. Member is doing } some-

SHHI ARJUN ARORA: Sir,

SHRIMATI YASHODA
Let me finish.

THE VICE-CHAIRMAN
AKBAR AL1 KHAN): -
finished. -~

SHRIMATI YASHODA REDDY: I have
nothing against you, Mr. Arjun Arora. Sir,
what I am saying is on grounds of ordinary
decency. Rules and procedures apart—he
may or may not agree with me—it has been
the convention of the House, 'oh grounds of
ordinary decency, that you cannot name a
particular Member and say such things
against him, and I think the remark made by
Mr. Arjun Arora should be withdrawn.

SHRI ARJUN ARORA; I should also be
heard on the point of order.

SHRI M. N. KAUL (Nominated): May 1|
suggest that when you have declared this
expression unparliamentary, It may be
withdrawn by the hon. Member?

SHRI BHUPESH GUPTA: No, no.

SHRIMATI YASHODA REDDY: You
must give your ruling on this.

SHRI ARJUN ARORA: The record will
show.

SHRIMATI YASHODA REDDY: Let the
record be read.

SHRI ARJUN ARORA: It may be read
after I have made my submissions to you, Sir.
The lady is getting very impatient. I have only
said that Mr. Babubhai Chinai knows the
unscrupulous way of making money. I have
not said that he has made money
unscrupulously; I do not
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know if he 'has made
way. AMnyway,
be consilted

money that
Sir, the record may

J

SHRI \BHUPESH GUPTA: The re-
cords ar¢> there and you can  casily
verify wihat exactly Mr. Arjun Arora
said. He [has repeated it again, I mean
what he [said and now we have to be-
lieve hinfq because the words fell from
his lips.f 1 submit that it is not un-
parliamfentary. He only said that Mr.
Babu phai Chinai knows the unscrupul-
ous | ways of the big business houses,
(Intc >rruptions.) Just one minute.

'I;}IE VICE-CHAIRMAN (SHRI
" AKBAR ALI KHAN): T have heard
you.

SHRI BHUPESH GUPTA: No, you have
not. If you see the Monopolist) Commission's
Report you will find there that they have
mentioned these 75 families and among them
Shri ba-bubhai Chinai's name is mentioned, I
take it. They refer to so many crores of paid-
up capital and the number of companies and
their assets. Therefore, the Monopolies
Commission has made certain observations
which point to the fact that the honourable
members of these 75 families are very well
conversant with the unscrupulous ways of
how the big business houses are built up. And
since Shri Chinai belongs to that holy crowd,
therefore Shri Arjun Arora was entitled in the
course of the debate to remind Mr. Chinai that
he knew the unscruplous ways. ~What was
wrong in it?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I will further study the records
and then come to my decision.

SHRI BABUBHAI M. CHAINALI: No, no,
Sir.

THE VICE-CHAIRMAN (SHRI AKBAR|
ALI KHAN): You may sit down.

AN HON. MEMBER: Obey the Chair.

SHRI P. N. SAPRU: With due respect to
the House, hon. Members
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should not abuse each Other and whether any
Member is justified in describing a respected
Member of thi* House as a person who
knows the art of making unscrupulous money
is a question on which you should give your
decision.

SHRI ARJUN ARORA: Can Shri P. N.
Sapru, an old Member of this House,
challenge your ruling, Sir': You have said that
you will give youi-ruling after studying th,
record. Can he challenge it?

SHRI RAJNARAIN: On 5
order, Sir. ATYH] Eie¥] F 1% HHT 7
F1 &S FTAATET W0 7910 w71 2, FHin
HIT <52 WTHE ATEE & 71 a6l
Z 1 (Interruption:) ¥TEI B
& 472 W&A &1 F1% FTAATEY W AET
a2, Hiad U AT uTE TV
¥ f& a1y g9 9% 9% fFar #7708
ETEE FH WIET ITTH FT ATET AL
ZaFa e | g W9 fafaer ¥ faais
& VW1 S LTS R Ao |
AT FAF AT H A1 wgaT WA
q9 TATZE I ATET IS[ET o1 qFdl
¢, 3= 912 Uz fza &9 ) 78 w0 §3-
fadt & faate & fa o et 1 =g
AT W= T < T07 T HIT S | | H99)

T AT FTT F@TE )

point of

SHRI C. D. PANDE: Has he given his
ruling?

SHRI RAJNARAIN: Yes, he has given his
ruling.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): If only you will listen to me.
When I heard this expression, the impression
that I had was that it was a personal reference
to Shri Babubhai Chinai and that is why I
said that 1 considered the word
"unscrupulous" unparliamentary. But now
when the other Members drew
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any attention and wanted me to consider
and a different interpretation of what Mr.
Arju Arora had said came for discussion,
I gave further consideration and I said
that T would look into the records and
come to my own conclusion. I have not
said anythig against it. My first
impression, i here-fore, continues, unless
I look into the matter and change my
decision.

SHRI C. D. PANDE: That stands.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Mr. Arjun Arora.

SHRI RAJNARAIN: In clarification
of your ruling, Sir, #IY 7 Tz
#g & amard Faag @1 o 8%
qoftafa fagte FORT &30 41 awfa
A HT @, IR g a4 F
uq wwrar € ®ifs a8 felr & 9g
AT 9 &1 &1 AR FwaT €, s Ag A%
al® § AW, a1 FT 0T TART WA
qifqarizd &30 |

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): If it is your

conviction, it is a different matter. Yes.
Mr. Sinha.

st TeAemn ¢ i, § 4z wEar
i f# wa qafrafagt & 77 & 0% & o=
FHTAT F |

SHRI BABUBHAI M. CHINAI: Have
I understood you correctly, Sir,. . .

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): I have called Mr.
Sinha.

SHRI B. K. P. SINHA: Mr. Vice-
Chairman, after this long discussion I
would not have liked to intervene. But
then the issue is a very important one.
The issue is how should Parliament
conduct its®°lf or how hon. Members
should conduct themselves. You have
rightly said, Sir, that you will look into
tha record. I am not bothered about that
one word "unscrupulous". The
statemont has to be read
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as a whole ang even if you omit that
word “unscrupulous” the statement 8
objectionable in my opinior . . -

SEVERAL HON. MEMB]FSS: No,

no, f

SH” K. P. SINHA: . | .because
s peneral impression is creaifed by this
that one of the hon, Membefrs of this
House knows nothing, js lbusy with
nothing except with the mhaking Of
money Wwhich, in my opiniofp, is an
unjustifieq aspersion on a Mi{ember.
And Mr. Vice-Chairman, lookin g into
the question from another ang y practi-
cal point of view

THE  VICE-CHAIRMAN  (SHRi
AKBAR ALI KHAN): That is enough.

SHRI B. K. P. SINHA: I ,m just
finishing, Sir. From a practical point of
view, if such a thing is permitted then
this House will almost cease to be *
dignified forum in which the affairs of
the country are conducted and controlled.

AN HON. MEMBER: Yes, yes, that
will do.

SHRI B. K P. SINHA: It is for iht
Chairman to call me to order and not for
you. You are not sitting in the Chair.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Mr. Sinha. . .

SHRI B. K. P. SINHA: Again I object.
When I am speaking I do not want to be
lectured to by Member* who have been
here only for two years or so. I do not
want to be lectured to by them. I have
been in this House from the very
beginning and 1 have had some
experience of political life outside
Parliament also and if such men start
lecturing to me I cannot tolerate it.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): That will do.

SHRI B. K. P. SINHA: Coming now
to my point, Mr. Vice-Chairman. if
Members start casting aspersions on each
other, then this House will lose its
dignity and its effectiveness.
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Nobodyj should cast aspersions on other
Members.

SHRI BABUBHAI M. CHINAI: Mr.
Vice-Ch airman, Sir, .

THE VICE-CHAIRMAN (SHRI
AKBARI ALI KHAN): No, no. please sit
dowA.

SHRj£ BABUBHAI M. CHINAI: Iam
thfe man who has been hurt most jf*
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Sir. I would like to know, whf -ii
you said that you will looA
into the records, do I ur

.derstand that suppose after looking /mto
the record you come to the conclusion that
the word that the hon. Member used was a
wrong one and not parliamentary, then
you will remove that word and that you
will give your ruling tomorrow?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I will You please
sit down.

SHRI BABUBHAI
Thank you.

SHRI NIREN GHOSH: How will you
come to that conclusion. He can
repudiate the allegation. He can deny it,
but you cannot expunge it. It would he
very wrong.

M QATA - AW, XY TF
fraga g f5 AaT oy wawds £ F
FHAT FR AT GG F AHA FY

M. CHINALIL

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I have heard you.

SHRI NIREN GHOSH: But you have
given a promise. Why do you give a
promise? This is a serious matter.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): You please sit

down. Yes, Mr. Aijun Arora.
KUMARI MANIBEN “ALLABH-
BHAY PATEL: I want to say one word,
please, QA F7T1 T @ W17 Fe Sy
1 1 TR AT da gait foag w967

OTH T2 AT LT A AT ST Al
Fq fopa & 9 W3 1 ¢ |
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THE VICE-CHAIRMAN ( SHRI
AKBAR ALI KHAN): Mr. Arjun Arora.

SHRI M. N. KAUL: Sir, the point
raised by the lady Member, Kumari
Maniben Patel, is a very valid one. It
should be considered now. Normally
when an expression is declared to be
unparliamentary, then the press is not
entitled to publish it. When you have
given the decision, then the matter will
not be published (Inter-

(Interruptions)

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): I have got th*
record withme and I . ...

SHRI BHUPESH GUPTA: Sir, I hope
we will not bg faced with a situation
when from the quarters of the Chair we
will have the experience of blowing hot
and cold. You had said you would look
into it and then you go to give a ruling.
(Interruptions.) Everything that has been
uttered will be there. Nothing is to be
expunged.

SHRI BABUBHAI M. CHINAI: Th*
Chair has said. . . .

SHRI BHUPESH GUPTA: What you
have said will also go in. Everything that
has been uttered shall be reported
tomorrow in the Press if th* Press likes
it. The freedom of th* Press should not
b, interfered with.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): You sit down
now.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, kindiy listen.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I have heard you.

SHRI BHUPESH GUPTA: Eow can
you hear me even before I hay* spoken?
The position i this. In a comparable
situation, as vou know, both the things,
the utterance as well as the objection, go
into the Press and the next day if you sav
something on th's that will also be
reported by the Press because today we
have got two

1426
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sets of statements. Mr. Arjun Arora had been
accused of saying something which he
himself says he had not said. Is it not a more
reliable proof than what you and I may want?
Therefore the Press would be entitled to
report whatever he has said and if you think
tomorrow after examination that what is
recorded is at variance with what he has said
even so the question remains whether it is
unparliamentary. To mention the word
'unscrupulous' in connection with the big
business is a lot of courtesy shown to the big
business according to me.

i WEAICAN AT, UF I
aey e § fwasl " auw T
agmw fFar & w7 awe ar w@
& Wt wraeT | # gu FE 1 ad @)
AT | Y AT FHEw F, WEE 7
ag 7g faaw< & {7 71 welw wimer 3
qg T ar a1 # el @@y 4@ A
AFAT | AZ T HH [ T & [Fwig
TS TLET Fgq & (% A g Fgr 47
AT WA WA F AT WY A@ WA
s aTE o fET § 22dE w1 4
@& AT F fort AmeAdt E, mUoma
ag w9 § (& w7 sF g . WS
€T T8N & gEG SEAl HASd A8
g smm fF vt (fer § 3w
A srArT-aAT (R9E a7 faar gadr
o9 saE wEiaaa 2 @3 g1 afden
UF AT CFAT 9, FTEE O A
Farg |l | 9 weH & UF §Ee
AR FT A 8, W BT
iEd #ER &1 1 R
74 9% ®% % ¥ g ag 76 T, 98
Fgr At AT B WAT ITAT § HELT
T9qT | 29 wwH ¢ o e qw g%
0 & qed ar sas  winfere A
# TH arT o

SHRI HAYATULLA ANSARI
(Uttar Pradesh): I want to bring to
your notlice a certain shade of mean-
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ing in the sentence which Mn Arjun Arora has
said.  If I say "Yoiu. know nothing but the
ways of crimfe" to a. criminal lawyer I do not
thinit it will be something bad. Orif1 say the
same thing to a detective "Yo a know nothing
but the ways of crin: " I do not think it will be
wrong. So you have to take into considerate
in this shade of meaning before you jfcive the
ruling.

SHRI BHUPESH GUPTA: iYagree with
him. It is a very reasonable approach he has
made.

SHRI M. N. KAUL: What is \"he decision on
the Press report in it? "

SHRI ARJUN ARORA: Sir, I have to
make one submission with your permission. |
did not say that Mr. Babubhai Chinai has
mad, money in an unscrupulous way. I only
said. that he knows the unscrupulous way Of
making money (Interruptions.)

SHRI BABUBHAI M. CHINAIL: Mr.
Arjun Arora may be clever but that is another
way of saying the same thing.

SHRI ARJUN ARORA: There is 'a
difference between knowing a thing and
practising it. I also know how to make money
but I have made no money. I also know the
unscrupulous way of making money but I
have made no money in a scrupulous way or
in an unscrupulous way. So when I said that
ne knows * * * *I have cast no aspersion on
him. I have only mentioned his knowledge of
a particular method.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh): May I draw the attention
of the Chair to Rule 338, Sub-rule (vii) where
it is said that a member while speaking shall
not utter treasonable, seditious or defamatory
words? Is this not defamation? Even if the
interpretation of Mr. Arjun Arora is accepted
it is defamation. It comes within the meaning
of section 499 L.P.C. and. therefore it i
unparliamentary.

*~**Expunged as ordered by the Chair.
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SHRI! Z. A. AHMAD: What Mr.
Arjun \Arora has said is that Mr,
Babubhiai Chinai has the knowledge
of an ‘Whether he has sxercised
that aMf or put that art intp practice,
he has ‘not said. If Mr. Arjun Arora
had saicd that he knows this arl and
he pracitises this art, then it would
have be en different and one could then
say thr 4t an aspersion has been cast.
to  say that you know this art
does r 0t mean that you practise this

mf That is very clear,

P e G -]yt
Ayl el el e s bley S
B g S 2l Slajle
7 & RS ey @ o iyl
#9 a yl W6 ad caie K )
e~ e 4 dla g
ot w7 wATT 77 IAFY AT

3 e - Fl -l gt
LERET CS = = S I LIPS PSSR [ET
cothaalahlel] e by o Riealehl
ol saee (i R 2 e¢
o ! e s S 5 wile
gt o by e e yes iyl
¥ ke e gl S e ue
Joea L oy o el S
. B u‘”“ gl g8
sit Al Wi oA gf oA

T gEd

Wl il - gl = ol ot
LS mla oF BU w8 uf g
R P O Y BT LR CN
S s L g i

N

L,a"..‘.\L ol | u:‘»;é; =
<5 e by pees oS
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Gha JEK e e gy i &
2 eaalyid o g g
Wla ot pl 1 o o e
Pl el & e gy
G Y el - S A
~Un e
Tt To qro avfew © G wIET
faaran & swaers v AT fAomsm=r
¥ AT AT AR WA HIET A A7
vty wEN  fw A1 39 gwaw
&l 4t " @ agar fE A
o WA WAL TF ITH TR
£
Y Qo gHe wifew : a¥ ‘wAeAgET
femet & a1 @izt sam #
wamfaarizd 78 7 | T 9W1
YT T FTIN & AW wET AR
s wET IW A A SAmET &, AN
& w7 agar faard #1 39

T & S F4 8, fow wr v gd

F 4
oo

ot waA A - A gE F A Ao
A3

o 3o uwe wifTr:. . A1 AT a7
g % za a9 #1 "< Far s
& g9 TF ¥l ¥ F9 T FY
TH F | UF A AT FIAAT & WTH FT
93 I WAL AR & % qgw agm
o, FIIA I ZIFH wOd g w4
Y FTATE I—8 ITET AT AT
9T AT FEAT E @ 7 ¥ (3@ oA

#1 JATT foar 77, TACFH1E T 6T
gzen 1]

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI EHAN): Mr, Arora, have
you got anything to say about M
Tarig's request?

1 [ 1 Hindj transliteration.
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SHRI ARJUN ARORA: I have not heard
what Mr. Tariq has said.

SHRI DAHYABHAI V. PATEL: Sir, I
want to draw your attention to a point of
order that I want to raise. I am not referring
to the affair between Mr. Arjun Arora and
Mr. Babu-bhai Chinai. But my friend, Mr.
Bhupesh Gupta, just now said: "I have the
experience of the Chair blowing hot and
cold at - the same time" I object to this. It is
derogatory to the dignity of the Chai, and
the whole House and he must be asked to
withdraw it.
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SHRI BHUPESH GUPTA: I have not
said that. The hon. Member does not know.

SHRI DAHYABHAI V. PATEL: You
can ask for the record.

SHRI BHUPESH GUPTA: I am a little
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SHRI ARJUN ARORA: No,

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Plewsej.
glad Mr. Arjuh Arora repudia
As he also repudiates it, T dir
if it is in the record, thig sh
expunged.

no-
(SHRI
i am
a3 this.
cct that
auld be

(Interruptions)

SHRI ARJUN ARORA: [ su  bmit, 1
would request you to check s 4P

Before T come Lo my speech, | raquest

you 1n consult the tzpe-record p'
hofore you give your ruling. Wou
please consull the tape-recard 2150
and whatever ruling  yop mve s 7F

Chairman ¢ the house iz accen nbic
to the House and 1 am parg of the

House, Dr. Z. A. Anmed rose.

more adept in the garn, than Mr. Dahyabhai THE  VICE-CHAIRMAN  (SHRI
Patel. I would not say such a thing that is AKBAR ALI KHAN): Dr. Ahmad, he

patently insulting to the Chair. I said, I hope has finished his speech. I have got two
from the quarters of the Chair we would not 10re speakers" Have you finished your
have the experience of blowing hot and “'d. speech?

Fortunately after your ruling I say that we SHRI ARJUN ARORA: I am on my
did not have that experience. It is a tribute to legs. Ihave just started . . .

you. (Interruptions). ) _

SHRI C. D. PANDE: D, you take it as a T wfrEa a2

tribute to be told that you are blowing hot and ¥4 ow =g ww w2 § ox
omiz 9% g7 g wgh 70

cold at the same time?
THE VICE-CHAIRMAN (SHRI AKBAR SERI ARJUN ARORA: Lady

ALI KHAN): That is another question. The Memher also.

first question is about what Mr. Arjun Arora A o § @ -

said. I know tb.er, ara these two hon. Members -
of this House. One genuinely thinks that what &% g¥, 9% & IX v ¥, o8 ¥
a1

he has said is right.
Igmareas (s wwET wet W)
T, T satE |
gardt wfrda see W @w

The other thing is he has hurt and what he
has said is not right. Therefore, in such
circumstances when I have to see to the
different statements of the two hon. Members

bosition. What T have ot from the-record Jo %1 W& e & f T art & ot sy

that Mr. Arjun. Arora used those words. e @ 3w wiw § et wfad,
wnT gEd A1 ¥ gg wfaw g av 3wy
qwadS $T Nfgd, T wad gy
wasy wonm wfgy, @ §f 2w
wfgd |

wt maAy qw ; qEESTT ar
I\
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e \WVITE-CHAIRMAN (SHRI
AKBAR fhd KHAN): Mr, Rajnarain,
Mr. Arjurlhi, Arora is a sufficiently
senior Miember. He does not necd
your adyice.

SHRI JRAJNARAIN: I am also 2
senior_¥Member, I know parliamen-

tary [#hraciice. I shall repeat the same
senter hce again and again,
ATHE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Why are you
saying this?

SHRI RAJNARAIN: You say that he
is , senior Member.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): You please
listen.

SHRI RAJNARAIN: I am listening to
you.
THE  VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): Why do you
advise him?

SHRI RAJNARAIN: I have got every
right to advise him.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Yes, Mr. Arjun
Arora.

SHRI ARJUN ARORA: If you like, I
will continue my speech tomorrow
morning.
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THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): No. Tomorrow
the Minister will reply.

SOME HON. MEMBERS: No, no.

SHRI ARJUN ARORA: Before the
Minister replies you give me ten
minutes.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): You at least
finish it, Mr. Arjun Arora.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, he has been disturbed and we
sympathise with him. We must have
some human feelings. Therefore,
tomorrow he should collect nis thoughts
and make his speech.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): There is a lot of
work.

SHRI BHUPESH GUPTA: 1 know
that we have got a lot of work, but we
shall arrange it to your satisfaction. We
are also workers. Mr. Arjun Arora
should not be disturbed any more. Let
him go home, collect his thoughts and
resume his speech tomorrow morning.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Is it the sense of
the House that this should be BO? (After
a pause) The House stands adjourned till
11 AM. tomorrow.

The House then adjourned at
five minutes past six of the
clock till eleven of the clock on
Wednesday, the Slst May, 19«7.

GMGIPND—RS—635 RS—31-10-67—570.





